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Government of Jammu and Kashmir
Housing and Urban Development Department
Civil Secretariat, Jammu / Srinagar,

NOTIFICATION
Jammu, the Y #£ of March, 2021

In exercise of the powers conferred by Section 233 of Jammu and

Kashmir Municipal Act, 2000, the Government hereby makes the following
Rules, namely:-

CHAPTER-1
Definitions

1. Title and commencement:- (1) These rules may be called the Jammu and
Kashmir Municipal Accounting and Budgeting Rules, 2021.

(2)

They shall come into force on the date of (heir publication in the

Gazette,

2. Definitions:- (1) Tn these rules unless the context otherwise requires:-

(a)

(b)

(e)

(d)

(£)

(=)

()

“Accountant” means the person(s) to whom the Accounts Officer
cnirusts the responsibility of accounting the transactions in various
Books of Accounts;

“Accounts Officer” means head of the Accounts Department of the
Municipality entrusted with the responsibility of accounting the
Incomes. Expenditurcs, Assets and Liabilities of the Municipality;
“Accrual Accounting” means the method of accounting  whereby
reveénues and expenditures are identified with specific periods of time,
such as a month or year. and wre recorded ux incurred, wlong with
acquired assets, without regard to the date of receipt or payment of cash,
distinguished from cash basis;

*Aet” means the Jammy and Kashmir Municipal Act, 2000 (Act No. XX
of 2000) the Jammu and Kashmir Municipal Corporation Act, 2000 (Act
No. XXI of 2000) as the case may be:

“Assels™ mean tangible objects or intangible rights owned by the
Municipality or assigned/ transferred to the Municipality, and carrying
probable future benefits:

“Auditor” means a person appointed for the purpose of carrying on
audit of the accounts of the Municipality and includes the Statutory
Auditor and the financial statements auditor;

“Balance Sheet” means a statement of the financial position of a
Municipality as at a given date, which exhibits its assets, liabilities,
capital, reserve and other account balances at their respective hook
values;

“Bank Book” meuns a book of original entry for recording transactions
pertaining 10 Bank/ Treasury Accounts of the Municipality;

“Budget” means quantifative estimate of programmes and activities
expressed in terms of money in respect of Assets, Liabilities, Revenues
and Expenses. The Budget expresses the Municipality’s goals in terms of
specific financial and operating objectives:
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(2)
(aa)

“Capital Lxpenditure” means expenditure intended to benefit future
period in contrast to a revenue expenditure, which benefits a current
period. The term is generally restricted to expenditure that adds fixed
asset units or that has the effect of improving the capacity, efficiency,
life span ar economy of operations of an existing asset;

“Cash Book” means 2 book of original entry for cash receipts and/ or
disbursements;

“Cashier” means the person who is responsible for receiving payments
to the Municipality by way of cash, cheques or any other instruments,
and for making cash payments on behalf of the Municipality;
“Commissioner” means the Commissioner of the Corporation
appuointed by the Government;

“Controller” means the Controller, State Accounts Department or the
Examiner & Chief Accounts Officer, Local Tund Audit & Pensions, as
the case may be.

*Corporation” means Corporation under section 3 and 4 of the Jammu
and Kashmir Munieipal Corporation Act, 2000;

“Couneil” means the Council of a Municipality as referred in section 3
of the Jammu and Kashmir Municipal Act, 2000 & section 3 of the
Jammu and Kashmir Municipal Corporation Act, 2000;

“Director of Urban Local Bodies” meaans the Director of Urban T.ocal
Bodies appointed by the Government:

“Executive Officer” means a person by whatever name called,
appointed under section 306 of the Jammu and Kashmir Municipal Act,
2000 to discharge the functions of the Executive Officer under the Act;
“Expenses” means cost relating to the operations of an accounting
period or to the revenue earned during the period or the benefits of
which do not extend beyond that period;

“Extraordinary Payment” mcans a payment that does not result in
construction or acquisition of fixed assets or additions thereto or that does
not result in the enhancement of the useful life of the fixed assets .z,
repaynient of loans.  and also means a pavment that is in the nature of
advance, refund of deposits, or payment of recoveries;

“Extraordinary Receipt” means a receipt that is in the nature of
recovery of a loan or an advance or deposit from athers:

“Financial Statements” means the Balance Sheel, Income and
Expenditure Statement, Receipts and Payment Statement, Cash Flow
Statement and any other supporting statement or other presentation of
financial data derived from accounting records;

“Forms” means a Form appended to these rules in schedule-] or under
the powers conferred under these rules;

“Fund” meusns an activity for which separate books of accounts and
financial statements are required to be prepared, as per orders of the
Government;

“General Ledger” means a compilation of all accounts used for
accounting purpose

“Government” means the Government of Jammu & Kashmir:

Grants:- Grants are assistance by government in cash or kind to an
enterprise for past or future compliance with certain conditions. They
exclude those forms of government assistance which cannot
reagonably have a value placed upon them and transactions with
government which cannot be distinguished from the normal trading
transactions of theenterprise.
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(bb) “Grants General” means grants which have no conditions attached
to thelr usage and include grants which can be used for other purposes,
il the conditions or purposes for which they are received are met or paid
out of Municipal Funds.

(cc) “Grants Specifie” means such grants that are given for a specific
purpose or use  in a particular manner or proportion as per the
conditions of the grant, requiring submission of Utilisation Certificate
and are recoverable if not used according to the conditions attached:

(dd) “Income and Expenditure Statement” is a Financial Statement.
preparcd by the Municipality, to present its revenues and expenditure
for an accounting period and to show the excess of revenues over
expenditure (or vice versa) for that period. It is similar to Profit and Loss
Statement and is also called Revenue and Expenditure Statemet:

(ee) “Inceme” means and includes the money or money equivalent carned or
acerued during an accounting period, increasing the total of previously
existing net assets, and arising from provision of any type of services and
renfals, including any prants / contribution received from the
Governmenlt, ete;

(ff) *“Liabilities” mean an amount owing by one person to another, pavable
in money, orin goods or services; the consequence of an asset or service
received or g loss incurred or accrued; particularly, any debt (a) due or
past due (current liability), (b) due at a specified time in the future (e.g.
funded debt, accrued liability), or (c) due only on failure to perform a
future act (contingent liability);

(gg) “Mayor and Deputy Mayor” means Mayor and Deputy Mayor as
mentioned in section 36 of the Jammu and Kashmir Municipal
Corporation Act, 2000;

(hih) “Municipal Fund” means the fund maintained by the Municipalities as
referred in as referred in section 69 of the Jammu and Kashmir
Municipal Corporation Act, 2000 & section 52 of the Jammu and
Kashmir Municipal Act, 2000:

(i) “Municipalig™ means an institution of Sell’ Government constituted
under section 3 of the Jammu and Kashmir Municipal Act 2000,
which may be a Municipal Committee or a Municipal Council or a
Municipal Corporation;

(i) “MNational Municipal Accounts Manual” means the Accounting
Manual issued by the Miuistry of Urban Development, Government of
India, as modified from time to time;

(ki) “Payments” mean amounts actually paid and accounted during the year:

(1) “Receipt” is a written acknowledgement of something acquired: hence
an accounting document recording the physical receipt of cheque/cashy:

(mm}“Receipts and Payments Statement” means 2 Financial Statement
prepared for an accounting period to depict the changes in the financial
position and fo present the cash received in and paid out in whatever
form (Cash, Cheques, online transfer ete.) under certain heads. All non-
cash related transactions are ignored while preparing this Statement:

(nn) “Receipts” mean amounts actually teceived and accounted during the
year;

(00) “Revenue Payment” means a paymen( in discharge of revenue
expenditure and s, therefore, 4 payment other than a capital payment
or an extraordmary payment;

(pp) “Revenue Receipt” means a receipt other than z capital receipt or
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extraordinary receipt.

(qq) “Sub-ledger” means a group of subsidiary accounts, the sum of the
balances of which is equal to the balance of control accounts ereated in
the general ledger;

(rr) “Voucher” means a document which serves as an authorisation for any
financial transaction and forms the basis for recording the accounting
entry for the transaction in the books of original entry, e.g., Cash Receipt
Voucher, Bank Receipt Voucher, Journal Voucher, Payment Voucher,
ete:

(ss) “Year” means a financial year commencing on the 1st day of April;

(2} Words or expressions used but not defined in these rules shall have the
meaning as assigned to them in the Act.

CHAPTER-2
Accounting System
3. Accounting Svstem:-

(1) The Municipalities shall maintain their Books of Account on accrual basts
under the double entry system of book-keeping.

(2) The Government may prescribe the accounting policics or accounting
standards for Municipalities.
Provided that the Government may direct the Municipalities to adopt
accounting standards prescribed by a professional body with such
madifications as the Government may deem fit

(3) The Municipalities shall follow the Accounting Policies prescribed by the
Government for accounting transactions, maintaining Books of Accounts
and preparing Financial Statements.

(4) Separaie Books of Accounts shall be maintained for each vear.

(5) All transactions pertaining to the Municipality shall be recorded in the
Books of Accounts maintained.

(6) Forms in which accounting data shall be compiled and the Books of
Accountsto be maintsined by the Mualcipality are given in Annexure-L,

4. Books of Account:-

(1) The primary Books of Accounts and supporting documents under the
double entry accounting system shall be:-
fa Cash Book;

fb) Bank Book:
c) Journal Book;
(@) General Ledger and Sub-ledger; and

(e) Vouchers.

{2) The Books of Accounts, Forms and Registers mayv be maintained either in
Hindi or English.

(3) Wherever the Books of Accounts are mainiained manually, the Books of
Aceounts, Registers, Receipts, Bill books and other Accounting Records
and Registers shall be affixed with the Seal of the Municipality and each of
the pages of the aforesaid records shall be serially numbered. The number
of pages ot each Book or Register shall be certified in writing on the last
page, after actual verification, by the Executive Officer or any other person
duly authorized by him.
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3. Cash Book:-

(1} The Cash Book shall be maintained in J&K MAR-1 by the Cashier and
shall record the transactions pertaining to cash receipts and disbursements
of the Munieipality,

(2) All amounts received in cash by the Municipality including cash
withdrawals from Bank/Treasury Saving Account(s) shall be entered on
the debit side of the Cash Book.

(3) The Cash Book shall be closed daily, the totals for the end ofthe day struck
and the closing balance worked out with deteils to show unremitted and
undisbursed cash, if any.

(4) The Accounts Officer shall daily examine the entries and the closing
balance in the Cash Book and affix his signature in token of such
¢xamination. The cash balznce on hand with the Cashier shall be verified
with the Cash Book balance on a daily basis and a certificate to that effect
be recorded in the Cash Book by the Accounts Officer or any person
designated for the purpose.

6. Bank Book:-

(1) The Bank Book shall be maintained by the Accountant and shall record
all amountis deposited or withdrawn, cither in cash or cheque, [rom Bank/
Treasury Account(s).

(2) It shall be maintained in J&K MAR- 2 WITH a series of folio reserved

for each bank account and designated as “Bank Book of Bank, Account
No. -7,

(3) The following items of Receipts shall be accounted on the debit side of the
Bank Book:—

a) The total amount of Cash collection remitted inlo Bank/ Treasury
Account{s);

(b) The total amount of Cheques deposited into Bank/ Treasury Accouni(s);

fz) The total amount of collections deposited directly in Bank/ Treasury
Agcounis),

fefl Amounts remitted or received direetly in the Treasury Account(s);and

(e) Any other collections, demands, warrants, elc., received in the Bank/
Treasury Account(s) as maimtained in “Register of Notice Fee, Warran( Fee,
Other Fees and Penalties Charged” in J&K MAR-3.

(4) All withdrawals and payment through cheques or online transfer from the
Bank/ Treasury Account(s) shall be accounted on the credit side of the
Bank Book.

(5) The Bank Book shall be closed daily, the totals for the end of the day struck
and the closing balance worked out with details to show the balance in
Bank/ Treasury Account(s), as per the Books of Accounts.

(6) The actual balance in the Bank/ Treasury Account(s) shall be compared
and reconciled with the Bank Book balance periodically and at least once
at the end of every month. Note: Where Books of Accounts are
maintained manually, the Cash Book and Bank Book may be maintained

in the same register, with separate columns for cash and each bank
account.

7. Journal Book:-
(1) All entries which do not involve cash or Banld/Treasury Account(s) shall
be recorded through the Journal Book, appropriately identi fying the
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Account Heads to be debifed and credited in respect of the transaction.
(2) The Journal Book shall be maintained by the Accountant in J&K MAR-4,

8. General Ledger:-
(1) The General Ledger shall be maintained by the Atcountant in J&K MAR-
5, with separate folios for each Head of Account which have an opening
balance or transaction entry.
(2) At the end of every day the transactions recorded in the Cash Book, Bank
Book and Journal Beok shall be posted to the appropriate ledgers to
complete the double entry book- keeping.

9. Suob Ledger:-
Sub-Ledger may be maintained for any account in the General Ledger
identified as a Contral Account, for detailed information, for example.
contractors, suppliers, ete. The Sub- Ledger shall be maintained in the same
form as the General Ledger.

10. Vouchers:-
(1) A woucher is a standardised form for recording the debit and credit
aspects of every finaneial transaction in the Books of Account.
(2) Ewery transaction of the Municipality shall be entered in a Voucher and
the type of Voucher to be used shall depend on the nature oftransaction.
(a) A receipt voucher in J&K MAR-6 shall be prepared in respect of all

transactions invelving receipt of cash or cheque or direct credit in Bank or
Treasury;

(b) A payment voucher in J&K MAR-7 shall be prepared in respect of all
transactions involving payvment by cash or cheque or direct debit by Bank
or Treasury;

f¢) A contra voucher in J&K MAR-8 shall be prepared in respect of sall
transactions between cash and bank accounts only; and

(d) A journal voucher in J&K MAR-9 shall be prepared in respect of
transactions which do not involve cash or bank accounts.

(1) All Vouchers shall be prepared by or under the supervision of the
Accountant and shall be used as the covering sheet for all supporting
documents which form the basis of authorization of transaction.

11. Youcher Numbering:-

(1) Vouchers shall be numbered separately for each type and shall be distinetly
coded for each Fund. The Voucher numbering shall begin afresh every
year,

(2) In order to maintain the number series of Vouchers, a running serial
number list shall be maintained for each Voucher type, for each Fund, for
eachvear.

12. Corrections in Accounts:-

(1) Any correction to an entry made in the Books of Accounts shall be
authorised by the Municipal Commissioner or the Executive Officer as
the case may be, or any person duly authorised by him, end effected only
through another rectification entry. A Journal Voucher shall be used to
effect the same.

(2) Any correction or alteration to an entry in the forms or registers shall be
made inred ink (a single line being drawn through the original entry to be
corrected) and attested by the dated nitials of the Municipal
Commissioner or the Executive Officer as the case may be.
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(3) All corrections and alterations to bills/claims and Vouchers shall be
similarly attested by the payee, while those in the pay orders shall be
attested by the Executive Officer signing them. No erasures shall be made
and no document with an erasure shall be accepted.

(4} No correction or alteration in figures in the Receipts shall be made and
whenever errors occur in writing up of Receipts, copies of all such
Receipts shall be cancelled and preserved.

13. Computerized Accounting and Electronie Records:-

(1) Records and Registers required under these rules, shall be maintained
manually or in a Computer Based System.

(2) The Government may specify the manner and format in which such
Electronic Records shall be created, prepared, maintained and issued and
the manner and method of payment of fees or charges for issue of any
Electronic Record.

(3) Where the records are so kept, it shall be the responsibility of the Executive
Officer/person designated by the Executive Officer to ensure that
appropriate controls and procedures are exercised for the integrity and
security of the data files and Programmes and storage of Back up of this
data and itsretricval.

14. Books of accounts to be separately maintained for Funds:-
(1) The accounts of the Municipality shall be classified into the following
funds for record- keeping and reporting purpose, namely:-:

(7) Municipal Fund - Municipal Fund shall be the main Fund
maintained by the Municipalities and shall consist of those sources
ag mentioned in section 52 of the Jammu and Kashmir Municipal
Act, 2000 and & Corporation Fund for Municipal Corporation in
section 69 of the Jammu and Kashmir Municipal Corporation Act.
2000.

Provided that the Government may prescribe any of these or any
other Fund within the Municipal Fund for which separate Boolks of
Accounts have to be maintained.

(a)  General Fund- It covers all activities which do not fall under any of
below;

(b) Basic Services for Urban Poor (BSUP) Fund — accounts covering
all transaction that concerns providing specific services to Urban
Poor Settlements.

(¢) Water Supply & Sanitation Fund - accounts covering all
fransaction that concerns provision of water and sanifation
facilities

(d)  Solid Waste Management Fund- acgounts covering all transaction
that concerns provision of provision of SWM services.

() Road Development and Maintenance Fund - accounts covering all
transaction that coneerns provision of development and
mainienance of roads.

(f) City Transport Fund - accounts covering all transaction that
concerns provision of city transport facilities for the entire ULB

(g) City Development Fund- accounts covering all transaction that
coneerns provision of development works (other than that covered
above) e.g. UGD, Parks, Plantations, Streel Lights, etc.

(h) Enterprise Fund — accounts covering all activities which are of a
commercial nature and in which the Municipality intends to
construct or acquire and or operate assets or fransact them in a
manter that can generate surplus over cosls Or recover costs e.g.
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municipal shepping complex or layout development.
(2) The Municipality shall prepare separate TFinancial Stalements for each
Fund as defined in rule 2.
(3) Where Government has prescribed separate Fund. the Municipality shall
maintain separate records and the following shall be observed:

faj  All Books of Accounts and Vouchers shall be prepared separately for each
Fund.

() Separate Bank accounts shall be maintained for each Fund, and
remittances shall be made to the relevant Fund’s Bank Account. In case
any receipt or payment is recorded in another Fund’s Bank Account, it shall
be treated a3 an inter-fund transfer’ and accounted accordingly,

(4) In addition te the Financial Statements for each Fund, the Municipality
shall prepare Consolidated Financial Statements for the Municipal Fund
as a whaole.

15. Chart of Accounts:-

(1) Accounting entries shall be recorded using uniform Chart of Accounts

consisting of®

fa) Fund Code:

() Function Code:
(¢ Functionary Code;
(@) Field Code; and
e Account Code,

(2) The Government shall issue guidelines, codes, heads., for each element of
lhe chart of Accounts. The Municipality shall follow the codes and the
guidelines issued by the Government, Modifications/ additions to the
Chart of Accounts shall be made in accordance with the guidelines issued
by the Government in this regard.

CHAPTER-3
Accounting of Income
16. Accounting of lncome on acerual basis:-
(1} All itemns of revenue which fulfill the following criteria. shall be taken as
income on accrual basis:

(@,  The income is earned or the right to receive it isestablished:;

()  Theamount dug is determined or determinable; and

(e} No significant uncertainty exists about its realization.

(2) In all such cases, a summary statement of demand raised or income
accrued shall be submitted by the concerned department in “Summary
Statement of Demand Raised or Income Acerned” in J&K MAR-10 to the
Accountant al the following frequency:

(@ In respect of properly tax, advertisement tax, leases and [icences—
annually, af the beginning of the vear, for the whole year'sincome;

(b4 In respect of other incomes—as and when they hecome due for
collection,

(3) The Accountant shall, based on this statement, pass a jounal voucher and
accrue the income by debit to its Receivable Account.

(4) All collections in respect of accrued income shall be credited to the same
Receivables Account,

17. Income accounted on cash basis:-
Incomes which do not fulfil the criteria of accrual as mentioned in rule 16
above, shall be accounted as and when they are actually collected or received
by the Municipality.
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18. Modes of collection of Receipts:-
(11 The Municipality shall accept collections through various options such as
hill collectors, citizen facilitation centres, direct credit through Bank,
collection by Bank branches, collection through internet, for the citizens.

(2) All collections made on behalf of the Municipality shall be entered in the
Cash/ Bank Book on the same day as of the collection.

19. All moneys to be brought to account:-

(1) All money transactions to which any member, officer or employee of a
Municipality in his official capacity 1s a party shall withoul any
reservation, be brought to account.

(2) All moneys received shall be lodged in a Government Treasury
Account(s) or Scheduled Bank Account to the credit of the Municipality.

(3) Municipal Commissioner or Executive Officer or any person authorised in
this behalf shall draw any money required for disbursement from the
Treasury Account(s), Banks or State Treasury by cheques/bills/online
transfer. No moneys received on behalf of the Municipality shall be
utilised for its expenditure without first being brought into account and
paid or remitted into the Treasury Savings Aeeount(s) or Banks.

(4) As far as possible, cashier and accountant shall be different persons, so
that the same person does not receive collections and make cash payments
on behalf of the Municipality, as well as aceount such transactions.

20. TIssue of Receipts for moneys received:-

(1) All moneys received in the Municipality or by any person authorised in this
behalf, in cash or in the form of cheques, demands, Indian postal orders,
collection through internet, collection through bank branches, direct
credit in bank, etc., shall without exception be acknowledged by a
“Receipt” in J&K MAR-11.

(2) The Receipts shall be pre-numbered and written up by using double sided
carbon paper. when issued manually.

(3) lhe original receipt shall be given to the payer and duplicaie handed over 1o
the concerned department for updation of records or processing. The
triplicate shall be maintained in the receipt book and used to write
collection register by the person who collects the money.

(4) No duplicate or copy of a Receipt shall be issued on the ground that the
original has been lost. If any necessity arises for such a document, a
certificate may be given that on a specified day certain sum on certain
account was received from a certain person.

21. Receipt of Municipal dues by cheques/demands:-

(1) Crossed cheques/ demands may be accepted in payments of Municipal
dues or in settlement of other transactions with the Municipality. On
receipt of crossed cheque/ demand, a receipt shall be issusd, specifically
indicating there in, that the amount is subject to realisation”.

{2) Outstation cheques may be accepted provided that the Bank Charges are
included in the cheque amount.

(3) The Municipality shall maintain a record of all cheque/ demands and
other bank instruments received in in ‘Register of Cheques/Demands
Received' in J&K MAR-12.
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22. Dishonour of Cheques received:-

(1) In the event of a cheque being dishonored by the Bank, the Municipality
shall cancel the office copy of the Receipt and the fact shall be reperted at
once to the tenderer of the cheque intimating that the Receipt issued for
the payment through cheque, stands cancelled and that he/she has to make
payment of such amount in cash or demand only, along with the amount
of Bank Charges debited by the Bank, if any.

(2) The Municipality shall acknewledge the payment made by the party in
this regard by the issue of a fresh Receipt.

(3) The dishonoured cheque shall be retained by the Accountant and it shall
not be handed over to anyone 1ill the amount is remitted by theparty.

(4) The Municipality shall proceed under relevant laws in case of dishonoured
cheques,

23, Accounting of collections:-

(1) The Collection Offices and Collection Centres shall record the particulars
of each Receipt issued in “the Collection Register” in J&K MAR-13, on a
daily basis. The Collection to be maintained in the Collection Register is
to be account head wise details of the daily collections. This collection
register shall be maintained in triplicate where in one copy can be sent to
the concerned departments along with one copy of the Bill / Challan
collected, if any, one can be sent to the Accounts and other one will be
retained as book copy.

(2) Based on the details from the collection register, the Cashier shall prepare
a “Summary of Daily Collection” in J&K MAR-14. The Summary of
Daily Collection is a covering sheel that provides a summary of the total
revenues collected by the Collection Office/Centre. Further, the Cashier
shall ascertain the status of cheques presented for collection and update
the “Register of Cheques/Demands Received™ and intimate dishonour of
such instruments, if any, to the Accountant..

(3) The amount collected during the day shall be accounted based on the
summary statements, through a Cash Receipt Voucher or Bank Receipt
Voucher.

(4) The Accounts Dlepartment shall maintain separate Subsidiary Ledger for
each of the Major revenues in J&K MAR-15. The Subsidiary Ledgers
would provide function- wise break- up of above-mentioned income
earned/received by the Municipality on a daily basis. Separate folios shall
be maintained for each function within the Subsidiary Ledger for
recording incomes in respect of each function.

(5) The folio for the Revenue in the Subsidiary Ledger shall provide for
separate columns for various major heads on Income for which the
incomes are received. The details of income received, affer being posted
in the general ledger, shall be posted in the relevant Subsidiary Ledger.

(6) In case of a dishonour of cheque, based on the intimation by the cashier.
the Accounts Department shall reverse the entry passed for collection as
stated above, i.e., on preparation of Bank Receipl Voucher. The Accounts
Department, thus, shall pass the entry for reversal of receipt.

24, Refunds:-
The Municipality shall, to the extent possible, adjust refunds apainst future
receipts. In cases where adjustments are not possible, refund shall be made by
the Executive Officer or any officer authorised in this behalf after recording
the reasons 1n writing.
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25. Remittance of eash and cheques:-

(1) Every day morning the cashier shall first remit the amount held by him at
the close of the previous day into the treasury or bank concerned. In case
of unusually large collection in a day, the Municipal Commissioner or the
Executive Officer as the case may be, shall make special arrangement for
its deposit into the bank on the same day or make special arrangement for
security at the Municipal Office.

(2) For remittance into the freasury or bank, the Cashier shall fill up the
necessary challan or pay-in-slip prescribed by the treasury or the bank and
shall remit the amount to the treasury or bank duly obtaining the
acknowledgement of the concerned treasury officer or bank cashier in the
counterfoil. He shall then paste the counierfoil in a separate Remittance
Book according te a running serial number. Remittance book shall be in
the custody of the Cashier.

(3) Tt shall be the duty of the Municipal Commissioner or Exceutive Officer
to verify the Remitiance Book on a daily basis and weekly basis
respectively.

(4} It shall be the responsibility of the Accountant to get bank statements
collected on a weekly basis and confirm that remittances have been fully
credited into the bank account. Any discrepancy in remittances shall be
repoited immediately to the Municipal Commissioner or Executive Officer
as the case may be,

(5) Remiftances to Bank shall be recorded in ecash book and bank book
through a contra voucher, based on the pay-in-slip or bank challan
received.

26. Custody of Money:-

(1) The cash balance of the Municipality shall be deposited in a strong cash
chest at the end of each day.

(Z) The cash chest must have two keys. One key will be with the cashier of the
collection office and the nther will be with another officer designated for
this purpose by the Municipality. Cash in chest shall be insured for theft,
fire, etc.

27. Misappropriation of Municipal monies etc.:-

Whenever a misappropriation of municipal monies, store or any property is
discovered, an epquiry shall at once be instituted by the Municipa)
Commissioner or Executive Officer as the case may be, and the fact of the
misappropriation shall immediately be reported by him to the Controller and
also to the Director of Local Body. When the matter has been fully enquired
into, the Director of Local Body shall submit to Government a complete report
showing the total sum of money misappropriated, the method in which
misappropriation was effected and steps taken to recover the monies, cost of
stores or property and punish the offenders.

CHAPTER-4
Accounting of Expenditure
28. Charge of expendilure:-
No expenditure shall be finally charged against the Municipal Fund and no
adjustment shall be made without the charpe being accepted by the
Municipality provided that the amounts directly debited by the Government or
any agencies authorised by the Government, may be charged finally against the
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heads of account concerned, even without acceptance of the Municipality.

29. Acerual of expenditure:-

(1) Every claim against the Municipal Fund, shall after examination with
reference to Work Order/Supply Order/ Indent shall be accepted, if it is in
order and acerued through a Journal Voucher.

(2) Inrespect of bills pertaining to establishment expenses and procurement of
goods and or services, in the latter cases supported by worl order or
supply order, the acerual shall be done on the event of approval of the bill

(3) Other revenue expenditures may be accounted on payment and the
outstandings accrued the end of every half year.

30. Claims against Municipal Fuond:-

(1) Ewvery person having any ¢laim against the Municipal Fund shall present a
bill at the Municipal Office. Wherever possible, such bill shall be in the
form provided for the purpose and the claimant shall date and sign the
sarre and stamp it when necessary.

(2) Where a claimant presents a bill in the form different from the form
provided for the purpose, a separate bill in the proper form shall be
prepared by the Officer or staff incurring the expenditure and the
claimant’s bill or inveice shall be attached thereto as a supporting
document.

(3) All bills presented for a claim against the Municipality excepl a paid bill
pertaining to permanent advanee shall be received in the Departments or
Sections eoncerned and enfered in the “Departmental Repgister of hills
received” in J&K MAR-16.

(4) The Departments or Sections concermned shall examine the bills and if the
¢laims are in order and supported by sanction of the competent aulhority,
such bills shall be sent to the Accounts Department along with duly
prepared “Payment Order” in J&K MAR-17. Necessary certificates
prescribed shall be recorded on the Payment Order and the Bills by the
Officer or Staff in charge of the Depariment or Section before sending the
bills to the Aceounts Departmeni. Fuil details of the bills, adoissibility,
deductions and other details shall also be noted in the note sheet of the
file.

(5) The Officer preparing and forwarding the payment order shall be
personally responsible to ensure that the bill is complete and affords
sufficient information as to the nature of expenditure,

(6) After causing entry of the bills in the Register of bills received maintained
by the Accounts Department in the “Register of bills” in J&K MAR-18,
the Accountant shall scrutinise the bills with reference to admissibility,
sanction and availability of budget provision to meet the bills in question.
If the bills satisfy all the conditions, he shall submit the bills to the
Municipal Commissioner or Executive Officer as the case may be, with
due noting in the note sheet as well as the payment order, for approval.
Where any deficiencies are noticed in the bills, he shall return such bills
to the Department or Section concerned indicating the deficiencies.

(7) When the bills are approved for payment by the Municipal Commissioner
or Executive Officer as the case may be, he shall make an order of
approval at the foot of the payment order and also in the note sheet of the
file and send the bill and payment order along with the file immediately to
the Accountant for payment.

(8) The Accountant shall prepare a journal voucher in case ol accruable
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cxpenditure. He shall prepare a payment voucher for both aceruable and
non-accruable expenditure at the time of making payment. He shall also
prepare a bank advice note or cheque for the amount payable as per the
bill and payment order and submit them to the Municipal Commissioner
or Executive Officer or the officer authorised by him for signature,

(9) On receipt of the cheque duly signed, the Accountant shall issue it to the
concerned party after obtaining the signature in the payment voucher or
send the bank advice note tothe bank immediately for payment of money
to the bank account of the concerned party.

(10) When the bills include recoveries or adjustments of claims due to the
Municipality, the payment order and recordings in the note sheet of the file
shall indicate the gross amount of the claim, amount recovered or adjnsted
and the net amount payable to the claimant. The Accountant shall pass
necessary journal vouchers for recovery or adjustment made in the bills,
and cnsure that payment is made for the net amount only.

(11) After payment, both the bill and the concerned invoice shall be endorsed
with the words ‘paid and cancelled’. The Accountant shall record the
payment details on the face of the bill, invoice and on the note sheet of
the file. He shall return the file along with an endorsement, ‘paid and
cancelled’ on the bill and invoice to the concemned Department or Section.
The Accountant shell retain the *payment order” as support for the journal
and ar payment voucher.

31. Provision for Expenditure:-
At the end of each year, a provision shall be made in respect of
expenditure already incurred but not paid by the Municipality. Cut-off date for
provisioning of bills shall be 30 days prior to the date prescribed for the
finalisation of Annual Financial Statements. A Summary Statement of
Quistanding Liability in J&K MAR-19 shall be prepared by the Accounts
Department based on the provisions of expenditure.

32. Settlement of claims:-

(1) All Liabilities incurred shall be discharged with the least possible delay.
Any claim exceeding 4 sum of INR 50 Lakh and not preferred within 3
years shall be paid only with the sanction of the Government.

(2) Subject to the provisions of Rule 96, any claim relating 1o pay and
allowances not preferred within one year of its becoming due, shall be
paid only with the sanction of the Finance and Planning Committee of the
Munieipality by explaining the delay.

33. Record of claim passed for payment:-
The Accountant shall keep a record of each claim passed for

payment detailing the number, date, amount, etc. and a Payment Order in
J&EK MAR-17,

34. Advances:-
All moneys advanced lo contractors, accredited agencies. officials or
individuals shall be restricted to the amount actually necessary to meel
immediate payments and as and when this amount cxhausts, and may be
recouped by submitting documents for expenditure incurred,

35. Deposits:-
(1) All deposits received in cash, cheque and demands shall be deposited in
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the designated Bank/Treasury Saving Account(s).

(2) Deposit received otherwise than in cash, cheque or demands shall be kept
by the Dxecutive Officer in safc custody. At the end of every half year a
certificate regarding the verification of the balance of such deposits as are
then on hand shall be recorded by the Executive Officer.

(3) All deposits received shall be entered in the records prescribed for the
same.

(4) Deposits received in cash, cheque or demands shall not be refunded or
adjusted to revenue except on the written order of the Executive Officer.

(5) When deduction are made from the bills of contractors as security for the
due performance of work in the future, the bills shall be passed by the
Municipal Commissioner or the Executive Officer as the case may be for
the full amount of the bill hut accounted appropriately for the net amount
paid.

(6) The following iters shall not be credited to any deposit Head of Account

(@ Sums that can be clearly treated as revenue of the Municipality,

(h) Pay, Pension, leave salary or other allowances or conitributions.
(c) Fines and forfeitures.

36. Payments from Municipal Funds:-

(1) All payments from the Municipal Funds shall be made by online transfer
of money through Electronic Clearing System/ Direct Credit to Bank
Account of payee, ete. Provided that the paymentis less than rupees five
hundred may be paid in cash,

(2) Provided that in case of feilure of online system, or any other unavoidable
circumstances payment through “account payee’ cheques or demands may
be mads. The cost of demands or any other mode of transfer shall be borne
by the payee and the amount to be paid shall be reduced to the extent of
the same.

(3) All payments to employces shall, be made through direct transfer to the
Bank Accounts of the employees.

37. Requirement of Bignature:-

(1) No money shall be paid on a Payment Voucher or Pay Order signed with
rubber or facsimile stamp. When the acquitiance on a Voucher is given by
a mark or seal or thumb impression, it shall be attested by an officer not
below the rank of a Gazetted cadre.

(2) Claims affixed with the facsimile signature of the Authorised Officer,
presented by the concerned departments and institutions may be accepted
for payment, if otherwise in order:

(@) Telephone bills including internet charges;

(h) Bills for water charges; and

(e} FElectricity Bills of electricity supply eompanies or such organisations
which supply electricily in that area.

38. Cash Payment out of Permanent Advanee:-
If the Bill or invoice is to be paid in cash, out of the permanent advance, the
Officer holding permanent advance shall pay the amount, and after payment in
cash, stamp the voucher and the bill or invoice with the words “Paid in cash” in
conspicuous type.

39. Cheque Payments:-
If the amount is paid by cheque, the bill shall be stamped “Paid by Cheque
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No.-" in conspicuous type and the cheque shall be written up by the
Accountant. Faesimile signature shall not be made in such cases.

40, Control over Cheque Books:-

(1) Cheque bocks shall always be kept under lock and key in the personal
custody of the Bxecutive Officer who, when relieved, shall take a receipt
for the correct number of cheques made over to the relieving Officer. A
specimen signature shall, at the same (ime, be forwarded to the
Treasury/Banks concerned, under the signature of the Officer relieved.

(2) When the Executive Officer receives a new cheque book from the
Lreasury or Bank, he/ she shall count the cheque leaves contained therein
and shall record on the back of the cheque book a certificate that "this
Chegue Book containg leaves™,

(3) l'he Executive Officer shall verify on a daily basis the unused cheques and
satisfy himself thal all unused cheques are in the book and that none has
been surreptitiously extracted.

41. Issue of Cheques:-

(1) The Accountant shall ensure that there is adequate halance in the Bank/
Treasury Account(s) before issuing a cheque.

(2) On verification of the Cash / Bank Payment Voucher, a cheque shall be
prepated. The date of preparation of the Bank payment voucher shall be
the date of the cheque. The person preparing the cheque shall mention the
date of the cheque. An entry of the cheque prepared shall be made in the
“Cheque Issue Register” in J&K MAR-20.

(3) The cheques shall be written/ printed as the case may be and the
Accountant shall be responsible for the same.

(4) BEvery cheque shall be in favour of the person to whom the money is to be
actually paid. The stamp ‘Account Payee’ shall be invariably affixed on
the third-party cheques.

(5) The amount of every cheque drawn shall be written in words as well as in
figures both on the cheque itsell and on the counterfoil/ record slip/
ransaction sheel available in the cheque book and initiailed by the person
who signs the cheque. It shall also be entered into the record maintained
for the same.

{(6) When a cheque is being prepared for signature, the amounti which is the
next higher number of rupees than the sum for which the cheque is
drawn, shall, as o safeguard. be wtitten in red ink across it and its
counterfoil as follows;, “Below RUPEES ..cccovooormmeiieierieisasessrornssmssssenssies”

42, Signing of Cheques:-

(1) No cheques shall ordinarily be signed unless required for immediate
delivery to the person to whom the money 1s to be paid. No signed cheques
shall be retained in the office except under exceptional circumstances
which shall, in each case, be recorded.

(2) The authorized signatories shall sign the Cheque, Cash / Bank Payment
Voucher and Cheque lssue Register.

(3) The cheques shall be disbursed by the Accountant after making a
payment entry in the records prescribed for the same,

43. Payments to be covered by Receipts:-
Every payment made, either in cash or in cheque, shall be covered by a receipt,
stamped, if necessary, and signed by the person to whom the money is due.
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44. Payment Voucher to bear acknowledgments of payees:-

(1) Every payment woucher shall bear or have attached to it an
acknowledgment of the payment, signed by the person for whom or on
whose behalf the claim is put forth. No payment shall be made in the
absence of the necessary acknowledgment.

(2) If a payment voucher be lost, a certificate of payment prepared in
menuscript and signed by the disbursing Officer and endorsed, by the
superior Officer shall be placed on record. Full particulars of all claims
shall be set forth,

(3) Payments to illiterate persons shall be certified by the disbursing Officer
and the thumb impression of those persons shall be obtained against their
names on the vouchers concerned.

(4) The details of advice/cheque number/UTR No and date shall be noted in
the payment voucher by the Accountant,

45. Accounting of payments:-
The entry for payments shall be made by credit to the Cash or Bank/ Treasury
Account(s) and:

a, In case a liability was earlier taken for the amount of the bill, by debit to the
same liability account; and

b. In case. no liability was taken, by dehit to the appropriate expenditure /
payment accounf head.

46. Cancellation of cheques:-

(1) When a signed cheque is cancelled, it shal] be stamped "cancelled" by the
drawing Executive Officer. The fact of cancellation shall be noted in red
ink over the initials of the drawer of the cheque upon the counterfoil/
record slip/ transaction sheet available in the cheque book, across the
Order of Payment which has been endorsed on the Payment Voucher and
in other records prescribed to record the details of cheques issued.

(2) I a cheque is cancelled before the entry is made in the Bank Book, no
further correction is required. However, if the entry for cheque has already
been recarded in the Buik Book, the entry shall be reversed,

(3) Cancelled cheques shall be retained with their counterfoils for purpose of
audit.

47. Lost cheques:-

If' a lost cheque is reporied to the Municipality, the Executive Officer shall

issue a ‘Stop Payment Order’ to the Bank/Treasury and a fresh cheque can be

issued to the party after obtaining a certificate from the Bank/Treasury that it
has not been, paid.

48. Stale cheques:-
If the cheques are not encashed within the period of their currency, the amownt
covered by the cheque shall be transferred to a “Stale Cheque Account”
creating a liability for the amount and debiting it in the Bank Book. When a
fresh cheque is issued, the stale cheques account will be debited. Tf a Stale
Cheque is presented to the Municipality, it shall be cancelled as per rule
46 (1).
CHAPTER-5

Maintenance of Demand, Collection and Balance Registers
49. Duty of the Municipality:-

It shall be the duty of the Municipality to enumerate all persons or things that
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are liable for tax and maintain their record in a manner that amounts due,

collection made and balances due are ascertained for all such persons or
things.

50. Demand Collection and Balance (DCB) Register:-

(1) Where any tax is due to be paid by the assessee, relevant department or
section shall maintain 2 Demand, Collection and Balance Register:

@}  For the purpose of property tax, “Demand Collection and Balance
Register for Property Tax™ in J&K MAR-21

(b)  For any tax, rent, fees, charges ete. which are collectible on monthly
basis, “Special DCB Register” in J&K MAR-22

¢/  For any other tax, rent, fees, charges ete. which are collectible otherwise
than on monthly basis, “Miscellaneous DCB Register” in J&K MAR-23

(@)  Inthe case of Trade License Fees, the DCB Register shall be maintained
as “Dlemand Collection and Balance (DCB) Register (License Fees)” in
JEK MAR-24,

{2) Such Demand, Collection and Balance Register shall be updated by the
respective department or seetion for any demand that is raised or falling
due, at the beginning or during the course of the year, any collection that is
made in respect of an assessee and the balance amount outstanding from
the assessee.

(3) The departmental or section head shall prepare, on monthly basis, a
Statemient of change in demand or adjustments in J&K MAR-25 in respect
of new assessment or revigion of tax, fee charges etc finalised, and send it fo
Accounts Department for accounting those changes in the books of
account. In case there is no change in demand or adjustments in any
momnth, a nil statement shall be given.

{(4) In case any tax, fees or other charges are received, for which adequate
details are not available to record in the relevant DCB Register, such
amounts shall be recorded in a Suspense Register in J&K MAR-26. The
concerned department shall then make all efforts (o get the details of the
amount so received within 15 days of the receipt of the amount, and
record the details in the relevant DCB Reglster. by making suitable
remarks in the Suspense Register. The details of the suspense items
cleared shall be included in the Monthly Statement of change in demand
or adjustments.

51. Alteration in figures prohibited:-
No entries in any of the DCB registers shall be altered without the express
orders of the person authorised to order such change, All such orders shall give
reasons for such alterations. These alterations shall always be made in red ink
and initialled by the authorised person making such an order.

Provided that in case of clerical errors pertaining to posting of collection
figures, necessary alteration can be made by striking out the entered figures in
red ink and entering the correct figures in red ink under the initials of the
officer responsible for the pasting of the figures.

32, Municipal demand to be recovered expeditiously:-
(1) Every municipal demand shall be recovered as expeditiously aspossible.
(2) Municipalities shall maintain a Register of Civil Suits in J&K MAR-27
and also a Register of Decrees in J&K MAR-28 for watching the
proceedings relating to execution of decrees obtained for the recovery of
amounts due. Decrees, as soon as they are passed, shall be entered in the
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latter register with all particulars. The Municipal Comumissioner or
Executive Officer as the case may be. shall review the regislers every
month and initial them in token of his inspection, to ensure that
appropriate action is taken for the recovery of dues.

53. Remittance of Cess:-
The cesses collecied shall, after deduction of collection charges, be
remitted 1o the concerned authorities within the 10th of the next month.

CHAPTER-6
Procedure for Accounting Property and Other Taxes

54. Accounting for Property and Other Taxes:-

(1) Property and other taxes shall be accrued at the beginning of the year in
accordance with Chapter 3 of these rules. The demand, collection and
balance under property tax shall be monitored through the Demand
Collection Balance Register in J&IK MAR-21 referred to in rule 50(1)(a)
above.

(2) A suitable adjustment entry shall be passed after the end of the half year
to reflect the correct amount of property tax income for the year, after
considering the property tax declared and paid up to the end of the first
half-year, and accouniing for the compulsory assessments done by the
Munieipality.

(3) Rebate allowed on prompt payment of property tax shall be treated as an
expense in the accounts through a journal voucher.

(4) Cess collected on behalf of the Government shall be treated as a liability
for payment tw the authorities, The collection charge due to the
Municipality for cess collection shall be taken as income, and reduced
from the amount payable to the authorities.

55. Provision for Unrealised Taxes:-

(1] On the amount of reecivable, remaining outstanding of account of taxes a
provision shall be made for unrealised taxes, at the end of the year, in
accordance with the following norms:

fa) 25% of taxes outstanding for more than 2 years, but not exceeding 3 years;

(B) 50% of taxes outstanding for more than 3 years, but not exceeding 4 yoars;

fe) 75% of taxes outstanding for more than 4 years, bur not exceeding 5 years,
and

e} 100% of taxes outstanding for more than 5 years.

(2) Such a provision is made on an overall basis in the Books of Account,
and neither any change shall be made in the DCB Register, nor shall this
be treated as a reduction of demand or write-off. Action shall be
continued to be taken to collect the outstanding amounts by legal means
provided under the Act.

CHAPTER-7
Procedure for Aecounting of Cesses
56. Accounting for Cesses:-

Cesses shall be accrued in the period in which it becomes due or on actual
receipt based on the nature of income along which it is collected.

57. Provision for Unrealised Cesses:=
(1) On the amount of receivable, remaining outstanding on account of taxes a
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provision shall be made for unrealised taxes, at the end of the year, in
aceordance with the following norms:

(@ 50% of taxes outstanding for more than 2 years, hut not exceeding 3 vears;
and

(b, 100% of taxes outstanding for more than 3 vears.
(2) Write-offs of cess shall be adjusted against the provisions made and to
that, extent recoverable 18 reduced.

CHAPTER-8
Procedure for Accounting of Water Charges

38. Accounting for Water charges:-

(1) Revenue in respect of Water Tax, Water Benefit Tax, Water supply
Charges, Water Meter Rent, Sewerage Charge, Disposal charges shall be
recognized in the period in which they become due. The demand,
collection and balance under water charges shall be watched through the
Demand Register in J&K MAR-22

(2) Referred to in rule 50(1)(b) above.

(3) Other receipts which are not accruable such as connection charges, water
tanker charges, road damage recovery charpes, initial water supply
deposit etc., shall be recognised on receipt, in accordance with Chapter-3
of these rules.

59. Provision for Unrealised Water Charges:-

(1) On the amount of receivable, remaining outstanding on account of water
charges a provision shall be made for unrealised water charges at the end of
the year, in accordance with the following norms:-

(@) 25% of taxes outstanding for more than 2 years, but not exceeding 3 years;
(b) 50% of taxes outstanding for more than 3 years, but not exceeding 4 years;

(¢} 75% of taxes outstanding for more than 4 years, but not exceeding 5 vears;
and

fel) 1008 of taxes outstanding or moere than Svears.

(2) Such a provision is made on an overall basis in the Books of Account and
neither any chenge shall be made in the DCB Register, nor shall this be
treated as g reduction of demand or write-off. Action shall continue to be

taken [o collect the outstanding amounts by legal means provided under
the Act.

CHAPTER-9

Procedure for Accounting of Rental, Fees and Other Income

60. Revenue from Rent of Properties, Fees and Other Income:-

(1) The Municipality shall maintain & Miscellancous DCB Register in J&K
MAR-23 referred to in rule S0(1)(c) above, to record other income
including rents from municipel properties like land, shops, shopping
complex, slaughter houses, etc. due on monthly basis to waich timely
collection. This shall be based on previous years demand and agreements.
This shall include new shops or shopping complex let out on rent during
the year. Separate pages may be allocated for each class of revenue and
location.

(2) The Municipal Commissioner or the Executive Officer as the case may
be, shall periodically, but at least once in six months, cause the register to
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be examined, and certify that the record is correct.

(3) Il the collections of these rents are made through the agency of a tax or
rent eollector, the procedure prescribed for collection by bill collector shall
mutatis mutandis apply to thess collections also.

(4) If the demands are requived to be paid at the Municipal Office then for
each remittance so made, a ‘Receipt’ in J&K MAR-11 shall be issued.
Immediately on receipt, the money shall be brought to account in the
Collection Repister of the Cashier and also the Department or Section
shall record it in the relevant DCB Register.

(5) Non-refundable Premium (lump sum) received &t the time of auction of
shops, shall be treated as liability at the point of collection, and allocated
equally as income over the period for which shops have been let oul.

61. Miscellanevus Sales:-
For recording transactions connected with miscellaneous sales effected from
time to time of destrained property, road side trees, stores and materials,
produce of lands and gardens, street sweepings, ete, a Register of Miscellaneous
Sales or Auction in KMF No.34 shall be kept. Separate pages shall be set apart
in this register for each class of sales. A separate register shall be maintained

for each department or section of the Municipality for recording of
miscellanaous sales.

62. Miscellaneous Demands:-
The recovery of demands otherwise not provided for in these rules and all

other fixed recurring demands shall be recorded through the Miscellaneous
DCBE Register in J&K MAR-23.

63. Accounting of Assigned Revenues:-
Assigmed revenue from the Government like Entertainment Tax, Duty/
Surcharge on transfer of Immovable properties shall be accounted on cash basis
during the year. At the year end, any amount for whieh a sanction order has
heen received shall be accrued as mcome..

64. Accounting of Rental Income and Special Demands:-

(1) Rental income shall be acerued either based on demand or contract, in
aceordance with Chapter-3 of the rules.

(2) Any other amount which is receivable and included in the Special DCB
recister in J&K MAR-22 shall also be accounted as acerued income in
accordance with Chapter-3 of the rules.

(3) Provision for unrzalised rental income and any other income accrued as

per sub-rule (2) above shall be made at the end of the year in accordance
with the following norms:

fa) 50% of the ameunt outstanding for more than 2 years, but not exceeding 3
years; and
(b} 100% of the amount outstanding for more than 3 years,

(4) Such a provision shall be made on an overall basis in the Books of
Account and neither any change shall be made in the DCB Register, nor
shall this be treated as a reduction of demand or write-off. Action shall be
continued to be taken to collect the oufstanding amounts by legal means
provided under the Act.

65, Accounting of Fees and Other Income:-
Where the fees and other income cannol be estimated in advance, they shall be
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accounted on cash hasis.

CHAPTER-10
Procedure for Accounting of Grants and Contributions

66. Grants and Contributions:-

(1) Specific grants and contributions recelved shall be treated as a liahility
until utilized for the purpose specified. General grants shall be treated as
income of the Municipality.

(2) A Grant Register in J&K MAR-29 shall be maintained by the
Municipality in respect of specific grants, to record receipts and
utilization of grants.

(3) On construction/acquisition of a fixed asset out of the grants so reccived,
the extent of liability corresponding to the value of the asset so
constructed / acquired shall stand reduced and the amount shall be treatad
as a capital receipt and shall be transferred from the respective Specific
Grant Account to the Capital Contribution.

(4) Incase any part of a specific grant is allowed to be used for revenue expense
and is so used, & corresponding amount shall be immediately transferred
to income from the specific grant (liability) account.

(5) In case of a capital project involving municipal fund, grant and loan, the
grant portion shall be accounted as in sub-rule (3) above. The loan portion
shall be treated as “liability” for being cleared in due course.

(6) Local contribution [financial assistance by NGOs and other individuals]
shall be treated as “contribution by others”. On its utilisation for capital
expenditure, the accounting shall be in the same manner as specified in
sub rule (3)above.

(7) The Utilization Certificate shall be prepared in J&K MAR-30 and shall be
signed by the Municipal Commissioner or Executive Municipal Officer as
the case may be, and passed on to Internal Auditor of ULB or the Chartered

Acecountant contracted by Direcior of Local Bodies for verification of the
financial outlays and physical nrogress.

CHAPTER-11
Pracedure for Accounting Public Works

67. Works Executed through the Public Works Department or other
Government Agencies:-

Where works are executed through the Public Warks Department or other

Government Agencies, they may consist of either (a) Deposit works or (b)

Delegated Loan Works.

{a) Deposit Works: In respect of deposit works carried out by Public Works
Department or any other Government Apgency on behalf of the
Municipality, the following accounting procedure shall be observed: —

() The gross estimated expenditure of the work shall be paid to the
Public Works Department or concerned Government Ageney in
either one lump sum or in such instalments as agreed. The amounts
paid shall be freated as advance o the Public Works Department or
the concerned Government Agency. The Public Works Department
or the concerned Government Agency shall send to the Municipality
every month, a statement showing the outlay incurred during each
month and upto-date outlay on the works concerned. On receipt of
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this statement, the amount shown as spent during the month shall be
adjusted against the advance paid earlier and also accounted in the
“Capital Works in Progress”,

(i) After completion of the deposit works, the statement of the deposit
work shall be sent by the Public Works Department or the concerned
Government Agency to the Municipality. On receipt of such
statement the expenditure under “Capital Works in Progress”
pertaining to that work shall be capitalized,

fiiy) The unspent balances of completed works shall be refunded to the
Municipality by the Public Works Department or concerned
Government Agency, which shall be adjusted against the un-cleared
advance.

(6) Delegated Loan Works: (1) When loans are raised by any other agency
mncluding Government Agency on behalf of the Municipality for Capital
Works, the works are called as “delegated loan works”.

() The following procedure shall be observed in respect of delegated loan
works:

(i) The Municipality shall enter into a legally valid agreement enabling
the agency to raise Joan on its behall and undertake to repay the
principal and interest as per the terms and conditions of the loan and
the said agreement.

(i) Once the agency raises the loan, it shall send an advice indicating
the loan raised, date of loan, period of repayment, rale of interest
and terms and conditions of the loan.

(it} On receipt of such advice. the Municipality shall make necessary
entries in the Books of Account. It shall also record it in the Register
of Loans in J&K MAR- 31 and Register of Advances Recsived in
JEKMAR-32,

(%) The agency shall send a monthly statement of outlay incurred during
each month showing the progress on the works concerned, On
receipt of this statement, the amount shown as spent during the
mawonth shall be adjusted by passing necessary enliies.

(v On receipt of completion report the Capital Work in Progress shall
be capitalised.

68. Schedule of Rate:-
(1) Every Municipality shall follow the Scheduled Rates of Public Works
Department in force [or the year.
(2) For the items not provided in the schedule of rates of Public Works
Department, the procedure preseribed in the Public Works Department
code for data rate shall be followed. Such rates shall be got approved by the

next higher technical authority than the authority competent to sanction
the estimate.

69. Contractors® Bills:-

(1) Contractor’s bills shall be prepared in J&K. MAR-33 and shall furnish full
particulars of the work done so as to admit the items being identified and
checked by a comparison with the estimate.

(2) shall accompany full particulars of the work done so as to admit the items
being identified and checked by 1 comparison with the estimate.

(3) The bill shall be checked with the Measurement Book and other records by
the next higher municipal engineer than the engineer who has recorded
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(4)

(3)

the measurements in the Measurement Book and if in order, shall be
passed on o the Accounts Officer through the Municipal Engineer for
processing and payment. When there is no higher municipal enpineer,
then this check shall be exercised by an officer authorized by the
Municipality.

All bills shall be checked by the Accountant before accounting with
reference to the supporting documents (for e.g., contract, sanctioned
estimate and Measurement Book). The bill shall finally be approved by the
Accounts Officer and the Municipal Commissioner or the Executive
Officer as the case may be, in accordance with their powers or shall be
approved by such authority which has the necessary powers.

The procedure laid down in the rules under Chapter-4 shall alsoapply.

70. Payments to Contraclors:-

(1)

(2)

(3)

Payments to contractors and suppliers shall be made by means of online
transfer of money to bank account of the beneficiary.

Every payment to a contractor shall be on account of some particular
work for which a work order exists. No payments in anticipation of
measurements shall be made o a contractor.

In respect of large works, mobilization advance may be paid to the
contractors with prior approval of the Executive Officer and after
obtaining further securities like bank guarantee, etc.

71. Departmental Labour:-

.

h.

When work is done by daily labour, the basis of the account will be the
Nontinal Muster Roll in J&K MAR-34 which, as a rule, shall be kept
separately for each gang of labourers for a weelk or fortnight or 2 month as
may be found convenient.

Labourers shall not ordinarily be hired on daily wage basis on Nominal
Muster Roll unless it is provided in the scheme for being a labour oriented
scheme. Work of perennial nature

e.p. sweeping. gathage collection. water supply shall 5ot be got done
through the system of Nominal Muster Roll unless it is only for a one time
special event (e.g. additional work during fairs and festivals or special
events which does not occur as a perennial nature).

Nominal Muster Rolls shall be machine numbered and shall not be
prepared in duplicate. All entries therein shall be made with indelible ink.
When works are executed departmentally, the rates at which such works
arc valued and paid for shall not exceed those allowed to contractors for
similar class of works.

The Nominal Muster Roll shall be writien up daily by the subordinate
depuled for the purpose, before the labourers begin work.

In opening the Nominal Muster Roll, the labourers shall be mustered in the
order in which they are engaged.

Each hall-day presence or absence of each labourer shall be denoted by
the insertion of the letters 'T' or 'A’ as the case may be against his name in
cach box separated by a diagonal slash with each portion on the left and
the right of the slash denoting half-a- day. The sum of figures brought out
in the column "total” will represent the total number of days each labourer
has worked. For example, P/A will denote the presence of labour in fore-
noon and his absence in the afternoon whereas P/P shall denoie a labour’s
presence both in forenoon and afternoon.

The Nominal Muster Rell shall be closed immediately after the close of the
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week or other period for which it is lkept and the labourers paid as soon as
possible,

i A Daily Labour Report in J&K MAR-35 shall be submitted by the
subordinate in-charge of the work every evening to the Engineer or the
Munieipal Commissioner or the Executive Officer showing the details of
the labour employed. This report shall be used in the Engineering and the
Accounts Department or Section to check the Nominal Muster Roll when
presented for payment. Labour employed daily as shown in this reporl
shall be cross checked as often as practicable by the Engineer or the
Municipal Commissioner or Executive Officer, who shall attest the
musters in token of such check.

j- When the Nominal Muster Roll is closed, the work turnad out shall be
measured and recorded in the Measurement Book and Nominal Muster
Roll in terms of items given in the sanctioned estimate. When the work
tumed out is not susceptible of detailled measurements, such
measurements may be made on the certificates of the Officer-in- charge
of the work to the effect that the work turned out is commensurate with
the amount spent, shown thereon.

k. The staff disbursing the payment shall make the disbursements in the
presence of the next senior Engineer or Municipal Commissioner or
Executive Officer or any other staff authorised by the Municipal
Commissioner or Executive Officer in this behalf. He shall also note the
date of the payment and obtain the acknowledgement of the labourers in
the Nominal Muster Roll itself in the space provided for., In case of
illiterates, their thumb impression in the place of signature shall be obtained
and attested by the staff disbursing the payment. The disbursement
certificate at the foot of the Nominal Muster Roll shall then be sipned by
the Officer or staff witnessing the dishursement.

72. Register of Public Works:-
4. Forevery work undertaken by the Municipality, an account shall be kept in
a Register of Public Works in J&K MAR-36 by the Engineering
Departaent or Scelion.
b. The quantity of work done and amount paid shall be recorded in the
register from the bills, as they are passed for payment. When a work is
completed, & double red line shall be drawn below the entries and the

following note made in the register with date: “Work completed and
completion certificate furnished on..

73. Measurement of works:-

a. All works executed by the Municipality shall be measured at least once in

a month orat such periodicity agreed upon in the contract and recorded in
the Measurement Book. On recording in the Measurement Book a hill
shall beraised.
Provided that, in the case of small works, the execution of which runs
over only a few days. works may be measured up and paid once for all
afier their completion, and the agreements with the contractors shall
provide for this wherever applicable.

b. Check measurements of works shall ordinarily be made as early as
possible afier recording the measurements in the Measurement Book. In no
case, check measurements shall be delayed for more than & period of two
weeks from the date of completion of the work.
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74. Measurement Books:-

a.  All measurements of work done whether by means of daily labour or by

contract shall be recorded in the Measurement Book prescribed by the
Public Works Department to be kept by the Junior or Assistant Engineer
or such other engineer of the Municipality deputed for the duty, for
periodically measuring the work.

b. The pages of the book shall he machine numbered and no page shall, on

any account, be torm out nor shall any entry be erased so as to be illegible. [T
a mistake be made, it should be corrected by crossing the incorrect words
or figures and the correction thus made should be initialled.
The entries shzll be recorded in the Measurement Book at the work spot
with indelible ink so as to render it difficult to tamper with or make
unauthorised additions to or aligrations in entries once made. When any
measurements are cancelled, the cancellation must be supported by the date
and initials of the Officer ordering the cancellation or by a reference to his
orders initialled by the Officer whe made the measurements, the reasons
for the cancellation being also recorded.

d. The location of the work shall be clearly described so as to admit of easy
identification and check measurements shall be written up and rendered
complete by calculating quantities.

e. From the Measurement Book, all quantities shall be clearly traceable into
the decuments on which payments are made. No contractor's bill shall be
signed without erossing off the connected entry in the Measurement Book,
The documents, on which payment is made, shall invariably bear a
reference to (be number and page of the book in which detailed
measurements are recorded. Reference to bill number and date of payment
shall also be given in the Measurement Book.,

F'.I'

75. Custody of Measurement Books:-

a.  The Engineer who has been issued with the Measurement Books shall be
responsible for safe custody of the Measurement Books and for ensuring
that the measurements are properly recorded and that they are complete
records of each kind ol woik dune for which certificates have been granted
ot Bills or Nominal Muster Rolls prepared.

b. All the Measurement Books shall be returnad to the Municipal Office for

record, after all pages of the Measurement Book have been used.

76. Accounting of Centractor’s Bills:-

(1) The procedure for accounting of contractors’ bills shall be the same as
provided in Chapier 4 of these Rules. On accrual of the bill, the liability
shall be taken by:

(a) Debit to the ‘Capital Work in Progress’ account in case of an ongoing
contract to create a new (capital)asset;

(b)  Debit to the ‘revenue expense’ in case the contract is to carry out certain
repair or maintenance works,

{¢) Crediting the deductions towards any tax, works contract tax, royalty, or
any other statutory recoveries to the respective liability accounts.

(2) When the capital work referred to in clause (a) above is completied, it shall
be capitalised.

(3) The Engineer responsible for any capital work shall prepare Summary
Statement of Status of Capital Work-in-progress, in J&K MAR-37 on
quarterly basis. The statement shall be prepared separately for work carried
out by the Municipality, Deposit Works and for Delegated Loan Works,
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and sent t¢ Accounts Department for reconciliation with the balances iy
the Ledger.

77. Remittance of recoveries from Contractors Rills:-
Amounts recovered towards income tax deducted at source, works contract
tax, royalty, or any other statutory recoveries shall be credited to Government
under the relevant Head of Account, as specified in the concerned laws.

CHAPTER-12

Procedure For Accounting Fixed Assets
78, Capitalisation of Fixed Asset:-
The cost of fixed assets shall include cost meurred/money spent in acquiring or
installing or constructing fixed assels, interest on borrowings attributable to
acquisition or construction of qualifying fixed assets up to the date of

commissioning of the assets, and other meidental expenses incurred up to that
date.

Any addition to or improvement to a fixed assets that results in increasing the
utility or capacity or useful life of the asset shall be capitalized and included in
the cost of the asset. Revenue expenditure in the nature of repairs and
maintenance incurred to maintain the asset and sustain its functioning or the
benefit of which is [ess than a year shall be char ged off.

Assets under ercetion/installation on exisling projects and capital expenditures
on new projects (including advances for capital works and project stores) shall
be accounted as "Capital Work-in-Progress™,

79. Register of Fixed Assets:-

(1) The municipality shall maintain the following fixed asset registers
comprising of land, buildings and all other infrastructure, immovable and
movable properties which belong to the Municipality:—

(m) Register of Land (I&K MAR.3R 3

(0) Register of Immovable Properties (J&K MAR-39)
{c) Register of Movable Properties (J&K MAR-40)

(@) Register of Public Lighting System (JE&EK MAR-41)

(2) These registers shall be maintained category wise in respect of lands,
buildings, ete,

(3) The infrastructure assets like roads, bridges, culverts, drains, shall be
recorded in such a manner as to identify location, measurements, ete,

(4) The registers shall be maintained fund wise.

(5) Any new asset that is capitalized, purchased or obtained by way of grant
or gift shall be recorded in the register on the date the assel is capitalized,
purchased or obtained.

(6) An Asset Replacement Register shall also be maintained in J&K MAR-42
WHICH shall record the history of the asset in use in Municipality. This
shall capture the usage and depreciation details of the asset.

80. Valuation of Fixed Assets:-

(1) Fixed assets shall be recorded at historical cost including directly
attributable expenses such as freight, insurance ete. for bringing the asset
to its working condition.

(2) Tncasea fixed asset is acquired at a concessional rate, it shall be recorded at
the acquisition cost incurred,
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(3) Incase afixed asset is acquired free of cost, it shall be recorded at a nominal
value of Rupee One.

81, Depreciation on Fixed Asset:-

(1} Depreeiation would be provided on all fixed assets except on those which
are non- depreciable (Like land, water body) and those, which are vet,
complete and yet not put to use (i.e. those, which are capital work in
progress, and those, which are abandoned before completion),

(2) The method of allocating depreciation over the useful life of the asset
would be straight line method where the historical cost or any other value
of the asset is divided by the useful life of the asset (o arrive at an equated
annual depreciation to be charged on the asset every year, The estimated
useful life of major classes of fixed assets is provided in Annexure Il 1o
these rules.

(3) In case an assct is capitalized on or after 18T October of a financial year,
depreciation shall be applicable al half the rates provided in the
abovementioned Annexure.

(4) Tn case an asset is sold or disposed of on or after 1ST October of the
financial year, full depreciation shall be provided. If it is sold or disposed
off before 1st October, depreciation shall be charged at half the preseribed
rates. Entry for providing depreciation shall be passed at the time of
accounting the sale or disposal of asset.

(3) The depreciation of each asset shall be updated in the relevant fixed asset
register every year in such a manner that the written down value of the
assets as per accounts and as per the fixed asset register are in agreement,

82. Revaluation of Fixed Assets:-

(1) A Municipality may carry out a revaluation of its assets, with prior

permission of the Directot of Local Body in any of the following cases:
fa)  Commercial development of the fixed assets is taken up after the land
use and architectural comtrol have been approved by the competent

authority;
ih) At the tme of lease; or
f¢) At the time of issue of municipal bonds.

(2) Rewvaluation shall not be done for any particular asset. It shall be carrisd
out for all the assets of the Municipality or at least for a complete class of
assets of the Municipality,

(3) An increase in net book value arising on revaluation shall be crediled to a
reserve aceount under the Municipal fund as “Revaluation Reserve
Account”, A decrease in net book value arising on revaluation of fixed
assets 15 charged 10 Income and Expenditure accounts.

(4) Revaluation of a class of assets shall not result in the net book value of
that class being greater than the recoverable amount of the assets of that
class.

(5) The portion of depreciation on the re-valued asset which is attributable to
revaluation can be set off against the revaluation reserve created above.

CHAPTER -13
Procedure For Accounting Establishment Costs

83. Sections of Establishment to be distinct:-
Pay Bills shall be prepared distinctly based on functions as shown in the
budget, using Function Codes prescribed in Chart of Accounts,
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84. Proposition statement:-

(1) Save as otherwise provided, when a change in the sanctioned seale of
establishment, permanent or temporary, ic made or proeposed, a
Proposition Statement in J&K MAR-43 showing clearly its financial
effect should be submitted with full explanation of the grounds of the
change.

(2) If the change would affect only a section of the establishment, the
numbers and cost of the other sections may be shown in totals without
details, but full particulars shall be given for all sections in which any
change isrecommendad.

85. Neale Register:-

(1) The whole establishment of the Municipality shall be recorded in a Scale
Register in J&K MAR-No-44 in which every appointment shall be
entered under the initials of the Municipal Commissioner or Exceutive
Officer or the Officer authorised by him, a page or pages being allotted to
the establishment chargeable to each item of the budget. Whenever any
revision is made, the revised number of posts and scale of pay and
allowances shall be noted in the columns provided for the purpose.

(2) Temporary establishment shall be recorded separately al the end of the
space allotted for the permanent establishment and shall not be mixed up
with it. The period for which the temporary establishment is sanctioned
and the order of sanction shall be distinctly specified in the Scale register.

(3) All fixed recurring charges such as house rent allowance, conveyance
allowance, leave and pension contribution, ete., shall be recorded on &
scparate page of the scale register.

36. Pay of Establishment:-
The Pay of the Establishment of a Municipality shall be drawn and paid on the
last working day of the month during which it has been earned:

Provided that when the last working day happens o be a Sunday o1 a
public holiday, the pay of the cstablishment may be drawn and paid on the
previous working day.

87. Monthly Pay Bills-cum-Acquaintance Rolls:-
(1) Pay Bill in the prescribed format shall he prepared and an abstract of Pay
Bill shall be prepared in J&K MAR-45. Both forms shall be signed by the
Exceulive Officer or other Officer authorised by him. Pay Bills shall be
prepared function wise. They shall also be totalled and allocated to
separate funds as per guidelines issued from time totime.
(2) The details of names shall invariably be given in the paybill.

(3) While preparing the pay bill the following shall also heobserved:-

fa)  When salarv is drawn for a broken period of the menth, the reasons why
this has been done, the period for and the rate, at which it is drawn, shall
be distinctly entered in the pay bill.

()  Officers absent on leave or on deputation or under suspension shall be
clearly shown as such in the monthly pay bills and officiating
arrangenents that may have been made shall be noted,

()  The pay of all temporary establishments shall be billed for separately in
the same form, the sanction being quoted.

fd)  The wages of labourers, workmen, etc., working on daily wage or not on

. regular pay shall not be drawn in the regular pay bill form but only on
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nominal muster rolls.

(e) Fixed travelling and conveyance allowances shall be drawn in the pay

hill of the Officer ar employee concerned and not on travelling allowance
hills.

(. To the first pay bill in which a periodical increment is drawn an
Increment Certificate in J&K MAR-46 signed by the Competent
Authority shall be appended.

)  The total amount of income-tax deducted from pay bills shall be credited
to the Income Tax Department of the Central Government.

)  In claiming pay of new employses for the first menth, the Municipal
Commissioner or Executive Officer as the case may he, shall certify that
the physical fitness certificate issued by a Medieal Officer has been
produced by the employee.

(i)  The Combined Pay Bills cum Acquittance Rolls shall be in bound books,

(i)  Pay, officiating pay, leave salary and other emoluments may be dravin for
the day of an official's death; the hour at which death takes place does
not affect the claim,

88. Arrear Bills:-

Arrears of pay shall be drawn separately, the amount claimed for each month
being entered with a quotation of the bill in which the charge was omitted or
withheld or on which it was refunded by deduction or of any special order
granting a new allowance. Such bills can be paid at any time and may include as
many items as are necessary. When arrears are paid, the number and dale of
the cheque/bank advice or the unique transaction reference (UTR) number and
payment voucher shall be noted on the original bill in which the charge was
withheld or omitted or in which it was refunded against the particular item, in
order to prevent a second claim from being entertained.

Provided that any claim exceeding a sum of INR 50 Lakh and not

preferred within 3 vears shall be paid only with the sanction of the
Government.

89, Supplemental Claims:-

(1) All supplemental claims shall be verified thoroughly by the drawing
Officer. Such claims shall be invariably noted in the original Pay Bill cum
Acquittance Roll filed in the office and a certificate in the following form
shall be recorded by him, in addition to the non- payiment certificate.
“Certified that the supplemental claims preferred above, have been
verified with reference to the Pay Bill cum Aecquittance Roll for the
concerned months filed in this office or the concerned offices and also
that they have been noted against the entries shown therein as withheld or
omitted,”

(2) A note of the arrears bill shall invariably be made in the office copy of the
bills for the period to which the claim pertains over the dated initials of the
Municipal Commissioner or Executive Officer or the Officer authorised
by him in this behalf, in order to avoid the risk of the arrears being
claimed again.

90. Responsibility of Drawing Officer:-

(1) The drawer of a bill shall be personally responsible for all moneys drawn
as pay, leave salary, allowances, etc., on a pay bill signed by him. He shall
make arrangement with the local bank, preferably where the accounts ofthe
Municipality are maintained, to disburse salaries to the municipal
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employees through online transfer of money info bank account of
beneficiaries. For this purpose, he shall issue a bank advice with the list of
employees containing their bank account numbers and the net amount to
be credited to their accounts. The same procedure shall be followed for
payment of festival advance.

(2) However, in case of payment of wages (Nominal Muster Roll) or
temporary or urgent ‘advance’ payments, the system of cash payments
may beiollowed.

91. Moneys to be drawn for net amount only:-
Pay bills shall be drawn [or the net amounts payable only. A separate bank
advice in favour of the concernaed institution shall be sent for the deductions
made such as insurance premium, provident fund subsecription, ete., along with
the necessary statements.

92, Payment of claims of deceased Municipal Employee :-
Pay and other claims due to and claimed on behalf of a deceased municipal
employee may be paid without the production of the usual legal authorty
under the orders of the Municipal Commissioner or Executive Officer as the
case may be, responsible for the payment after such enquiry into the right and
title of the claimant as may be deemed sufficient.

93, Transfer of charge of Municipal Employees:-
When an employee is transferred from one function to another, his pay and
allowances shall be charged to the applicable function to which he is
transferred from the next succeeding month.

94. Advances on transfer of municipal employees:-

(1) Advances may be made to a municipal employee under orders of transfer
involving change of station up to an amount not exceeding the travelling
allowance to which he may be entitled under the rules m consequence of
the transfer.

(2) Recovery wwards advance ol salary paid by a Municipality, local body or
department of Government shall be effected at the fime of preparing
salary bill of the employee concerned and remitted through chegue or
demand draft to the Municipality. local bady or department of
Government which originally paid the advance,

95. Annual Return of Establishment:-

(1) Early in March of each year a dectailed statement in two parts, one for
permanent sstablishment including officiating incumbents of permanent
posts and the other covering all femporary establishments entitled to
pension existing as on the 15t March shall be prepared in J&K MAR-47
and transmitted to the Controller as soon as possible and in any case not
later than 15™ May of eachyear.

(2) A similar return in respect of non-pensionable employees shall also be
prepared and forwarded to the Government together with the annual
return in respect of the pengionable employees relerred to in sub rule (1)
above.

(3) The returns referred to in sub-rules (1) and (2) shall be prepared in the
following manner, namely:-

fa) The particulars (such as designation, pay, ete.) of all members of the
establishment, holding permanent and temporary posts, whether on duty er
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absent or on foreign service, leave or deputation or in temporary posts
clsewhere or under suspeusion or in transit to another office shall be entered
in the appropriate columns of the Annual Refurn of Establishment, the
particulars relating to pensionable and non- pensionable emplovees being
shown separately.

() The dates of birth, appointment to present post and promotion Lo present pay
of each person as well as the authority creating the posts shall be clearly
entered in the appropriate columns of the retum.

fe) The return shall show accurately the sanctioned scale of penmanent
establishment and so will include every post, whether filled or not, and if a
post be vacant, the word “Vacant” shall be set against it in the eclumn
“Name of meumbent”. Post sanctioned but not filled shall be detailed at
the foot of the return.

{d} There shall be a separate return for each permanent establishment and not
more than one establishment shall be exhibited on a single page.

fe/ The names shall be entered in the order of budget [unction group of the
establishiment. There shall be a separate total for each section, and a grand
total for the whale estahlishment.

(f (i) In column (1) of Annual Return of Establishment the General orders
shall be entered only once and any cther order shall be entered against every
entry which it supports.

(il) The date 10 be entered in column shall be the date from which the
official has held the post continucusly in an officiating, provisionally
substantive or substantive capacity, as the case may be.

(iil) Personal pay shall be shown on a separate line immediately below the
eutry of pay i Columu 8 the orders of the Competent Authority
sanctioning it being quoted in Column 1.

(iv) In column 4, the scale of pay with minimum and maximum periaining
{o the post shall be filled up only when the pay is progressive, i.e.
rises from a minimum to a maximum by periodical increments.

(v) If the pay entered in Column 8§ includes an increment allowed with
effect from 15T March, the entry shall be checked with the increment
certificate which would accompany the March pay bill.

fg) When the pay of an establishment or of an individual employee is mes
partly from loen! nr other funds, the whole shall be shown in the return and
the portion payable from each source specifiad in a foot-note.

(h) The name of an emplovee officiating in a post and the amount of
additional pay for officiating, drawn by him need not be shown unless the
additional pay for officiating, counts for pension.

(il In the case of an establishment on a time scale of pay, the names of all
officials not belonging permanently to the cadre but officiating in
permanent posts or holding temporary posts shall be included with an
indication of the natire of vacancies they fill,

{j) 1fthe officiating incumbent holds a permanent post on another establishment
the fact shall be stated and the entry shall be supported by a certificate. (1)
Under the pension rules, service (either in full or half as the case may be) in
a temporary post counts for pension, if such service is followed by a
substantive appointment and an emplovee without a substantive
appointment officiating in a post which is substantively vacant or the
permanent incumbent of which does not draw any part of the pay or
count service may, if he is confirmed without interruption in his service,
count his officiating service. As the annual establishment returns are
intended for venfication of service for pension and payment of pensionary
contribution on behalf of the employee entitled to pension, the names of
all temporary and officiating emplovees to whom the above rules apply,

shall be included in the return, in order that their service for pension can
be verified.
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Note.- As soon as an employee under the service of a Municipality is
confirmed, the previous period or periods of service which
would count for pension shall be noted in the service book and
also in the annual establishment return on the next available
occasian.

k) The Schedule to the annual return shall detail changes in the establishment
as compared to the previous annual return, and details of employess on
leave or suspension during the previous vear.

Note 1.- If an employes was transferred more than once in the preceding
year, the name of esch office and post in which he was employed
during the year shall be mentioned with dates in Column 2 of the
staterment.

Note 2.- In the case of an employee under suspension and
subsequently reinstated, a note shall be appended stating whether
the period of suspension shall count as service qualifying for
pension (Number and date of the order of the competent
authority to be quoted).

(i) When the annual return is completed as indicated above and before it is
dispatched 1o the appropriate authorities, the entries in the return shall be
carefully verified with the service books so as to ensure the aceuracy of the
return, to facilitate the verification of pension claims as well as
contributions towards pension, The Municipal Commissioner or Executive
Officer as the casc mayhe, shall also satisfy himself of the correctness of
the entries in the return, with reference from the service books and shall
record the following certificate on the return:

“Certified that | have satisfied myself of the correctness of the entries in

this return by personally checking a few iems in it with the service
baoks.”

96. Amounts payable by a Municipality to the Government:-

(1) Amounts payable by a Municipality to Government shall be paid by
online fransfer of money into the Government’s account, These payments
shall be made within the due date prescribed.

(2) Simultaneously. along with the payment of amounts due to Government
and alsg for supplics and services wude by Governent Departonts, the
Municipality shall send mtimation thereof, containing full details,
namely, (i) Requisition number and date; (it) Bill number and date; (iii)
Nature of payment and (iv) Period to which it relates, ete., to the

concerned department of Government, at whose mstance payment is
made,

97. Accounting of Establishment Costs:-
(1) Establishment Costs shall be accrued at the end of each month in
accordance with the procedure prescribed in Chapter-4 of the rles.

(2) The payment of salary shall be in accordance with the procedure
prescribed in Chapter-4 of the rules.

(3) Leave encashment shall be accounted as and when due for payment i.e. on
accrual basis.

CIHAPTER-14
Procedure for Accounting of Stores and Other Expenses
98. Accounting of Stores:
(1) Expenditure in respect of material, equipment, procured shall be
recognized on accrual basis, i.e., on admission of Bill by the Municipality
in relation to materials, equipment, delivered.
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(2} Accounting of goods received and accepted and no Bills received as of the
cut-off date shall be accounted based on purchase orders.

(3} Revenue in respect of disposal of material shall he recognized on actual
receipt.

(4) A Register of Stores in J&K MAR-48 shall be maintained. The cost of
stores articles on receipt shall be debited to “stock in hand”, When issued,
the cost will be debited to the work concerned and credited to “stock in

hand™,

99, Valuation of Stores:-

(1} The stock lying at the period-end shall be valued at cost following the
first in first out (FIFO) method.

(2) Finished goods and work-in-progress related to production for sale will be
valued at cost. Cost of finished and work-in-progress includes all direct
costs and applicable production overheads to bring the goods to the
present location and condition.

100.Accounts relating to maintenance of motor vehicles:-

(1) Where a Municipality maintains a motor vehicle, the vehicle shall be used
only in the interest of municipal work and with the permission of the
competent authority:

(2) The movement of each vehicle shall be recorded in a log book which
shall contain the details as indicated in Log book for Vehicles in J&K
MAR-49.

(3) All motor vehicles whether ears or Lorries or vans, etc., mainfained by
the Municipality shall be insured

CHAPTER-15

Procedure for Accounting Advances and Other Assets
101. Advances:

(1) Ansecount of advances shall be maintained in g Register ol Advances in
form J&K MAR-50. Whenever advances other than permanent advances
are made, the transactions shall be recorded in this regisler and the
recoveries shall be monitored. The Register of Advances shall be
reconciled with corresponding ledger aceounts on monthly basis, When an
advance is recovered in cash or adjusted by deduction from Bill, the
amount shall be noled against the original advance in the column for the
month in which the recovery or adjustment is made. The monthly columns
for recoveries shall be totalled at the end of the month and the total agreed
with the corresponding credit under advances in the ledger. The register
shall be balanced at the end of the year and details of cutstanding
balances carried forward to the next year.

(2) Advances shall be made in accordance with relevant rules. They shall be

recovered or adjusted, as per the conditions of the advance, unless the

authority sanctioning the advance orders otherwise.

102.Provisioning for Unrecovered Loans and Advances:-
(1) Provision for Unrecovered loans and Advances given by the
Municipality shall be made at the end of the year in accordance with the
following norms:

a) 50% of the amount oufstanding for more than 2 years, but not
g
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exceeding 3 years:
b)  100% of the amount outstanding for more than 3 years.

(2) Such a provision shall be made on an overall basis in the books of
account and shall not be treated as waiver or write-off of the amounts due.
Action shall be continued to be taken to collect the outstanding amounts
by legel means provided under the Act.

103.Permanent Advance:-

(1) An amount of permanent advance shall be sanctioned by the Municipal
Commissioner or the Executive Officer as the case may be, 1o an officer
towards petty expenses of the office. The concerned officer to whom the
permanent advance is given shall be responsible for the safe custody of
that amount.

(2) The sum to be allowed shall be fixed on the supposition that recoupment
will be made once in a maonth.

(3) A register of permanent advances shall be maintained in J&K MAR-51

(4) A permanent advance shall not be multiplied and an Officer having
subordinates who require petty sums, may spare a small portion of his
owi advance for their use than applying for separate advances for them,
taking acknowledgments of them in the same [orm as he himself
furnishes, and retaining them in his office.

(5) Permancnt advance shall be adjusted by debit to the appropriate expense
heads for which the amount is used and recouped once in a month or an
carlier event when the full advance has been expended. At the close of the
vear, a certificate of balance of permanent advance with the various
officers shall be taken and reconciled with the balance appearing in the
accounts.

104.Stamps Register:-
A Stamps Register showing the purchases and issues of stamps shall be
maintained in J&K MAR-52, The balance of stamps on hand shall be verified
onee in a month by an Officer duly authorised by the Municipal Commissioner
or Executive Officer who shall make a note of such verification in the register
under his signature.

105.5¢tationery Stock Repgister:-

A Stationery Stock Register shall be mainiained in J&K MAR-53 to show the
actual stock on hand, the actual receipts and consumption and the balances.
The issues shall be acknowledged in the register under the initials of the
concerned to whom thev are issued. Balances shall be arrived, at the end of
each year and verified with the actual stock by the Office Manager or any other
Officer authorised by the Municipal Commissioner or Exccutive Officer as the
case niay be.

106.Investments:-

(1) Investment shall be recognized at cost of investment. The cost of
investment shall include cost incurred in acquiring investment and other
incidenial expenses incurred for its acquisition.

(2) All long-term investments shall be carried/stated in the Books of
Accounts at their cost. In the event of any permanent diminution in their
value as on the date of balance sheet, these shall be provided for.
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(3) Shori-term investments shall be carricd at their cost or market value (if
quoted) whichever is lower.

(4) Interest on investments shall he recognized as and when due, AL period-
ends, interest shall he accrued proportionately.

(3) Dividend on investments shall be recognized on actual receipt.

(6) Profit‘Loss, If any _arising on disposal of investment (net of selling
expense such as commission, brokerage, ete.) from the Municipal Fund
shall be recognized in the year when such disposal takes place.

(7) (a} Income en investiments made from Special Fund and Grants under
Specific Scheme shall be recognized and credited to Special Fund and
Gracts under Specific Scheme respectively, whenever accrued,

(b) Profit/loss, if any, arising on disposal of investments (net of
selling expense such as commission, brokerage, etc) made from the
Special Fund .

(¢) Grants under Specific Scheme shall be recognized and
credited/debiled to Special Fund Account and Grant under Specific
Scheme Account respectively,

(8) Howewver, interest or gains from an investment made from grants received
as reimbursements, shall be eredited to Municipal/General Fund of the
Munieipality instead of the Grant account.

(2) A Register of Investments held by the M unicipality shall be maintained in
JEK MAR-34 showing all investments belonging to the Municipality,
The purpose for which each investment is held shall be stated in the
columnn provided and the orders of Government, if any, shall be quoted,

(10) The register shall also indicate interest due, and received from time to time
lo ensure that the amounts due are realized on due dates, In respectl of
interest acerued but not received at the end of the year, an accrual entry
shall be made in the books of aceount.

CHAPTER-16
Procedure for Accounting Borrowings, Deposits and Other Liabilities

107, eposits:-

(1) A Register of Deposits shall be maintained in J&K MAR.S5 for all
deposits received or recovered. Separate sets of pages may, if necessary,
be set apart for each of the following classes of deposits.

{a) Deposits by tenants or legsces;

(&) Deposils by suppliers, contractors’ security deposit and retention money
recovered out of running bills; and

(¢) Other deposits,

(2) In cases, where the deposit received is adjusted against current or past
demand, the summary of such adjustments shall be sent [0 Accounts
Officer in Summary Statement of Deposits Adjusted in J&K MAR-56,

108.Refund of Depaosits:
Refund of deposits shall be made ouly after the Municipal Commissioner or the
Executive Officer as the case may be, has satisfied himself by a reference to
the Register of deposits and the Accounts Officer has certified that the deposit
is actually outstanding, in token of which he shall set his initials in the register
against the entry. A Summary Statement of Deposits Adjusted shall be
maintained in J&K MAR-56 in case of al] adjustments,
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109.Lapse of Deposits:
Deposits remaining unclaimed for three consecutive [inancial vears after their
refunds have fallen due, shall be lapsed after obtaining approval from the
Executive Officer. Based on the approval granted by the Executive Officer, the

Accounts Officer shall make necessary entries in the Books of Account and the
deposit register,

L10.Loans:-
All loans received by the Municipality shall be recorded each on a page in a
Register o Loans in J&K MAR-31. Each instalment of loan as it is taken shall
be recorded therein, and particulars of repayment and interest shall also be
recorded in appropriate columns ill the loan is fully repaid.

111.Sinking fund for repayment of loans:-
(1) Where a loan is raised in the open market and is repayable by means of a
sinking fund, a separate regisier shall be maintained in J&K MAR-57.
(2) Payments shall be made into the sinking fund, as per the terms of the loan
or as decided by the Municipal Couneil, and the balance shall be invested
in public securities. Sinking fund balance shall be maintained in a
separate bank account,

112.Appropriation of loans, endowments and other funds:-

(1) Loans, endowments and other funds for specific purpose shall be kept in
separate bank accounts. Without the previous sanction of Government, no
portion of such funds shall be appropriated even temporarily, for any
purpose other than that for which they have been raised.

(2) The Municipality having an earmarked fund for a specific purpose shall
maintain a Register of Earmarked Funds in J&K MAR-58, to ensure that
the fund is utilised for the purpose for which it is created.

(3) On utilisation for capital expenditure, an amount equivalent to the amount
of expenditure incurred shall be transferred from Earmarked Fund to
Larmarked rund (Utilised) account.

CHAPTER-17
Invesiments, Specific Funds, Retirement Benefits and Other special ltems

113.Tnvestments:-
(1) Investments of surplus funds shall be made by the Municipality as per the
rules prescribed by the Government in such matter.
(2) The amount of every security or investments shall he verified periodically
and al least once in every quarter by the Executive Officer.
(3) No security or other investment shall be written off unless and until it has
been disposed of absolulely by sale or otherwise,

(4) Every investment held by the Municipality shall be submitted for physical
verification to the auditor at the time of audit.

114.Specific Funds:-
Where any loan, grant, contribution, etc., has been received for a specific
purpose or any {und has been sct apart by the Municipality under any directive
from the Government, such loan, contribution, grants, funds shall not be
diverted even temporarily for any purpose other than that for which the same
has been received or set apart without specific sanction of the Government.
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115.Retirement Benefits:
(1) Separate Funds shall be formed for meeting the pension and ofher
retirement benefits including Gratuity and Leave encashment.

(2) Contribution towards Pension and other retirement benefit funds to be
recognized as and when it is due.

(3) The contributions fowards retirement benefits of employees of the
Municipality like Provident Fund, Pension, Gratuity, ete., as applicable,
shall be made to the agency concemned as and when they are due.

(4) The Exccutive Officer shall give the pensionary benefits to the pensioner,
from the Municipal Pension Fund, from the amount sanctioned by the
Director within the time prescribed for the same by the Government,

116.Transfer to Capital Fund:-
Where the Government prescribes a percentage of amount to be transferred
from Revenue Fund to Capital Fund, the same shall be done before the
finalisation of Annual Financial Statements.

117.Remittance of Cess:-
The cesses collected in respect of the Government shall be remitted to the
authorities concerned within the time limit prescribed by the Government
through online transfer of money or crossed demand.

CHAPTER-18
Special Transactions
118.Municipal School Board:
(1) Fees and fines rceeived from primary schools shall be recognized on
actual receipt,

(2) Contribution receivable from other local bodies/municipalities shall be
recognized in the period in which they become due.

LiY. Iransport Undertaking:-

(1) Revenue in respect of tcket charges and monthly passes shall be
recognized on actual receipt,

(2) The liability towards ducs lo the State Government for collections on its
behalf, i, shall be recognized as and when it is collected.

(3) Revenue in respect of Rebate from State Government for collection made
on their behalf, shall be recognized at the rates preseribed by the State
Gevernment on creating the liahility to the State Government,

CHAPTER-19

Period End And Reconeiliation Procedures
120.Period end procedures:-

(1) The period end procedure prescribed in this rule shall be carried out by
the Execulive Officer or Aceounts Officer or an Officer designated by the
Executive Officer in this regard.

(2) The following procedures shall be carried out daily:
(a) Closing of Cash Book
(6) Physical verification of Cash Balance
(¢} Deposit of collections (both cash and cheque) in the bank
JBK Municipal Accounting & Budgeting Rules Page 37 of 212



(@
fe)
1)

Checking Ledger Accounts with the bocks of ariginal entries, i.c.,
Cash Book and Journal Boak

Verification of number of receints issued as reported by the collection
office with the Collection Register

Updation of Subsidiary Ledgers

(3) The following procedures shall be carried out at the end ol every month:

(@
(b)
()
(d)
re)
72

@

Bank Reconeiliation.

Recording of expenditures incurred against permanent advance.

Payment of provident fund dues and pension contribution.

Payment of Governmen! dues (cesses, (ux deducted at source, royalty and
loan etc with reference to the concerned register.

Reconeiliation of Function wise Income/Expense Subsidiary Ledgers with
respective trial balance totals.

Compilation of details of closing stock for recording the consumption of
stores at the end of each month as in J&K MAR-59.

Closing of Ledszer Accounts/

(4) The following procedures shall be carried out at the end of every quarter:

(@)
(b)
(c)

()

(el
#

(g
(h)
i)
@
(k)
b

Reconciliation of deposits, advances, receivables and incomes,

Provision for period-end expenses.

Transfer of revenue grant received in advance for specific  purpose
o grant income,

Recognition of grant income for revenue expenditure incurred in respect
of grant receivable as reimbursement.

Acerual of interest on borrowinas.

Recording of provision for bills remaining unpaid in respect of Special
Fund expenditure.

Accrual of interest on investments.

Acerual of interest on loans to emplayees.

Recongiliation of Capital Work in Progress.

Reconciliation of Tnter Unit Balarices.

Passing of adjustment entrics.

Closing of Ledger Accounts.

(5] The following procedures shall be carried out at (ke end of wvery year

(a)
(B)
(e
(@)
(2)
(1

(2
)
(@
1]
(&)

()

Physical verification of stores,

Physical verification of fixed assets.

Transfer of funds from special funds to Special Funds (Utilised).
Confirmation of all vategories of advances.

Provision [or unrealized revenue.

Provision for depreciation on various types of assets in accordance with the
policies in this regard.

Accounting of prepaid expenses.

Centribution of difference in interest to the ProvidentFund.

Expenditure for the benefit of Backward Classes or similar other Welfare
schemes.

Confirmation from Government/Quasi-Government and Government
owned agencies on outstanding loans.

Annual clasing of revenue accounts in ledger, by transfer to Income &
Expenditure Account.

Caleulation of financial ratios as prescribed in Form J &K MAR-60.

121.Reconciliations:-
The reconciliation procedures shall be carred out by the Accounts
Department, Audit Department and the concerned departments. The
procedures shall include:
4. Bank Reconciliation,

b. Imer-unit Reconciliation,
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¢ Reconeciliation of deposits,

d.  Reconeiliation of receivables and collections in respect of:

Water supply,

Property and other taxes;

Cess: and

Other Heads of Revenues. Reconciliation of advances to:

Coniractors/suppliers;

Departments of the Municipality; and

Employees of the Municipality. Reconcilistion of loans received

{borrowings),

Reconciliation of payables including contractors' payables,

Reconeiliation of balances with  Government,  Quasi-Government

agencies, Government Corporations, and

Reconciliation of loans given to others

L. Reconciliation of the accounts for the income and expense heads falling under
the following categories with the Function wise Income / Expense Subsidiary
Ledgers maintained at the Accounts Department in respect of those categories;

Fees and User Charges;

Sale and Hire Charges;

Establishment Expenses;

Administrative Expenses; and

Repairs and Maintenance Expenses.

™

s

CHAPTER-2)
Financial Statements, Annual Reports and Aundit
122.Responsibility of Municipality:-

(1) Every Municipality shall follow the Chart of Accounts, Accounting and
Budgeting procedurcs and maintain or eause to maintain such Books of
Accounts as prescribed in these rules to record all Income, Expenditure,
Assets and Liabilities inrespect of each fund of the Municipality.

(2) The Municipality shall also maintain the forms and registets prescribed
by the Government and up date them pericdically as relevant to the forms

1

and registers.

123.Monthly Receipts and Payments Account:-
The Municipal Commissioner or Executive Officer as the case may be, shall
cause to, prepare a Monthly Receipts and Payments Account in J&K MAR-66
not later than 20% day of the subsequent month.

124. Monthly Trial Balance and DCB Statement:-

(1) A monthly Trial balance in J&K MAR-61 shall be prepared for each fund
separately by the Accountant by extracting all ledger balances under
various Aecount Codes and certified by the Municipal Commissioner or
the Executive Officer.

(2) A "Consolidaied DCB Statement” in J&K MAR-62 shall be prepared by
the Accountant, by consplidating the DCB statements received from
various departments or sections and after reconciling with the ledger
balances.

(3) The Monthly Receipts and Payments Account, trial balance and,
consolidated DCB Statement shall be sent to the Municipal Auditor and

the Government or the Director as the case may be, by the 30th of the
succeedingmonth.
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125.Annual Financial Statements:-

(1) The Municipal Commissioner or the Executive Officer as the case may
be, shall be responsible for the preparation of Financial Statementis which
shall consist of the following:

(@) Balance Sheet (J&K MAR-63) - Assets, Liabilities and Reserve heads
shall be posted from the Trial Balance to the Balance Sheet,

(b) Income and Expenditure Statement (J&K MAR-64) - This Statement
shall include all the income earned during the vear whether actually

recelved or not and all the expenditure incurred whether actually paid or
not.

¢} Stement of Cash Flows (J&K MAR-65) - This Statement shall
include Cash Flows from operating, investing and finaneing activities
in a manner, which is most appropriate to the activitics of the
Municipality,

(@  Receipts and Payments Statement (J&K MAR-66)- This Account shall
record all Receipts and paymenis on cash basis.

(e} Notes to Accounts — This shall comprise of Statement of Significant
Accounting Policies, Statement on Contingent Liabilities, Subsidy
Report and Other Disclosures.

(f/  Financial Performance Indicators—This shall mean the financial ratios
as prescribed by the Government.

(2) Comparative amounts shall be entered on the Financial Statements for the
preceding year except, in the case of the first year to which these rules
apply.

(3) All amounts in the Financial Statements shall be rounded off te the
nearest rupee; an amount of fifty paise or more shall be rounded ofT to the
next higher rupee, while an amount below fifty paise shall be rounded ofl
to the immediately lower rupee. The Financial Statements shall be
approved by the Council and the same shall be signed by the Executive
Officer and the Chairperson after which it shall be submitted to the
auditor, within two months from the close of the vear.

(4) In case the Municipality differs in preparing and adopting the Annual
Financial Statements within the time limit prescribed by the rules, the
Government reserves the right o take the necessary action as it deens fit,

126.Annual Report:-

(1) The Annual Report of the Municipality shall consist of the Annual
Financial Statements and other statements as prescribed by the
Government.

(2) The Municipal Commissioner or the Executive Officer as the case may
be, shall, not later than three months after the end of the year, or such

other date as the Government, in special circumstances direets to-
fa} Publish the Annual Report:
(8} Publish a notice, advising of the publication of the Annual Report and that
copics of the report are available at the office of the Municipality; and
f¢) Cause acopy of the Annual Report to be forwarded to the Government.

127.Audit of Financial Statements:-
(1) The Chief Municipal Auditor and his nominees shall be the audilors of
the Municipality,

(2) The responsibility to mainiain or cause to maintain the accounts and the
conneeted books of the Municipality in the manner and form as prescribed
and to submit’ cause to submit such accounts fo the Chief Municipal
Auditor for conducting audit in the time shall vest with the Executive

JEK Municipal Accounting & Budgeting Rules - Page 40 of 212



Officer.
(3) The Annual Financial Statement audit shall be completed and the Audit
Report submitted hefore 307 September of the subsequent vear.

[28.Audit Report:-
Subject to the provision of the Jammu and Kashmir Municipal Act, 2000 and
the Jammu and Kashmir Municipal Corporation Act, 2000 and these rules, the
auditor shall perform the audit as per the provisions of the relevant Act, rules
and other guidelines. The Audit Report shall be submitted to the Municipality
with copics to the Government,

129.Publishing of Financial Tnformation:-

(1) The Municipality shall, as far as possible, disseminate the applicable
financial information 1o each of the wvarious stakeholders  like
Government, Council, Councilors and the public at regular intervals.

(2) The Government shall preseribe the nature and frequency of dissemination
ofinformation through Government Orders, circulars efe.

(3) The Municipality shall, as far as possible, display the status of claims
submitted by suppliers and contractors in the website of the Municipality
to facilitate the convenience of the Payzes,

130.Commitment for Expenditure:-

No expenditure shall be commirted by issue of sanction order/ work order
without there being sufficient Budget provision for such expenditure. If
sufficient Budget provision is not there, then the Executive Officer shall not
issue the sanction order/ work order, In case expenditure is required the
Executive Officer or Accounts Officer shall seek additional budget provision/
re- appropriation and only after sufficient Budget provision has been made, he/
she shall issue the Sanction Order or Work Order.

CHAPTER-21
Annual Administration Report
131.Annual Performance Report:-
The Annual Performance Report of the Municipality shall consist of the

following —
(1) Annual Administration Report, prepared in accordance with rule 140
below.

(2)  Auditor’s Reporf on the Financial Statcments,

(3)  Audited Financial Statements

(4)  Executive Officer's Report on the Annual Financial Statements and the
qualifications and comments made in the Report of the Municipal Chief
Auditor; and

(5) Standing Committee’s Action Taken Report on the qualifications and
comments made in the Report of the Municipal Chief Auditor and the
Report of the Executive Officer.

(6) Budget Variance Statement in J&K MAR-67 which shall give the
variance between the sanctioned budget for each budget head and the
actual receipts and payments for the year and explaining the reason for
variance that are more than 15% of the original budget.

132. Annual Administration Report:-
(1) An annual administration report shall be prepared by the Municipal
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Commissioner or Executive Officer as the case may be, and presented to
the council along with the Financial Statements.

(2) The annual administration Report shall provide a discussion and analysis
of the financial performance and position of the Municipality during the
financial year. In respect of any adverse performance. the report shall
explain the reasen there of, and the steps tuken to improye performance in
that area.

(3) The report shall also diseuss the future plans of the Municipality and the
projects currently in progress. Tt shall also give explanations for any
adverse comments and qualifications mentioned in the Financial
Statement Auditor’s report, stating the facts of the matter and the steps
taken in respect of those comments or qualifications.

(4) The annual administration repert shall also be accompanied by brief notes
on the following:

(@) Statement showing the rates at which taxes and license fees are levied.
@) Demand Collection and Balance Statement of all the sources of income
(current) and arrear explanation for the outstanding balances and

percentage of collection to demand,
fe)  Statement of loans,

(d) Statement of government grants showing unspent balances with
explanation.

fe) Statement of receipt and expenditure under license fees.

133.Publicising Annual Administration Report:-
The Executive Officer as the case may be, shall, not later than six maonths
after the end of the financial year, or such other date as the State Government
in special circumstances may allow—

{&) Publish the Annual Administration Report;

(b) Publish a detailed version of the Annual Administration Report on ths website
of the Municipality if the website has been hosted:

{c) Send an abridged version of Income and Expenditure Account, Balance Sheet
and Budget Variance Statement to the Distriet Information and Publicity
Officer for being published in two news papers having highest cireulation in
thellistrict;

(d) Publish o notice in two news papers, advising of the publication of the Annual
Administration Report and that copies of the report are available at the office of
the Municipality; and

(¢) Send a copy of the Annual Administration Report to the Director of Local
Body.

CHAPTER-22
Financial Statements Audit
134.Financial Statements Audit:-

(1) The financial statements prepared under these rules shall be audited by a
Financial Statements Auditor who shall be a Chartered Accountant
holding certificate of practice under the Chartered Accountants Act, 1949
or a firm of Chartered Accountants

(2) The Tinancial Statements Auditor shall be appointed by the Direclor of
Local Body or Government from the Panel of Auditors maintained by the
Director of Local Body and the C&AG. The Financizl Statements Auditor
shall be subjected 1o regular rotation as determined by the Director of
Local Body in consultation with the C&AG.

(3) The remuneration cof the Financial Statements Auditor shall be fixed by
the Municipality in consultation with the Director of Local Body, and shall
be paid by the Municipality from its Municipal Fund. Such an auditor shall
have the same powers as the auditor appointed under the Act and shall have
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access to all beoks of account and records of the Municipality.

135.Audit Report:-

(1) Subject to the provisions of the Act and these rules, the auditor shall
perform the audit in such manner as he thinks fit, having regard to the
character and effectivencss of internal controls and recognised
professional standards and practices.

(2) The auditor shall prepare an audit report. The audit report shall mention.-

(a} whether he has obtained all the information and explanation which, to the
best of his knowledge and belief, were necessary for the purposes of his
audit;

(b) whether, in his opinion, proper books of account as required by the Act
and Rules have been kept by the Municipality so far as it appears from
his examination of those hooks;

fe) whether the Balance Sheet of the Municipality, [ncome and Expenditure
Account and Receipts and Payments Account dealt with by the report are
in agreement with the books of account:
(d) whether the Financial Statements give a true and fair view;
i. In case of the Balance Sheet, of the state of affairs of the
Municipality as at the last day of the financial year; and
. In case of Income and Expenditure Account, of the surplus or
deficit of the Municipality for the year ended on that date.

(3) Where any of the matters referred to above are answered adversely or with
& qualification, the auditor’s report shall state the reason for the same and
with the further explanation of the Municipal Commissioner or the
Execulive Officer as the case may be and the financial impact of such
qualification,

(4) The auditor shall report on additional matters as mentioned in Afinexure-
IIl to these rules. The audit report along with annexure shall be
submitted by the Auditor to the Municipal Council with copies to the
Director of Local Bodies and the Controller of the Local Audit Circle,
immediately on completion of audit.

CHAPTER-23
Budget
136.Preparation of Budget:-
The Municipal Commissioner or Executive Officer as the casc may be, shall
prepare an annual Budget in accordance with the Act, and in the manner and
form specified in these rules. Tt shall be prepared on cash basis.

137.Presentation of Budget:-

(1) An annual estimate of the anticipated receipts and payments of the
Munieipality during the next financial vear, shall he prepared in Budget
Summary Statement in J&K MAR-68 by the Municipal Commissioner or
Executive Officer as the case may be, and laid before the Municipal
Council at its general meeting to be held before 15TH January of the year.

(2) The Budget Summary Statement shall be accompanied by subsidiary
statements detailed below:—

a) Estimate of Revenue Receipts in J&K MAR-69.

b} Estimate of Revenue Payments in J&K MAR-70.

¢) Estimate of Capital Receipts in J&K MAR-7].

d) FEstimate of Capital Payments in J&K MAR-72.

e) Estimate of Extracrdinary Receipts in J&K MAR-73: and
f) Estimate of Extraordinary Payments in J&K MAR-74.
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(3) Budget shall be prepared using budget codes which shall be a combination
of the Function code and the Account code as illustrated in the forms
abave.

138.Manner of preparing Budget Estimate: -
(1) In addition to the requirements specified in the Act, the Municipality shall
prepare the Budget Estimale in the following manner, namely —

(@) The Budgel Estimate shall be, for what is expected to be received ar paid
during the year and not for demands or liabilitics likely to fall due within
the year;

(b} All existing liabilities which are expected to be paid during the year for
which the Budget is being prepared, shall be ascertained and provided for:

fe) Gross receipts and gross payments shall be entered for each account head
in the Budget,

() The figures mentioned in the Budget shall be hased on detailed working

sheets showing the basis of arriving at various figures in the Budget
Statements,

(e} The principal explanations required shall be in comnestion with the
differences befween the estimates proposed for the ensuing year and the
current year. The explanation shall be short and consistent with the subject-
marter;

(f) If there are any abnormal receipts or payments that are likel ¥ to be very
different from the average trends, they must be explained fully in
explanatory notes to the Budget.

(g In preparing the Budget Estimate, the Municipality shall see that its
normal expenditure is well within its normal receipts and shall show
separately all special items of receipts and expenditure. Any increase of
expenditure shall be carefully considered with reference to resources, to
avoid excess over normal resources:

(2) Every Municipality shall have two rounds of public consultation when
preparing the Budget. First should be in the month of November and the
next in December. The Public consultations shall be in a structured
manner inviting representatives from Regisiered Resident Welfare
Associations, Registered NGOs, Trades and Industry Associations and
such other Assoeiations and prominent citizens that the Municipal
Council may like to invite. The meeting of Public Consultation shall be
chaired by the Mayor/President of the Municipality or in his absence by
Deputy Mayor/Vice President or in their absence by the Municipal
Commissioner or the Executive Officer,

(3) In the first round the Annual Performance Report of the previous
financial year shall be explained and discussed. The budget performance
of the current year and the approach to the next year’s Budget shall be
explained and discussed. The capital expenditure budget proposed along
wilh the action plans showing the current status of capital works and new
works suggested should also be discussed. Major repair and maintenance
budget shall also be placed for discussion. Suggestions should be invited
in the public consultation about the additional revenue measures that could
be considered. The suggestions received in the public consultation shall be
recorded and placed before the Municipal Council for discussion along
with the note of the Municipal Commissioner or the Txecutive Officer as
the case may be, about the financial and administrative feasibility of the
suggestions.

(4) In the second round of public consultation, the drafl of the Budget likely
to be placed befors the Council shall be placed for discussion and
suggestions. The defails of the capital works most likely to be taken up in
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the next year shall be specially placed for discussion. The sugpestions
received during the public consultation shall be recorded and placed
before the Council along with the note of the Municipal Commissioner or
the Executive Officer about financial and administrative feasibility for
decision.

{5) The final form of the Budget shall then be placed before the Couneil
before the 15TH of January as preseribed in the sub rule (1) of Rule 136
above. Once the Budget has been passed by the Council, it shall be
immediately published under the seal of the Municipal Council signed
both by the Mayor/President and the Municipal Commissioner or the
Executive Officer as the case may be, hosted on the Municipality’s
website and copies forwarded to the Director of Local Body, the
Government, the Controller and the Assistant Controller of the local audit
circle.

(6) An abridged version of the Budget approved by the council shall be
published in two local leading newspapers of the district.

(7) A notice shall also be published in two local newspapers having
maximum circulation in the district announcin g the sanction of the budget
and that detailed copies may be obtained from the office of the
Municipality on payment of necessary fees or may be downloaded from
the website of the Municipality.

139.Commitment for Expenditure:-
No cxpenditure shall be committed by issue of sanction order or work order
unless sufficient budget provision is available for such expenditure.

140.Additional Budget or Re-appropriation of HBudget:-

(1) For ineurring additional expenditure not provided in the sanctioned
budget, the Municipal Commissioner or Executive Officer as the case
may be, shall seck Additional Budget and Re-appropriation from the
Municipal Council and only afier sufficient budget provision has heen
made, he shall issue the sanction order or work order. Any proposal under
section 288 of the Act for Additional Budget or Re-Appropriation of
Budget shall be submitted in J&K MAR-75. for approval by the
Municipal Council or the Government as the case may be.

(2) The Municipal Couneil shall not give the sanetion for additional budget
unless there is sufficient savings shown under other budpet heads or unless
additional revenuc measures are shown to cover the additional budget
sought.

(3) Additional budget sancfioned as per sub rule (1) or (2) above along with
probable revision in the estimates of receipts and payments shall be placed
before the Municipal Council for consideration of revised Budget by the
end of November of the current financial year for readjusting the Budget
o reflect the most likely seenario of receipts and payments. Such revised
estimate shall also be included in the budget estimate to be placed before
the council as per sub rule (1) of Rule 136.

CHAFPTER-24
Computerised Accounting and Budgeting

141.Computerised Accounting:-
(L) The aceounting records required to be maintained under these rules, may
be kept in a computer based system. Where the records are so kept, it shall
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be the responsibility of the Executive Officer or the Ditector of Local
Body either by themselves or through any organisation approved by
Government to ensure thai appropriate conirols and procedures are
exercised for the integrity and security of the data files and programmes
and storage of back up of this data and its retrieval,

{2) When accounting is done on a computerised platform, the Dircctor of
Local Body or the Government as the case may be, may modify the
information requirements of forms with regard to such fields, rows,
columns or contents thar are already available in the database or that are
designed to be captured in other computerisation modules and, therefore,
can be extracted easily for reporing.

(3) When the Director of Local Body is satisfied that the computerised
system has stabilised and sufficient security and backup systems have
been put in place, he may request the Government to direct far dispensing
with manual maintenance of such forms and registers that he deems fit for
such Municipalities that have these systems in place. On receipt of sucha
request, the Government may thereafter direct such Municipalities to
dispense with the manual maintenance of such forms and registers and
direct that they be maintained in a computerised system only.

CHAPTER-25
Preparation of Opening Balance Sheet

142.Preparation of Opening Balance Sheet:-

(1) In the first year, under these rules, the Municipality shall determine the
opening balances of the assets and liabilities at the beginning of the period
and this statement shall be called the Upening Balance Sheet.

(2} The Opening Balance Sheet shall be prepared separalely for each fund.

(3) In order to determine the balances, the Municipality shall prepare an
inventory of all its assets and liabilities and value them based on their
original cosl, appropriately deprecisted in the cuse of fyed assels, Lo
arrive at the current book value.

(4) In case the Municipality is unable to determine the actual cost of a fixed
asset with reasonable accuracy, it shall use the eurrent standard cost rates
preseribed by the Government, deflate it to the year of purchase and then
depreciate them, to arrive at the current book value of the assel.

* 143.Adoption of Opening Balance Sheet;-

When the Opening Balance Sheet is prepared by the Municipality, it shall be
laid before the Municipal Council for adoption by it.

144.0Opening Balance Sheet Adjustments:-

(1) If, after the Opening Balance Sheet is prepared, any error or omission is
noticed, such error or omission shall be incorporated in the opening
balance sheet figure, by routing it through an *Opening Balance Sheet
Adjusiment’ account.

(2) Such adjustments in the Opening Balance Sheet may be carried out up to
two years afier the preparation of the opening balance sheet. Any such
adjustment shall be placed before the Municipal Council for approval
before it is included in the accounts,

() The guidelines as given in Chapter 4 of Jammu and Kashmir Municipal
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Accounting Manual shall be followed by the Municipality at the time of
preparation of opening balance sheet.

CHAPTER-26
Miscellaneous Provisions
145.Lapse of Sanction:-

(1) A sanction for any fresh charge which has not been acted upon for a year
shall be held to have lapsed unless it is specifically renewed by the
authority which originally sanctioned the charge.

(2) When in the order sanctioning a temporary establishment the period for
which it should be retained is not specified, sanction to it shall be
considered to terminate at the end of the official year in which it is
accorded.

146.Facsimile stamp and Common Seal of the Municipality:-
The facsimile stamp shall be kept in the personal custody of the Officer whose
signature it represents and shall never be used except in his presence and
actually within his sight. The common seal of the Municipality shall be kept in
the personal cusiody of the Municipal Commissioner or Executive Officer as
the case may be, and shall be only used in his presence.

147.Database on Finance for PRI & ULBs:-
Accountant General Indiz has directed to maintain eight database
Format 1 to Format 8 on finance for effeetive monitoring of ULBs
and PRI for annual reporting purpose which is in J&K MAR 77 to
J&K MAR 84,

148.0pening Balance Sheet Adjustments:-

{1) The Government shall issue guidelines for valuation of assets and other
related areas for facilitating preparation of Opening Balance Sheet of the
Municipality.

(2) If, after the apening balance sheet iy prepared, any error or omission is
noticed, such error or omission shall be mcorporated in the opening
balance sheet figure, by routing it through an ‘“Opening Balance Sheet
Adjustment’ account.

(3) Any such adjustment shall be placed before the Council for approval
before it is included in the accounts,

149.Write back of unreconciled items in Bank Reconciliation Statements, old
unpaid deposits, provisions, etc:-

(I) The Municipal Commissioner or the Executive Officer as the case may
be, shall cause to write back the amounts of unreconciled itemis jin Bank
Reconciliation Statement, old unpaid deposits, provisions, elc., to the
books of the Municipality.

(2) The Government shall decide on the period after which, items like those

mentioned in sub- rule (1), is to be written back and jssue a circular to this
effect.

150.Record of inventories:-
Municipal Commuissioner or the Exccutive Officer as the case may be, shall
maintain an inventory of all movable and immovable property owned by the
Municipality or assigned/ transferred to the Municipality.
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151.Misappropriation of Municipal Fund:-

Whenever a misappropriation of Municipal Fund, store or any property is
discovered. Municipal Commissioner or the Executive Officer as the case may
be, shall report the same o the Council and the Government. Afier the necessary
proceedings are carried out in this respect, the Executive Officer or the
Municipal Commissioner as the case may be, shall take necessary disciplinary
proceedings as per the relevant rules and refer the matter to police if, prima
facie it is a case of embezzlement,

152.5¢tock book of forms:-

(1) No account forms other than those prescribed under these rules shall be
used by the Municipality,

(2) Municipal Commissioner or the Exeeutive Officer as the case may be,
and the Accounts Officer shall be responsible for the correct mai nicnance
of the Stock Book. The balance of forms on hand shall be verified
annually by the Officer appointed by the Municipality to check the stock,
who shall record a certificate of correetness or otherwise over his dated
signature,

(3) A Document Control Register shall be maintained in J&K MAR-76 to
keep stock of the forms.

153.Receipt Books:-

Receipt books shall, on receipt in the Municipality, immediately be counted,
numbered and entered in the Stock Book of Forms, Fach Receipt Book shall
be serially numbered and paged and a certificate of the number of pages each
book contains shall be furnished in each book and signed by the Municipal
Commissioner or the Executive Officer as the case may be, or Accounts
Officer or other Officer duly anthorised in this behalf, The issye of Receipt
Books shall be in order of their numbers and the signature of the receiver
obtained in the Stock Book of Forms, No fresh Book shall be iseued before the
previous one is completely exhausted and returned to the Municipality, exeept
under unavoidable circumstances. In such cases, the reason shall be
specifically written in the new Receipt book.

I54.Report on services provided at subsidized rate:-

(1) The Municipal Commissioner or the Execulive Officer as the case may
be, shall, while preparing the budget estimate, append thereto a report
indicating whether the following services are being provided at a
subsidized rate and. if so, the extent of the subsidy, the reasons thereof,
the source from which the subsidy is being met, and the sections or
categories of the local population who are the beneficiaries of such
subsidy, namely:.

(a) water-supply and disposal of sewage,

(b) scavenging, transporting and disposal of solid wastes;
(e) transportation ete.

A service shall be construed as being provided at a subsidized rate if it's
total cost, comprising the expenditure on operation and maintenance and
adequate provision for depreciation of assets and for debt servicing,
excesds the income relatable to the rendering of that service,
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I35.Power of Government to prescribe forms, formats, procedures, efc.:-
The Government may issue detailed guidelines, circulars, manuals, orders,
etc., laying down the forms, formats, procedures, elc., to he maintained by the
Municipalities and the Financial Statements, Reports, elc., to be prepared and
submitted by the Municipalities under these rules.

156.Miscellaneous:-
In all matters not expressly provided for by these rules, the rules, forms,
registers and returns prescribed in the National Municipal Accounts Manual, or
under any other orders of the Gavernment or other Competent Authority for the
time being in force, shall, in so far as, they are consistent with the Act, and
these Rules, apply to the accounts of the Municipality.

157.Guidelines, Clarifications and Instructions:-
The Government may issue, from time to time, such guidelines. clarifications,
or iastruetions as it may find necessary, nol inconsistent with the provision of
the Act to ensure proper implementation of these rules,

158. Accounting Manual:-
The Government may prescribe an Accounting Manual further clarifying the
accounting conecepts and treatments for proper implementation of these rules.

159. Audit Manual:-
The Government may prescribe an Audit Manual detailing the audit contents,

audit procedures and reporting requirements, for appropriate audit by the
Statutory Auditor.

160.Applicability of other rules framed under the Jammu and Kashmir
Municipal Act, 2000 and the Jammu and Kashmir Municipal Corporation
Act, 2000: -
In all matters not expressly provided for by these rules, the rules, forms,
registers and returns preseribed in Government Codes, Rules. Regulations in
force for the time being, shail in so far s they are consistent with these rules
and the Act, apply to the accounts of the Municipality, and shall be so
observed, used and kept,

161.Applicability of General Financial Rules (GFR):-
These rules shall not be in contravention to General Financial Rules, Wherever
any rule is in contravention to the GFR, the same shall be considered as void
ab-initio to that extent.

By order of the Lieutenant Gavernpy.
Sd/-
(Dhecraj Gupta) TAS
Principal Secretary to the Government
Housing & Urban Development Department

No: HUD/Adm/68/2020 Datcdf}-? -03-2021

Copy to:

1. All Financial Commissioners,

2. loint Seeretary (J&K), Ministry of Home Affairs, Government o f India, New Delhi.
3. Principal Secretary to [ ieutenant Govemor,

4. Principal Resident Commissioner, J&K Govern ment, New Delhi,
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3. Director General of Police, J&K,

8. Director General, J&K Institute of Management, Publje Administration &Rural Dev., Srinagar.
7. All Principal Sceretaries to the Government.

8. Chiet' Electoral Officer. J&K

9. All Commissioner/Secreraries o (e Government.

10, Divisional Com missioner, Jammu / Kashmir,

I'L. Chairperson, J&K Special Tribunal,

12, Secretary, J&K Public Service Commission.

[3. All Heads of Departments / Managing Direcrors.

|4, Director, Lstates, J&K.

15. Director, Information, J& K.

16, Director, Archives, Archaeology and Museums,

I7. Secretary, IZK Legislative Assembly.

I8. Secretary, J&K Services Selection Board,

19. Officer on Special Duty with Advisors (B) / (F)/(BK).

20. General Manger, Government Press, Srinagar/ Jammu,

21. Private Secretary to the Chief Secretiry,

22. Private Secretary 1o Principal Secretary to the Government, Housing & Urban Developiment

Department. -
23. Incharge Website, Housing & lrban Development Department. A \_//\ .4’ ¢
24. Government Order file/Stoek file. \ o 03

(Thannaji Bhat)
Under Secretary to the Government
Housing & Urban Developmient Department

by

)

J&K Municipal Accounting & Budgeting Rules ' - Page 50 of 212



Wame of the Municipality: J&K MAR-1

Cash Book
{Refer Rule 5(1}}
MName of Fund; Zone No,/HO/Department No:
Receipls (Dr) Payments (Cr)
sl Rept: Code of  |Particulars of Amount |8, " Pymt, Code of | Parboulars of Amount
Na. Eute Vehr, No. |Account | Receipt LA {INR) No. B Vehr. No. |Account | Payment L/F {(TNR]
{INK)
Opening Balanee as on dd/mm/yyyy
Add; Total Receipts of dd/mm/yyvy
Less: Total Payments of dd/mim/ vyvy
Closing Cash Balance of dd/mm/yyyy RN £ 1] e RO PR Aceruntant. ..

Notes:
1. A separate Cash Book shall be vsed for each Fund.
2. Cash book shall be balanced datly, and the closing balance of each day for both cash and cheques in Hand shall be carried forward to the next doy.
4. Account Head and narration and payees name shall be recorded in the Particulars columns.
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Name of Fund:
Name of the Bank & Brancly
Minimum Balince:

Nama of the Municipality;
JEK MAR-2
Bank Book
{Refer Rule 6(2)}

Zone No/HO/Depurtment No:
Bank A/c Number:
Special Instruction:

Noies:
1. A separate Bankh Book shall be used for each Fund.

Receipts (Dr) Paymenls [Cr)
81 ; Rept. Codeof |Particulars of ; Amount Sl Bymt. Codeof |Particulars of Amount
No. o Vehr. No. [Aceount  |Receipt L/E (INE]) No. Hen Vehr, No. |Account | Pavment L/F (INR)
(TNR)
Opening Bank Balance as on dd/mm/vyvy
Add: Total Reeeipts/Transfers of dd,/ mm/yyyy
Less: Total Payments/ Transfers of dd/mm/yyyy
Closing Bank Baiance of dd/mm /yyyy Cathers.. i Aceountant..........

2. Bank Kook shall be balanced daily, and the closing balance of each day for both cash and chequas in Hand shall be carried forward to the next day.
g, Account Head and narration and payees name shall be recorded in the Particulars coliumns.
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Mame of the Municipality:

JEK MAR-3
Register of Notice Fee, Warrant Fee, Other Fees and I'cnallies Charged
4 Refer Hule A4)(e)}
inTespectof_
Notiee Lee Warrant Fee Other Fee Penalty
Name NB?E
= Particu Eread s Hee e i 10 Date of| Amou | Remar
SlNo. | Date |addres " Bill |Notice | Date of| Date of| Charge| Warra | Date of| Date of| Chiarge|Particu | Date of| Charge PRI e
lars : . 5 ; tNo, |docum| ot ks
s of the No. | No, | issue |service| d |ntNo.| issue |serviee| d lars |charga| d by | ent |CNR)
F ; % ;
ek GRE) (INR]) (IS which
levied
1 2 3 & 5 0 7 8 g 10 11 12 13 14 15 16 17 18 19 a0
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Name of the Municipality:

JEE MAR-4
Journal Book
{Refer Rule 7(2)}
I ! Cod k Dehit Credit
SL No. | Date #"I;]m; ﬁo 3 ; O particulars LfF Amounl | Amount
thr. No. ceoun (INR) (INR)
Prepared by _ Checked by
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Name of the Muonicipality:

J&K MAR-5
(General Ledger
I(Refar Rule B(1)}
Name af the Account:
Account Code:
I Cr
. |Code off Particular | . .. Amount . |Code of ; ; Amour

Dt | s 1 Folio (INR) Dite | o Particulars  |Folio (INR)
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Receipl YVoucher

{Refer Rule1o(z)(a)}
Fund;: !
Voucher No: Voucher Date:
Debit Cash/Bank/Cheque in Hand Account Code: by TNR_
Diebit (any other head for adjustment)__ Account Code by INR
Budget Code ny i F |
T T Avcount Code Particulars Amount (INR)
1 2 3 4 5

Total
Amaonnt in words)
Narration
Prepared hy Approved by

erified by Posted by
Wiles:

1. Separate Receipt Vouchers shall be prepared in respect of cash receipts, receipts by way of cheques, and
direet eredit in different bank/treasury Accounts.

2. Separate Receipt vouchers shall be prepared {or receipts pertaining to different funds.

3, Details such as Account Head, details of amount received ete may he written in the “Particulars” column

"
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Fund:

Voucher o

Name of the Municipality:

J&K MAR-7

Payment Voucher
{Refer Rule 10(2)(b)}

Credit Cash/Banlk/Cheque in Hand Account Code:
Credit (any other head for adfustment)

- ___h}' INR
Acpount Cod.

Voucher Date:

by INR_

Budeet Code

Function |Fanctionary

Account
Code

Particulars

Pavment
Order Mo

Cheque/UTR
No

Amount [INR)

1 2

4

5

I

Total

Amount (in words):

Marratic

Prepared by

Approved by

Verified by

Pasted by

Received Payment
(Signature of Receiver)

Notes:

1. Separate Payment Youcher shall be prepared in respect of each payment.
o, Payment Qrder shall be attached to the Payment Voucher.

4. Cheque No and date and bank name shall be noted in the case of payment by way of cheques.
4. Details such as Account Head, details of amount paid, Payee's name ete shall be written in the

“Particnlars” column.
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Name of the Municipality:

JEK MAR-8
Contra Voueher
{Refer Rule 10{2)(c)}
Fund:
Voucher Mo: Voucher Date:
Account Code Particulars Dehit Amount (INR) | Credil Amopunt (INR)
! 2 3 4
Total
Amount (in words):
Narration
Prepared by Approved by
| Vertlied by Fusted by )
MNotes:

1. A Contra voucher shall be prepared only for transfers, remittances or withdrawals within the same Fund.
In case of Inter-fund transfers, voucher shall be prepared in the accounts of the transferor Fund, and a
receipt voucher shall be prepared in the boolks of the transferee fund.

o, Details such as account heads, details £ transfer etc. may be written in the “Particulars” column.
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Name of the Municipality:

JEK MAR-g
Journal Voucher
{Refer Rule 10(2)(d)}
Fand:
Voucher No: Voucher Date:
Rudget Code = : Debit Amount  |Credit
ST ot Aveount Code Parliculars (INR) Amount (INR)
i 2 3 4 5 6
Total
Amonnt [In words):
Narration
Prepared by Approved by
Verified by : ) i Posted by
Motes:

1. All non-cash/bank transactions shall be accounted through journal vouchers,
2. Details such as account haad may be written in the "Particulars” column.
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Name of the Mumcipality:

JEK MAR-10
Summary Statement of Demand Raised or Income Accrued for the period
{Refer Rule 16(2)}
Fund:
Account i Outstanding
Particulars Arear [INR) D for the Advance
Code Pericd(INR) | Adjusted (INR) [MOuDt (INR)
1 2 3 4 5 b
Remarks:
Prepared by Approved by
Verified by Posted by
Notes:

1, The statements shall be prepared in duplicate by the coneerned departments, and sent to Accounts
Department, and Accounts Department’s acknowledgement taken

2_In the case of property tax, the property tax accruing for the year shall be estimated by the Revenue
Department, and sent to Accounts Department in this formal on or On st of October, a revised estimate
of inecome aceruing for the year shall be made based on tax received and declaration filed upto goth
September in the same format.

4. In the case of Rent and Water Charges, the Statement shall be prepared by the Revenue/Waler Supply
Department on Half-Yearly hasis for income acerving in the respective Half and sent {o Accounts
Department on or before Ist April, and 1st October.

4. It the ease of all ather ineome, the Statement shall be sent by the Respective Department to Accounts
Department, as and when the income has averued, (normally, at the beginning of the year)

5. In column o 1. the aceount code for the relevant receivahle account shall be written.
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Name of the Municipality;

JEK MAR-11
Receipt
{Refer Rule 20(1) & 60041}
Receipt Mo Diate:
Received from Shri
sum of TNR (in words) ) ____1
towards (Nature of Income) Accounls code S ——
drawn an vide cash/cheque/demand draft/Banker's cheque no.
dated dravm on__ _ (bank) (branch of the bank).
Authorized Signatory
Signature of Clerk [/ Collector: Entered in Collection Register, Page No.

Nole: Cheque/Draft/Banker's chegue is subject to realization
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Name of the Municipality:

JEK MAR-12
Register of Cheques/Demands Received
{(Refer Rule 21(3)}
Dute of]
_ Cheque/ | Depisited . Realization/
SLN Name of the [Receipt No & Received £ T o Draft  No.|Amount into  Pank Realized/ | Retum
HRO  gllector Date RS iR WS nd Nmae of (INR) : Returned intimation
i ceoint No.
Bank from the
bank
1 2 3 4 5 6 7 8 g 10
Prepared by Recerved by and date:
Checked by and Date
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Name of the Municipality:

JEK MAR-13
Collection Register
{Refer Rule 23{1)}F
Receipt Mo Particalars of Income 3
. ) ; M vame  of| Refarence Account |Account |Account |Olhers Tot: :
S1.No D*.lm of Receipt with ~ Bock the payer |number**® MWEM Head* [Head® Head® [Specify)*® {TNR) Remarks
1 2 3 4 5 B 7 | B 7] 10 11 12

Opening total

Diys lolal #

Closing total

Summary of Total Collections Summary of Cash Collections | Summary of codawise collections
Mumberof chiegues/dratts o 2000%K = Nature  [Account Code | [ Amount
Value of chegues/drafts TNR 500X____=
Cash Collection INR___ 200X = |
Total Collections INR 1noX = [
50 = |
2O = |
108 =
B
Coins
Total Total

|Prepared by:

[Checked by -

*Specify the head of Ineome under which eolleetion is made.
** Specify the identification details in respect of the cheque. e.g., Bill No. in case of Property & Other Tax Collections, Tender No./Wark Order
No. in case of Earnest Money Depaosit or Security Deposit, ete.
*** Record the name, designation and signature of the person.

JEX Municipal Aceounting & Budgeting Rules

Page 63 of 212




Name of the Municipality:

JERK MAR-14
{(Refer Rule 23(2)}
Summary of Daily Collection Collection Office/Centre
Date:
] cposited
ila MName of the Department  |Name of the Revenue Head #ﬁi{;m 32;1;!.}11![ Eﬁitim =
1 2 3 4 5 6
Revenue accounted for on Cash hasis #
a Tax Department Property Transfer Charges
b Water Supply Water Connection Charges
Water Tanker Charges Road
Damage Charges
Revenue accounted for on Aecrual basis
a Tax Department Property Tax
T.
b Witter Suipiply WatlerTax, Water Benefit tax
Notice fees, Warrant fecs
Grand Total = — o i
Amouni in Words : Bupees
Receipt Wo. issued by the Collection Office: (In case collections are
deposited with Collection Office)
Cash INR
Chegue (For chegue realised) INR
Total: INR
Prepared by: Checked By*®

Examined and entered::

Aceountant/Authorized Officer

Dated:

*Specifly the Bank Name and Account Number in case of amnount directly deposited with bank.

#* Revord the name, designation and signature of the person.

# For revenues accounted for on Cash basis, one consolidated figure for the total collections may be given
ingtead of giving a receipl-wise entry.
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Name of the Municipality:

JE&K MAR-15

{Refer Rule 23040}

Funetion -Wise Ineame Subsidiary Ledger

Major Heads of Inceme

Tolal Rental
Function  |Funetion |locome Tax Assizned  |Tneome from | Fees &2 User |Sale & Hire | Revenne
81, No |dode Head (TNR) Revenue Revenue Properties Chargzs Charges Grants Others

Tatal for the month (INR)

Cumnulative totz] at the beginning of the
maonth (INR]

Cumulative total at the end of the month

{INR)
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Name of the Municipality:

JEE MAR-16
{Refer Rule'30(37}F
Departmental Register of bills received

Bill
Bill passed Total Wel  |Pavment Details
Department /Section Name ofthe |Particular Bill No/ | Amount | Amount [Deduction| Amount |Cheque
Reference No Dale Claimant 3 Fund Date (INR) (INR) 5 (INR] (INR) |Ne/Date |Bank
1 ] 3 4 5 [5 % 8 g 10 11 12
Poge 66 of 212
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Name of the Municipality:

JEK MAR-17

Payment Order

{Reier Rule 30(4) & 33}

Reterence No. File Ne.

Budget Provision (INR)

Bill No.

Waork Order Value [INE)

Invoice No. Dhate.

Bill Passed Till Date (INR)

Work Order/Procurement No.

Bill Paid Till Date (INE)

Project Details

Name and address of Payee:

The hill is admitted and passed tor pavment as tollows :

Partirulars

Amounnt (INR)

Gross amount of the bill

Dizallowances, if any

Bill passed Amount

Adpstrnent, 1f any

Nel amount

{Ampunt in words Rupees_. ... )

Certified that the rate and guantities shown in this bill are
correct and Lhe materials, articles have been received in good
eondition and have been entered in the appropriate supphes
register at page nao.

Signature of the Departmental Head

WNet Amount as paseed ahove

Further disallowanees/adjustments, if any Amount payable
Lo the Claimant

Deductions:

Income Tax

GST

Any other deductions

Balance Payable

Signature of the Accountant /Accounts Superintendent Date

Signature of the Commissioner/ chief Officer: Date

Journal/Payment Voucher No {Date :

Cheque No....................... Date

J&K Municipal Accounting & Budgeting Rules
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Name of the Munieipality:

JEEK MAE-18
Register of bills
{Refer Rule 30(6)}
Date of Balance
presentatio ontstandi
1 by the Name of Date of ng atthe |Reason
Supplier/ |Party/ Amount | Initials of Amount  |Payment |Amount |end of the |for delay
5l. |Department |Departme of Bill Authorized |Date of |Voucher |Sanciione |orissueof |Disalle [year i
No. |* nt* Particulars  |(INR) Officer Sanction |No. dA(INR) |cheque |wed(TNR}|(INR) payment |Remarks
1 2 3 4 5 3] 7 B g 10 11 12 13 14
*In respect of the register maintained at the Accounts Department, mention the date of presentation of the bill by the concerned
departiment and the name of the department.
Page 68 of 212
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Name of the Mumeipality:

JEK MAR-10
{Refer Rule 31)
Summary Statement of Ouistanding Liakility
As On:
Namme of Department /Section:
Name of the Bill In Respect o
Supplier/ MNalure of |Code offDate  oflAmount |Grant/ Speeial
Sl. No |Contractor Payable |Account |Bill (INR) Fund Remarks
1 2 3 4 3 [ B
Total
Amount (in words) :Rupees
Prepared By : Checked By
JéK Munieipal Accounting & Budgeting Rules Page 5o of 212




Name of the Municipality:

JEK MAR o0
Cheque lasue Register
{Refer Rule 41(2)}
Signature Signature

Bank or the Signature of the

Payment |Payment Date of First of the Date of  |Recipient

Voucher |Order Name the Authoriee [Second  |lssueofl |of Date of
sl No. & Number &|of the |Nature of |Cheque/ |Cheque/ [Amount |Entered |d Authorize |Cheque/ |Cheque/ |Clearanc|Remark
No. |Date |Date Date Payee |Pavment |DraftNo. |Draft {INR} By Signatory | Signatory |Draft Draft 5

1 2 3 4 5 6 7 [ a 10 1 12 13 14 15 16

JET Mumiripal Acesunting & Budgetng Rules

*Specify the details of the stale cheque and the subsequent revalidation of the cheque or issue of the fresh cheque.
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Wame of the Manialpeality:

JEX MAR-21
Demand Collectinn and Balance Register for Property Tax
{Refer Ruls 50{1)(a) & 54020}

8] Dimensions of land:
9] Dimensions of
Building :

1) Building Typa

11) Date of construetion
of building :

12} Mutation details
13} Other facility use ;

DEMAND
OPENING BALANCE =z _ e
Campulsory Assessment by the Municipali
Belt-Assecament (SAS) 5 P0G = ¥ pality
{CALY
=l ] 3 Assessme
No Fropeciy Details B e i T -
ot ko :
Property ; Refnoof | Propesty| . | Torel Hefno ol | Pruperly Oth i
Tax g el i Declaratio| Tax Ceps: [athers (o+10411) | Declaratio| Tax Goss | Oihcw 1{"'” e
[4+5+6} - G
L e 3 4 3 & i 8 9 10 11 1z 19 14 15 16 17
Aggecement) Property : -
Tdentification No.: :i“sl*’“*
1] Name of the Owner | <¥ear -5
2) Address of the and
Owner : parlier= el
5) Nume of the
Oceupier =Yeéar 4>
47 Address of thie
Cooupier
&) Property Uee: <Year -3>
Resicential /
Commercial / Vacent
Land
- |<Year-a>
&) Occupancy type: Sell
ocpupied, Tenanted
7)Lucaben <Vear 1%

<Carrent
VT

<Your 412

<¥ear
+2»

JE&H Mumicipal Accountine & Budgeting Rules
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COLLECTION

ACJUSTINEN LS

CLOSING BALANCE

Receipts (+) for Increase in Demand {-) for Decrease in
Demand

Eeceiptar Type,

Total Toste] Talal

challan Property |, Orther Reterence | Property| ” Property s
! - ¥ v Ak ¥ r " i L BT

Mo, Data | Tax Cess | (gtoes |0 | Tax Cess |Others |(24+25+2 | o Coss  |Others (2842943

1) {6} o)
EcAumount date |

& 1) JRTE] a1 op 24 a4 o5 =6 o7 ] ) 30 a1

JEH Municipal Actounting & Budgeling Rules
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Mote:
1. Property tax records shall be maintained on & separete sheet for each yesr. The year ta whizh a particular sheet pertains shall be

mentlonad at the top of the sh

2. The tax details are elussified into year-wise tows. The fiest row “suspense”shall be used for recording collections for which
asssssment year could not be identi the collection shall le taken ta the appropriate assessment year, by cancelling the entey in the
"Suspense” row under authorisation by the Revenue Officer. Th years or earlisy (Year -5 and earlier), and progressively increases
such that current yeurappears in the shaded row. [ the following 4 sheets, successive riws yeur,

2. Property tax derails shall he meintained year-wise, Thus demand eollectivn and balance shall be recorded in the row of the
relevant year.

4 Cess column shall include o]l cesses levied on property tax. Amount of individual cesses, may be caleulited using the master
daty of eass levies fov that year,

Onening Balance (golumng 4-7)

5. These figures shall be entered at the beginning of the year and shall be taken from the previeus years DUB register/sheet. The
amountshall be identified wit

&, Anvintersst / penalty / notiee fees efc ouwstanding shall be shown in the Others column

7. The opening balance for the current year (shaded row) shall be NIL.

Self Azsessment (SAS) (rolumns 8-12)

8. ‘Thesa columns shall be written from the SAS return of the Lax paver. The property tax, cess and other assessment (interest ete.)
shall be recorded in separate ¢ years together, the DCE section along with Bill Calleckar will split that into relevanl vears and post
the figures accordinghy.

Compulsory Assessment by the Municipality (CAL) (ealumn 13-17)

g, These columms shall be osed anby if the Municipality earvies out an assessment of (he property, of its own aeeoid or on non
submission of return by tax paver

1. The amonnt assessed shall he split into tax, cess and others and entered in the appropriate columns,

11, If the Municipality assesses pronerty tax (CAL), in spite of Self Assessment filed by the tex payer, the CAL amuunt will prevail
aver the SAS return. 1n othe

Receipts (columns 18 — 22)

12, All meeeipls apaingt property tax demands shall beentered in these columns, in rows appropriate 1o the year for which they have
biesn recaived. Reference shall sum received, the order of posting shell be from the nidest year for which the tx s cue 0 mare
recenl verrs, Fora partcular vear, fivst e property tax and pr inkevest (if any).

13. A refund payment should be recorded as a negetive receipt,
Adjustments (eolumns 23-27)

JEK Municipal Accounting & Budgeting Rules
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14. These columns shall be used to record any change in demand not arising due to an assessment or collaction. For example, a
reduction in degiend becuuse of, w warrant fee eto shall be an adjustmant entoy,

15. Az inecease in demand shall be recorded as an addition (+) while a desrease is recorded a5 a deduction (=) In the Referencs
cofumn (21) type of adjustment a notice no. ete.] for the adjustment shall be recorded. The udjustunent shall be recorded in the tax,
cogs or such athers solumneg, as appropriake.

Closing Belunce (eolwinus 28-31)

16. These columns shall be caleulated at the end of the Bnaneial vear, for baing earried over to the nexl year, as cpening balances.
T closing balenee shall be cal und reducing the amount of eallection and adjustments made during the vear.

17, In case there is a CaL fgure, it shall be used for caleutating closing balance instead of 3AS figure.
18, The last column {91) chows the total amount due from the taxpayer.

19. Incase the eollection and adjustments axceed the demand, the closing balance shall be shown as a negative fignre, and shall
alzo he carvied to the next vear

JE&R Municipal Accounting & Budeeting Rules
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Name of the Municipality:
Form JaK MAR-22
Special DCB Register

{Refer Rule 5001)(b), 58(1) & 64(21}

Arrears
Susnense . Current Year
Name, Collection <Year 3> and sarlier <Year2z> <Year 12
address of
the Person : Collection Collection Collection Receint
Reeeipt Amou { ” Sninnh P
S b BAEE No/Chal |Amount| ol Receipt Amou Aroust eeelpt | Awnou A R,mlpt AmMOU |yt [ Due Ho/Chialla Ariount
particulars | % o0 (INR) | Dus Na/Challa i Due  |No/Chalia| " Due  No/Challa] on (1};;} nNo.& |(INR)
b n No. & o |(INR) | No. & (INR) |nNo &
NI N Date
fDate (INR) Date {INR) Piote (INR) Data [INR]}
1 2 il 5 [5] 7 =] 5] 10 11 12 13 14 15 1B
April
May
June
July
August
September
October
November
December
January
Fehruary
March
Adjustments, ifany
Closging Balance
Total Closing halance e
Prepared by Verified by
Noie; >
1. The Register shall be maintained for items such as water eharges ete which are required to be collected on monthly basis.
2. The tax details are further classified into 4 year-wise rows. The first row “suspense "is used for recording collections for which assessment
year eonld not be identified, the collection shall be Laken to the appropriate assessment year, by cancelling the entry in the “Suspense” row
mnder autherisation by the Revenue Officer.
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Mame of the Municipality:

Form Jécl MAR-27

Miscellaneous Demand Collection & Balanes (DCB} Register

(Far demands other than those liable to be paid on monthly basis)

{Befer Rule 50(1)(c), bo(1) & 62}

e Current Collection Adjustment
Name gnd address of the Vear F’ﬂ?mﬁ Year's Reteipt or N Balance
; BRI Bulance Aumoanl : Amount
person and other particulars (INR) Demand Challan ‘TNR) Particulars (INR)
(INR)} No/Date s
1 2 3 4 5 fi 7 B
Suspense
<Year - 3 and
earliers
<Year -2»
<Year -1>
Cuirent Year
Tetal
Prépared by Verified by
MNote:

1, The Register shall be used for revenue items which are normally liable to be paid to Municipality on vearly basis, such as advertisement tax, ete

excluding

2. A separate Register shall be maintained for cach type of demand.

3. A separate register shall be maintained for each year, and the dlosing halances shall he carried forward to the suhsequent year,

4. When Assessment Year is not determinable from the receipt/challang, amount ghall he entered in ‘suspense’ raw.

JEK Municipal Accounting & Budgeting Rules
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Name of the Municipality:
Form JEK MAR-24
Demand Colleetion & Balanes (DUB) Register (License Fees)

{Refer Rule 5o01)(d)}
- Collection Adjusfme
Name and address of the person - Cpening : " i Receipt ov . Balance
=2 Year Belince Year's Amount Particular Amount
and other particulars (INR) Demand Challan R (TNR)
: No/Date (INR) s {(INR)
|
1 i 3 ¢ 5 | 5 7 8 9
Mame and addrezs of the License
Suspense
License Number and Dale : <Vear-3 and
earlisrs
Nature of trade ¢
<¥egr -z>
Period af license ; <Year -1 _
Current Year :
Amount of License Fee ; Total
Prepared by Verified by i
Note;

1. The Register shall be used for recording licanse fee.

2. A separate register shall be maintained for each year, and the closing balances shall be carried forward to
3. When Assessment Year is not determinahble from the receipt/challans, amount shall be

JEHK Municipal Acconnting & Budgeting Rules

the subsequent year,
enteved i ‘suspense’ row,
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Name of the Municipality:
Form JEK MAR-25
Statement of change in demand or adjustments

Naote:

1, The Statement shall be prepared on monthly basis, by the concerned departiment, and sent to Accounts Department.

2. Aseparate statement shall be prepared for each type of accruable income.
3. Fresh demand, iFany, shall also be included in column 7.

JEE Munizpal Accounting & Budgeting Rules

{Refer Rule 50(3]}F

Notice Fee/
Wame, address of | Nature of Existing Revised Change in o Warrant
the Person and demand/ Demand Demand Demand + / (-) [Assessme |Fee/ Other
other particulars |adjustment Period (INR) (INR) (TNR) nt (INR) |Fee (INR) |Rernarks

1 2 3 4 5 6 7 ] 9

Suspense Clearance
Challan Neme of the Payee Amount Reason for treating as [Tow clear
No/Recaipt No & (INR) Suspense
i Remarks

Pape 7R af 212



Name of the Municipality:

Form J&K MAR-26

Suspense Register
{Refer Rule s0(4)}
Challan
¢ — Amount of Properly ; :
Date af :nﬂr,;lél;i?pthﬂ Name of |Tax/Fees, or |No/Assessme |Assessme x:?::? f:; Diate af Reference Pk
receipt : the Payee |other Charges |nt No/PID nt Year & clearanes Ly DB ' ’
name, if ol W suspense
apphmble receive L}
1 2 3 4 5 [ 7 8 g 10
Nale:

L. When the details of collections such as name of Lhe assessee, assessmenl particulars, ete are nol available for
recording in DCB register the collection det

2. On obtaining the necessary particulars, the above collections shall be posted to respective DCE with a reference in

colamn 9.

J&K Municipal Accounting & Budgeting Rules

Page o oof 012



Name of the Municipality:
Form J&K MAR-2y
Register of Clvil Suils

{Refer Rule 50(4)}
Brief

Name of ... |Money Money
. IN;
Iﬂ_]rt_ﬂaer of ufmtﬁz the iﬂigg{:z: value Valie due| Stageof Sk
original suit i 1;:::}' ke S nlusd Envol:.;ed Erhom suil e

: et | Sud whom

oF 2 1 4 5 6 7 8

JEK Whunmicipal Accounting & Budgeting Rules
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Name of the Municipality:
Form J&K MAR-28
Register of Decrees
{(Refer Rule 52(2)}

Sleps taken for Written otf as
TECOVELY Recoveries effectad irracaoverable
| Maimnes
and
Number [Names, |addresses
Name ol |and year |addresses |and
the ecourt |of guit or {and geciipatio Date af
which appeal or |oceupatio [nofthe  |Number Date of credit to | Ne. and
SINo. of | passed thelapplicatio [nof the  |Judgemen |and Date |Number |taling  |How | Amount Municipal [Date of | Amount
the Suit |decres n Parties t Debtors |of Decrees|of steps  |Steps recovercd | Date (TNR) fund Authority |(INR)
1 a ] 4 £ 6 7 H a 1o 11 1z 13

JECK Municipal Accounting & Budgeting Rulas
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Name of the Munieipality:
Form JE&K MAR-28

Grant Register
{Refer Rule ao(2]}F
Name of the Grant ;
Order & Designation of the Authority sanchioning the Grant:
Terms of Sanction:
Grant Received Payment from Specific Grants e
remaining
pi Remarks
vaucher No/Dat Amount Cumulative Total Veucher Nature of Amount unutilised
oucher No/Date| o oived (INR} |(INR) No/Date Expenditure (INR) (INR)
1 2 3 3 4 5 b 7
Note:

1. The Register shall be maintained for all sperific grants.

2. In case of grants such as grants received under AMRUT, Smart City Scheme ete, which are not one-time grants, but
received every vear, over several years in separate folios for each year allocating several folios for a vear to post
tranzactions spilling over o subseguent years.
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Name of the Municipalitv:

Form J&K MAR-g0
Utilization Certificate
{Refer Rule 66(7)}

Uhilisation Certificate No i i viosie e DRI oo oo sssesss s,
ERRe gl i aticiii ey PEIHE T repvetssvarmssitistysirisnborscinc o S0 e siase
1. Certified that out of INR ...ccovuniionnns i, Of Grants-in zid sanctioned during the
VeI iniinisnnnseinns I fAWOUT OF | i i (Name of ULB) under this letter no. given in the
table below and TNR.. s e deeount of unspent balance of the previous year, a
sum ofINR.... . hasbeen utilized for the purpose for which it was sanctioned and
thatthe balance of INR..___ . B SO, remained nnutilized at the end of the
YEAT. ... rimssssnnssensss 185 Deen surreridered to the Govt. vide letter Now.oriinn..
dated. ,.oooioniininniionioeneno, fwill be adjusted towards the grants-in gid payable during the next financial

YEar.
2. I have safisfied myself that the conditions on which Grant-in-aid was sanctioned have been duly
fulfilled/are being fulfilled and that T have exercised reasonable cheeks to see that the mon ey Has been
actually utilised for the purpose for which it was sanctioned.

4. Checks performed: a) Cash and Bank Book, b) Scheme Register, ¢) Muster Roll, d) Voucher, &)

Measurement Bool, ) Others [(specify)

4. Partienlars of Grants-in-aid; s - -

|81 No. Sanction |Nameof |Purpose [Amount [Cheque/R|Amount |Balance |Amount
letter Mo, [the of the (INR) el No. & [Utilised |(INR)' Surrender
and date |prantee  |grant. Dateof |(INR) ad (INR)

Recept
1 2 3 4 5 fi 7 B s}
Aceounts Officer Executive Otficer/Municipal Commissioner
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Name of the Munieipality;
Form J&K MAR-31
Register of Loans
{Refer Rule 67{2](iii) & 110)}

1. Name of Borrower

2. Purpose of Loan

3. No. and date af resolution / orders sanctioning the loan

4, Amount of Loan sanctioned

5. Rate of Tnterest

6. No, of installment fwhether monthly, quarterly. half-vearly or vearl
7. Amount of each installment

8. Name of the Specific fund/grant used for lending

Disbursement of Loan Amount due for repayvment Amount Repeid Balance
i Toial -
T'otal Due Dat Initials of|

Date ofjAmount Fue A | Amount |Amount |Amount the Date off_ . . el

ieh Dicht Amount ot £ ¢ & : Prineisal Frincipal : ’ ;
Dishurse shurse Disburse | Repayme u] ) ue 0 oficer Eepay At Intersat | Total o t Interest | Total Eemarks
ment d d M Principal |[nterest |repayme ment e S

nt
1 2 3 4 5 6 7 2] g 10 11 12 13 14 5 16
|&K Municipal Accounting & Budgeting Rules Page B4 of 212
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Name of the Munietpality:
Form JisK MAR-39
Contractor's bills
{Refer Rule 66(2))

(Running Bill/Final bill - * Tick whichever is

applicable)Original/Duplicate

Department,/ Sechion: Bill no/Date :
Ward/ Division Sanclioned Budget :
Wame of the work: Revised Budget :

Name and address of the Contractor:

tilized, including this bill

Balance available

Work arder No/Date:

Value of the Work Order

I"articulars

Amount in INR

Total value of work ¢

Deductions to be made
Relenlion money
Income Tax
Works Contract Tax
Rowalty
Advance if any given
{ost of materials issued
Dthers (spesify)

MNet amount payable

Date :

Junior / Assistanl Engineer

Assistant Execulive Engineer/Execulive Engineer

Contractor
Date :

deduction.

JV No/Date :

PV No/Drate:

Accountant / Accounts Officer / CAOQ

Aceounlanl / Accounts Officer / CAD

JEK Municipal Accounting & Budgeting Rules

The bill amount and deductions are verified and passed / restricted to INR............. with the above

Commissioner / Chiel Officer

Cheque/UTR No/Date:
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Contractor's bills

Details of items
of work executed 1
ag per the Previous
MeAsUTEment Init of Measurement Present Measurement Tatal

book Measurement  |Quantity |Cost Quantity | Rate Chost Duanti
Total

Certified that the above measurements have heen made by me on —-—(date), vide Page....ccommeitf

measurement Book No.. ... satisfuctorily executed,

Junior/AssistantEngineer

Check measured by me on -——-- {date), and found to be salisfactory.

Assistant Executive Engineer/Executive engincer
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Name of the Municipality:
Form J&K MAR-34

Muster Roll
{Refer Rule 71{1)}
Part—1
Name of the work:
Estimate amounl: INR Authority:
Revised estimate: INR
Advanee paid to the Engineer for executing the work: INR Date:

Date of commencement of work:
Date of completion of work:

Junior / Assistant Engineer / Assistant Executive Engineer
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Muster Roll

Part—2
1. Name of the work:
2. Détails of labour employed ;
. Month/Period :
Father'’s
Name of |/ Z
the Husband’ I"Il.udr.ﬂm?r Rateof |, oot Qsjzrd Net
Sl.No. |person |s Sex M [/ F|Date ° ‘;y i wages :ﬂ s ‘}a amount |Remarls
employe |Namean ;mp O lperday |[®"¢ 5 PRAGE payable
d d
Address
1 2 3 4 5 G 7 8 g 0 11

Initials of the Officer / Engineer taking Morning attendance ;
Initials of the Officer / Engineer taking Evening attendance -

Certificate
Certity the above persons were actually employed as mentioned above
Total amount of advance received:
Total amount disbursed:
Net amonnt available in hand and refundable to Offiee:

Signature of the Officer/Engineer in charge

J&K Munieipal Accounting & Budgeting Rules

Page Boulaiz



Muster Roll

Part — 1

Abstract of work done
- Rate as per estimate prepared with the _
Description to the work Quantity help of schedule of rates Total value of work
executed # exceuted
Pear Unit Rate
- 2 3 4 5

Certified that necessary measurements were recorded on pages ......... of M. Book........... on [days).......... and got cheque
measured.

Assistant Exccutive Engineer / Commissioner / Chief Officer,

Alternative Certificate(In case the work done is not susceptible of measurement)
Certified that the work turned out is not susceptible of measurement and that however I am satisfied that the work executed
is worth the amount pa Officer in charge / Junior / Assistant Enginear,

Assistant Executive Engincer / Commissioner / Chief Officer.

Date 1..... Amount Details of Disbursement

(INR) (In case the persons employed eonld nat be present on the appointed day of
e Certified that the payments noted in this roll wers made in my presence on the
. dates mentioned in the margin

Officer in charge / Junior / Assistant Engineer.

JER Municipal Accounting & Budgeting Rules
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Name of the Municipality:
Form J&K MAR-35
Draily Labour Report

{Refer Rule 71(q)}
Diate:
Wuork on which Labourers on
eimnployed Maisiries /Rates Carpenters  |Blacksmiths |Total No. Remarks
1 g 3 4 5 & 7
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Name of the Municipality:
Form JE&K MAR-206
Register of Public Works
{Refer Rula 7a(1)}

Work Name of Valueof |TEFiod by Bill Bill Security
g Order Name of |the which work  |Bill No/ % passed Deposit Recoverie
SIN : prls Remarks
# number/ |thework |Contracto Ve g?‘.ll ke hastobe Date JGJT\; ;{m Amount |deducted |s(INR) S
Dale r PRI | completed = lavr) |(ONR)
1 2 3 4 5 [+ 7 8 g 10 i1 iz 13
MNote:

L. In “the Recoveries® column, sub columns may be created {or various recoveries.
2, Each entry in the Register shall be checked by the departmental head, and signed,

3. Sufficient number of rows shall be left after each work erder in eolimn na 1 for recording various bills pertaining to the wark arder, ill the

work gets complete

JE&K Munisipal Accounting & Budgeting Rules
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WName of the Municipality:
Form J&K MAR-37
Summary Statement of Status of Capital Work-in-progress
1Refer Rule 76(3)}

Hame of the Deparlment:

Wark Carried out by Municipality/Deposit Work {Delegated Loan Work
(Tick whichever is applicable)

; Expenditure ; Total

Details of Valae ineurred ,E@endﬂuﬁm expenditure

Wark of incurred (bills :
_ the upto : 5 ineurred upto |Remarks

Order No. i Work = . | admitted) during

Project Order |PEEMNINg of e tuaitir the end of the

the quarter " quarter

4 2 3 4 5 6 7
Prepared by :-
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Namne of the Municipality:
Form JE&K MAR-38

Register of Land
1Refer Rule 7o(1)(a)}

Assel Identification No.: Description of the Land:
Specify, if leasehold fAreehold: Loeation of the Land:
Survey No. of the Land: Area (8g. Mir.):
Tille documents availahle: Mode of aequisition:
Specify whather any building, trees, ete., acguired with land: Value paid for acquiring building, trees, ete:
Security Deposit retained: Bate and amounnt of Security Deposit released:
Sketeh the houndaries of the Land:

Ref, Mool

Cash Cosk af ? Name of

Date of i i | Spectfy ; icy
¥ Aooiitiio Payme |Book/Jour Rer.l Wo. of Ial:qulstt To Purpuos Mo Tan . Recaigt the Value [nitials of
&l .| nt nal Registerof [lon [ 2 off Source  of] . . |Daie  off persan : the
l n / : i whom is  being| .. Voucher Realized i Remarks
Mo —— Order |Book/Ledg| lmimovabl | mwproyv aid Expen |Tunds PR Drisposal No o whom (TNR) Authorized
s tp No. er  where|e Property |ement ¥ diture Gssd : land s Officer
- entry  is (INR) disposad
recorded
1 2 3 | 5 & b ] 9 10 11 12 13 14 15 16

Total for the year
Motes:

1. Details of all the land belonging to the municipal body, irrespective of the fact, whether it is viicant or any structure has been
construeted on that, should be included here. Unique asset ID Nos. to be allotted to each item.

2. Each plot of land shall be recarded on a separate page in the register.

3. Specify if land is industrial fagricultural /residential in ' Description of Land’.

4. For each entry made, record the Name, Designation, and Signature of the person making entey in the register and the person cheeking
the entry.

5. Totals should be taken at the end of each ysar in respect of total cost incurred on acquisition / impravement (from the date of
acquisition) for each of the land owned / utilized by the Municipal Body.
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Mame of the Municipality,

Formn J&k MAR-39
Register of Immavable Properties
{Refer Rule 7aii(bl}
Survey Wao. of the land on which Structure is located: Dimensions of the Strueture:
Areanf land on which constructed (sq. nilre.}: Tille dovuments available:
Bode of acquisition;
Warranty [ Defects Liability Clause:
Securily Deposil retzined: Date and amounl of Securiy Deposil released:
FE & = % =]
by Fo | 1] "
. & 5 iz | o 5 ﬁ 5o 2% g 15 : 2 &
. o le| 432 | 2 R 2¥ 2 |2| < BB | 2258 |3 |¢E s| 8 | 2| £
[ Z 5] s |lg—=X Ee | 5 o e~ 8EE & g : A 3 = g 2 =]
SEE|5| 598 | 5 BE3E4 28 |5 | 2| 2w |38 | |5, |58 2|2| E3 £ |
S| ZEE S o= E 1222549 3¢ St | £xé = ey | B 2 S o | =8|=
| BEE|c| C52| B BEISsHEE|d| 5| 28| 25| £ | 58 2|85 2% |2|5é|E
= gég g TnE | 2 [REEEd 25| 5| 3 ‘g'ﬁé e | £ | 38|58 8|2| €% | S |£0|4
5 o == 7] SERnd Ba ; pr L S = = 20 = = S T &=
B o 2 qd 8 4 g S .o Eg g 4 o = = e
g8 5| 22g s |23 E & 5 G D g5 E E B 7 2| ® E @ 5| =
A Sl 3k 2 BTER | B A | 8¢ is2 | £| & |2 Rl1E| S8 |“|Z
=2E 4 e | 8 & o S A S = 2 =
3| E g :
1 2 3 4 5 6 7 g g9 10 11 2 13 14 15 i 17 i8 ig | 2n
Total for the vear

Notes:

L All the structures should be categorized into relevant asser class, Unique asset identification nombers are to he provided for all assets initially. Separate Registers shall be
maintained for each clasa of structures owned by the Municipality,

2. Each structure shall be recorded on a separate page in the register,

3 Atthe end of the accounting year, the amount in column 14 io respect on the current year shall be the amount 1o be entered in column 11 ofthe next year (next row).
4. In the year in which thereis any improvement inthe asset, add the cost of improvement to the enrrent vear's cpening wiitten down valua,
5. Foreach entry made, record the Name, Designation, and Signature of the person making entry in the register and the person cheeking the entry.

6. 'l'otalz should be taken at the end of sach vear in respect of total eost incirred an acquisition / construction [ imnrovement (fram the date of acqnisition/ constriction ) for
each of the structure owned by the Municipal hody.

7. Tn Remarks eolumn, indicate whether the Municipal Body has the ownership right to the property or have only urilization rights
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Mame of the Municipality:
Form J&K MAR-40
Register of Movable Properties

{Refer Rule 7a(1}{c)}
Ref. No, of
Date of Cash Cost of
acquisitio Book/ acquisitio Parpise
Assetl Parm:ul?rs and |Location |Number o/ ‘ Mcdfe of Paymient Journal |n/ Nrawhom las Sourse of
S1L.NO. Identificat | deseription of |of the or constructi |acquisitio Order No Roak/ eonstructi paid Expenditi | Funds
ion No.  |the Property  |Property |quantity |on/ n 7 |Ledger on i i
improvem where improvem
ent entryis  |ent (INR)
recorded
: = 3 4 5 [ g & g i 11 12 i3

Total for the year

JEK Municipal Accounting & Budgeting Rules
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Register of Movahble Properties

Opening
Wriltlten
Dioiin Amncunt

; : ; : realized if ) i N
:l?:jup - Vear of %?ﬁ.lllfugl ;?EW;L;:S No.and |(Number [sold, & Security E‘:E:Ui?(L{ Initials of
property |Depre- Depreci- ation Pawi Date of s &P date of or date  of|Balance | Deposit Sacutil the
(INR)(equ ciaﬂoﬁ Provided (INR) Value Disposal lh"atlmenf Disposal |quantity |eredit  in|quantity |retained Depﬂ#.i'}r Authorize
al ko (INR) Disposal Order disposed t;._casu];yﬂt (INR] eilsnaadt d Officer
golumn 1o ?I.'NIR o
in ficst (INR)
year)

14 15 15 1 18 19 20 21 ag 25 24 25 o6

Total for the vear

Note:

1. All the movable assets should be categorized into relevant asset class with unique 1D Nos. Separate Registers shall be maintained for each
class of movable assets owned by the Municipal Body.

2. At the end of the accounting year, the amount in column 17 in respect on the current year shall be the amount to be entered in eolumn 14
of the next vear (next row).

3. In the year in which there is any improvement to the asset, add the cosl of improvement to the total of current year's apening written
down value and cost of imprevement.

4. For each entry made, record the Name, Designation, and Signature of the person making

the entry,

the entry in the register and the person checking

5. In case of Plant & Machinery, the details shonld be given department-wise, location-wise, Separate folios shauld be allatted for sach of the

lacations,

JEK Municipal Aceounting & Budpeting Rules
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Register of Movable Properties
6. Plant & Machinery of Water Works and Drainage System and sub-station and transformers of the Publie Lighting System shall be
recorded in this form,
7. Details of any improvements to the plant and machinery, which has resulted inte increasing the capacity of the plant and machinery,
should be mentioned separately.
8. In case of Plant and Machinery, specify the date of commencement of operations and the number of shifts for which plant and machinery
is operated along with the description of the property in column No. 3.

9. In case of Vehicles, specify the vehicle No,, registration no., engine No. and chassis No. along with the description of the vehicle, year of
manuofacture and ' make' in column No. 3.

10. In Remarks column, indicate whether the Municipal Body has the ownership right to the property or have only utilisation rights.

11. Totals should be taken at the end of each year in respect of total cost incurred on acquisition / construetion J improvement (from the date
of acquisition / construction) for each of the movable asset owned by the Municipal Body.

JEI Municipal Accounting & Budeeting Rules Page 98 of 212



Name af the Municipality:
Form J&K MAR-41
Register of Public Lighting System

{Refer Rule 7oi1)(d)}
Area § Location / Survey No.:
Title documents availahle:
Maode of acquisition
Warranty / Defects Liability Clause:
Security Deposit retained:
Date and amount of Security Deposit released:
Ref. No. of
Date of ,??ﬂ:n?;:ﬁk Cost of Puirposs
P’SSEI. : Number | Meters of |acquisitio Mud_e ﬂf Pavment |Book/ i Rt Towhom [of Source of
SL [dentificat |of lamp  [ecables n/ dcquisitio o/ i = :
S s & § Order No, |Ledger . __|paid Expenditu| Funds
ion No. posts nsed improvem [n improvem
where : re
ent . |ent [(INE)
enfry s
recorded
No
1 2 3 4 5 [§ 7 8 9 10 11 12

Tatal for the year

JEI Munigipal Acoounting & Budgeting Rulss
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Register of Public Lighting System

Closing
. | Wrilten Name of] - _
Opening Written Down Value Year o] DEpraia Down Dita  of Receipt  |the person|Value Imn':!ﬂals ok
(INR) (equal to column g in first Deprecati Ly Value of] 0 Voucher |[to  wlhom]Realized . |Remarks
provided Lisposal ; Authorize
Iyear) on (INR) the No. Properly |(INR) d Officer
property disposed
(INR)
13 14 15 16 17 18 15 20 21 22

Total for the vear

MNates:

1. Separate Registers shall be maintained in respect of each location,

2. Al the end of the accounting year, the amount in column 16 in respect

13 of the next vear (next row),

3. In the year in which there is any imprevement to the asset,

value.

4. Costincurred in acquisition and erection of lampposts and that in respect of cables shall be indicsted separately,

5. For each entry made, record (he Name, Designation,

checldng the entry,

6. Totals should be taken at the end of each

acquisition) for each ofthe location.

JEE Muzicpal Acconnting & Budgeting Rules

year in respect of total cost incurred on acquisition / improvement (from the date of

on the current year shall be the amount to be entered in ealumn

add the cost of improvement to the current yeur's opening written down

and Signature of the person making the entiv in the register and the person

Page 100 of 912



Name of the Municipality:
Form J&K MAR-a2
Assel Replacement Register
{Refer Rule79(6)}

Source Dtilized

Date of Ref. No. of|Cost of acquisition/
Date of Cash  Bock/|construction/

Towhom |Ref, No. of

If’fu Lr;a;slferta Voucher |Amount |acquisition/ Payment |Journal Book/|improvement paid/ Name | Fixed Balance
’ No. (INR) construction/  |Order No. | Ledger where|(INR) (please of the Asset (INR)
Replacement : . e sadol
Bapils improverment entry is|spocify incidental |contractor |Register
recorded cost separately)
1 2 3 4 5 6 7 8 g 10 11

|
Motes:
1. Beparate folio should be used for different Asset-class.

2. For each entry made, record the Name, Designation, and Signature of the person maki ng entry in the register and the person

checking the entry,

* Reference shall be provided for Register of Iinmovable property, Register of Movable property, ete.
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Name of the Municipality:
Form J&K MAR-43
Proposition Stakement

JEK Municipal Accounbing & Budgeting Rules

{Refer Rule 84(1))
Nature o2 charge
Drder sanetioning
presentesmhﬂshm{mt Department Presenl seale Pavy
1o which the
propoesition
i Designat| Minimun | Increme ; Average
Number| Date refers N | et &
o umhber ik 5 £ Maximum Bon
1 2 3 4 5 3] 7 H g
Froposition

| {Number
Permanent Increase per month  [Decrease per manth snd date

Number E?ﬂgnﬂﬂﬂ Minimum Inerement MHXJ-IDUI.'R Jé;::‘ﬂgﬂ Inecreases D [_'I_;'rrmmds of

ecrease 5 ; I} Council's
ar Period Amaount | Period Am o .
ﬂmnth per month i ) Prapositio | Resolutio
) 1)
10 11 12 13 14 15 16 17 i3 19 20 21 23 23
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Name of the Municipality:

Form JEK MAR-44
Secale Register
{Refer Rule 85(1)}

Authority and period up te which sanctioned

Description of : Number and ;
f  |Sancti :
the Ntﬂm ® Sc:ie Gr;“zd Average Cost | Date of f;;z;ﬂ s [;0 Remarks
appointment o pay sanction s
! 2 3 4 5 6 7

J&K Municipal Aceounting & Budgeting Rules
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Wame of the Municipality:

Form J&K MAR-45

Pay Bill
{Refer Rule 87(1)}
Part-1: Pay Bill
Hamings :
aubslanlive Dearness
Payv(Persona Allowance
Name of 1 pay or /! City Comp Other
the Special pay |Leave Additional ensato ry Allowance
incumb  [Nameof |Function |or Encash |Officia |Intemm  |Dearnes: |House Rent | Allow Medical 5.0 (3 | Gross
Sl No ent the Post  |Code Compensalo|ment Ling Pay | Relief Alowance | Allow ance |ance allowanc e | pecify) Farnings
1 2 3 4 5 o] 7 ] 5] 10 11 12 13 14
Revoveries & Fines ;
Family Nel
Benefit | Provident Professional |[Income |Advane |Others...[ |Others... ( |Others...(s |Total Payable
Fund fund GIS LIC Tax Tax e specify)  |specify) |pocify) Recoveries| Amount |Remark:
15 106 17 18 19 20 21 22 a9 24 25 26 27
Prepared by moemame Examined and entered by-—-——- -
Establishment Seetion Head/Designated Section Arcountant
Date: Date
JEK Municipal Accounting & Budgeting Bules Page 1040f 212




Pay Bill

Part-2: Abstract of Pay Bill Cum Acquitance Roll

Earning Recoveries

Account Code Particulars Amount  [Aceount Code Farticulars Amousnl

1 2 3 4 5 b
Pay General Provident
Dearness Allowance & GIS LIC
House Rent Allowance Insuranee-Others
Tncome Tax deducter
Family Benevolent
Subseriptions to
Advances to
Recoveries towsards
Loans and advanrces
(Please specify)

Total

Function-Wise Abstract of Pay Bill Curn Acquitance Roll

Frndlin l'llmctmn‘ Dearness S P Leave  |Allowan
nCode |Piscreptio |Pay Allowance |, 0 = [Encashm|ces &  [Total
5 & } < lent Bencfits

Total
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Mame of the Municipality:
Form J&K MAR-46
Incremeni Certificate
1 Refer Rule 87(3)(f):

Certified that the Municipal emplovees named below

11 for

(1) having been the employees cited in column 2 have

periods of leave without pay,

(2) Being entitled to the increments, in case in which an increment is given otherwise than on continuous serviee for

period, as shown in the explanatory memo attached

are allowed the sanctioned periodical increments from the date cited in the column

put in continuous service of one year from Lhie date in eolumn o, after deducting

the preseribed

Date of
Nameof |, 51“,:]1:;::&; Seale of pay & Rate of increment. incrlg'ifeni presct | Date  of| Pay after
SL.Ne. |incumben| PP .01 il & z > or‘:‘lJ:' present | present | Remarks
t s {.)m‘;j;ug appoi:‘ - PBY  |increment|increment
Minimum fAnnual Bienpial |Maximum ent to post
L A a 3 4 5 & = g . G 10 11 12 13
Notes:

1. The certificate (1) or (2) above, s applicable shall be placed in the “Remarks” column, against each name, hy indicatin g the fignres (1)
or(2).

2. An explanatory memo shall he submitted in case in which figure (2) is indicated in the “Remarks’ column. Station
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Name of the Municipality:
Form J&EK MAR-47
Anmual Return of Establishment

{Refer Rule g5[1)}
Detailed Statement of the Permanent/Temporsry Pensionable Non-Pensionsble Establishment of the.. s A8 0 sorien i
Order of Date of appointment
Com . I . 1 Pay of
pet_e‘nt Name of the | Serial No, of postsin | Scales of pay of | Name of the Date of of preait mc?mhem a:fﬂ e
susharity ost each class the post incumbent birth L il present | Reaatls
creating the P ' e " indication of naturs | incumbent
post of appointment
1 2 3 4 5 b 7 8 g
Schedule of Changes in the Establishment, Leave, Suspension ele
Fromwhat  |Nemesefthe TS e
Names of the |office and on Ei:ﬂﬁi? Wi?siisnil Date of cessation |than privileg or casual Hemarks
naw employee |what date E f‘l‘l'.il 5 hf::nw and reason leave, or under
transferred ogniltﬁ:l suspension during the
yea
1 2 3 4 5 6

JEK Municipal Avevunting & Budgsting Rules
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Name of the Municipality:

Form J&EK MAR-48
Rerister of Stores

{Refer Rule g8(4) & 120(2)()}

Receipts Issues
Material ; Department for . [nitials of
; 'S r ; . t[A ¥ ;
Receipt ,Sqlﬂlm * | which purchase |Unit Quantity E‘;;Tcr e H‘Eg” Authorised | Reference o —
No/Date - made Otficer Mo, el
1 2 3 4 5 & 7 5 9 10
Issues contd. ... Balance
Department Initials of
5 . : Rate per | Amount ! : ; Rate per  |Amount
to which Unit Quantity . Authorised | Unit Quantity ;
issued unit (TNR) | (INR) Officer unit (INR) | (INR]
11 12 13 14 15 1bH 17 18 19 o0
Naotes:

1. The Register shall be maintained by the Storekeeper or any other designated person.
2. Allreceipts and issues shall be recorded in the Register, and balance shall be arrived at, by using FIFO method.

JE&K Munieipal Accounting & Budgeting Rules
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Name of the M

unicipality:

Form JEK MAR-49

Log book for Vehicles
{Refer Rule 100(2)}
Name of the Driver..............
Number of engine........... Begistration No....
Partl
Porpose of fiae
Opening Meter Details of |journey and | Quantity of ey
; o 3 S the Officer
Date Reading & Dt e Ne. ol ko run | places persons who | petrol et
Time travelled |travelled in purchased higle
the vehicle RE
1 2 q 5 5] 7 ]
Total for the month......cvcoive i
Part IT - Servicing, Repsairs ete,
| Date of |
Date un which Particular Dale on relurn of i Cost of Relerence
Dateof  |the Vehicle which the the Cast of repairs and |t bil
Servicing |went out of vehicle is sent | vehicle  |servicing replacement [accepted
urder Tor repairs after 5 or paid
rapairs
1 2 4 5 G 7 8
Part II1 - Accounting for spare paris and accessories
Name and
Deseription of Diate of ; : .
51 No. spare parts and receipt or Sttty Date of issue SI{._’:FIHMIE ot Femarks
; . i iseued Driver
tools received purchased
or purchased
1 2 4 5 6 7 8

JEK Municipal Acconnting & Budgeting Hules
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Name of the Municipality:
Form J&K MAR-50
Register of Advance

{Refer Rule 101(1)}

Type of Advance
Details of Advance Month and date of recovery of adjustment |
Terms of ;
adiranie April May June July August
Whethe
{. E fr Balance
interest- | o di
To whom |Voocher | Amount bearing, if u at the |Vouch Aoy emohe .
Advanced |No/Date |Advanced | sorate of i : o Voucher
interest, beginning | €7 Ameount |1 Amount |, Amount GUCIET | Ameunt  [No/Dat |Amount
: * | of the year|No/Da No/ Dat - |NofDat | Na/Date !
amount of te 2, 8 e
instalment
etr}
! 2 3 4 5 [ 7 ] 0 10 11 12 13 14 15
Septeniber October November December Janiary February March
Veucher Voucher C Voucher |Amoun|Voucher Voucher |Amoun |Voucher Voucher Balance
No/Date [HMOunt |0 pate | Amount No/Date |t No/Date [“TOURLIco Date |t No/Date |AMOUBt | Date [Amount
16 17 18 19 Q) 21 22 23 24 25 26 a7 a8 29 30
MNotes:

1. Separate registers may be maintained for different types of advances, , including different types of advances to employees, if found necessary.
2, Separate Registers shall be maintained for each yzar,

3. At the beginning of every Year, the details and balances shall be brought forward in the new Registers in respect of advances which are not fully recovered year.

110J&K Municipal Accounting & Budgeting Rules
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Name of the Mumcipality;
Form J&K MAR-51
Register of Pormanent Advances
{Refer Rule 10303)}

Initial disbursement of the Permanent Advance Expenditure
Daily | Initials of the
. S No, of Expenditures 5 Amount Balance [officer holding) Remarks
S]. No Fiake gﬁme;t For-which Paymest g‘-‘:ﬁ%unt T;aturel?f gi_alirp of T‘n_:;rhorn baid (INR) | the advance
er No, Otdor bl (INE) xpenditure i pai (INR)
1 z 4 4 5 & v 8 4] 10 11 12
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Name of the Municipality:
Form J&K MAR-52

Stamps Register
{Refer Rule 104}
Receipts Issues value of stamps received
. Voucher Value of stamp | Daily Tnikial of Remarks
Date No. Letter Number affixed balance  |receipiant
! 2 3 4 5 b 7
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Name of the Municipalily:

Form J&K MAR-52

Stationery Stock Register

{Refer Rule 105}
Stationery ltem ;
Recelipts Issues
; Supplier's Balance
Dale Name | Bill No or D.C . Name of the _ Quantity Remarks
No/Date Ouantity |persontowhom  |Quantity
issued
1 2 3 4 7 8 g 10

JEK Municipal Accounting & Budegeting Roles

—

Page113 of 212




MNamme of the Municipality:

Form J&:K MAR-54

Register of Investments
1Refar Enle 10A{g)}
Particulars Amount
] .\ TTarel
He. and inwf:npnt Purcha Due | Amou dmicust | Dateon fnj:'};ni“lt'LLth Effelft; T Dake
S date of Diate of 'un;u |rau 7 Hacs dateof | ntof | Initials of of which | iF|1 ;vhich e which fnbath of [oitiels of
| resolution | investme | 2 BHO.1 9¢ |yilue recsipt | interes| Authorized | interest | interest : | procesds | 1 Authorized | Remarks
Mo, suthorising = and date of | Price (INR) of idn| e | cessvern| secoarel adjusted | maturity o adjustment Officer
investment . Govt. Faper| (INR) interest | on d (IR} . n of realised RGN
or FDR nio. % g accounts |investme
of the Bank ot (INE)
|
1 2 1 4 5 f 7 [ 9 10 9 [ g% 13 14 15 1% 17
|
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Wame of the Municipality:
Form J&K MAR-55

Regizter of Deposits for the vear ended on

{Refer Rule 107{1)}

Nature,/ Dute g | Refund or Adjustmenis Adjusted % —
. Name ot | Type/Kin | Receipt | Amount against demand of Amount . | Remarks*®
5L No.| Date i Voucher Deposil %
the Party. d of Number | (INR] (INR)
Deposit e Tncome® | Year i e
i} i (INR)
1 2 3 4 5 b 7 8 (&) 10 11 12 13

JEK Municipal Accounting & Budgeting Rules
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Name of the Municipalily:
Form J&K MAR-56
Summary Statement of Depogits Adjusted
{Refer Rule 107(2) & 108}
During the period
In respect of

Arrears (INR)

Particulars Current Total Deposits
(Revenue Year Last grd |Last 2nd Last ¥ Demand (TNR) Adjusted
Head-wise) (Others) |Year Year €4l (ONR) Register No.
1 o 3 4 5 b 7 8

Tatal:

Amount in Words: Rupees
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Name of the Municipality:
Form J&K MAR-57
Sinking Fund Register for Repayment of Loan

{Refer Rule 111(1}}

Particulars of the Loan : Amount of Sinking fund Investment:

Amount of Loan and rate of interest Made of investment of Sinking Fund :

Date of raising the loan : Rate of interest on the investient:

Due date of repayment : Date of maturity of the investment;

Transfer to Sinking Fund Sinking Fund Investment Interest earned on investment Particulars of Loan Fepayment
Voucher Voucher no/Dateof  |Amount | Voucher nn/Date Voucher Amount

A L{INRE I K
No/Date R ANRL g st (INR)  |ofInvestment  |“POUREUNR) i Date () | e
Hrtered by ; Verified by
el Municipal Accounting & Budgeting Ruleg IPzge 117 of 212



Name of the Earmarked (Special) Fund :
Bank Name and Account No :

Name of the Municipality:

Form J&K MAR-58

Register af Earmarked I'unds

{Refer Rule 1az2(2)}

On creation/ addition to Fund

On Utilisation of Fund

|

Voucher No/Date of Ralanes (INR) Remarks
Creation Particalars Amount | Cumulative Voucher Particular (Amount  |Cumulative
off/addition to the (INR) Amount (INR) |No/Date ] ([NE) Amopunt (INR)
Fund
L 2 3 4 5 6 7 8 9(4-8) 10

JicK Munieipal Aceounting & Budgeting Rules
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Name of the Municipality:
Form JEK MAR-59
Statemont of Closing Stock As on

{Refer Rule & 126(3)()}
Unit rate for

Ttem ; 2 Amount
E 5 H f a - ’ | P - £
Reference No. of Stores Ledger Tesrpting Quantity valuation (INR) Bemarks

(INR)
1 o 3 q 5 (s

Total:
Details of Material issues

Reference No.| Tt Unit rate for it
Purpost of Stores Decariiing Quantity valuation ETTSE]

Ledger (INR)

1 2 3 4 5 b
For Consumption
Tor Repairs & Maintenance For
Capitul Werk In Progress
Fuor Capital Work In Progress
For Sale
Written off Contractors®
Tuotal:
Verified by Stores-in-charge / Authorised Officer (Audit Departiment)

* In cuse of obsolete, unservicable, defecrive inventory, please indicate so in the Remarks colurnn

** Contractor wise details of the Materials issued shall be given as per annexure Atteched with this form.

Annexure to Statement of Closing Stock

Details of Material issued to Contractors
MName of the 7
o Conlractor DOt e Value of the
Reference number of Siores ; Item ! for :
to whom the .. |Quantity ; Malerials
Ledger i Description Valuation
materials (TR}
: (INR)
issued
1 2 3 4 5 6
Total*
Verified by Stores-in-charge / Authorised Officer (Audit Department)

*The total of this table shail agree to the value of ‘materials Tssued to Contraciors’.
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Name of the Municipality:
Form JEK MAR-60
Financial Ratios 45 0n.........veeee.
{Refer Rule 120(5)(1):

51
iy (58

Farticulars

Current Year

Previous Year

2

3

B o

Income Raltios

Tax Revenue to Total Income Ratio. . (%)

Property and Other Taxes to Total Income Ratio. . (%)

Octrol/Cess to Total Tneome Ratio, | (%)

Assigned Revenues and Compensations to Total Income Ratio..
(%)

Rental Income from Municipal Properties to Tetal Income Ralio...
(28]

Fees and User Charges tn Total Income Ratio. . .(%)

Revenne Grants, Contributions and Sohsidies to Total Income
Ratio, . .[%)

Expense Ratios

Listablishment Expenses to Tolal Income Ratio. . (%)
Administrative Expenses to Total Income Ratio, . (%)
Operations and Maintenance to Total Income Ratio. . (%)
Interest Expense to Total Income Ratio. . (%)

Net Inconae Ratios
Cash Surplus / Deficil Lo Total Income Ratio. . (%)

13
14
i5
16

18

Efficiency Ratios

Gross Property Tax Receivables Ratio. . .(No, of Days)

Cross Cess Receivahles Ratio.., (No. of Days)

Property Tax Receivable to Property Tax Income Ratio. . .(%)
Cess Receivable to Cess Income Ratia. . (%)

Operations and Maintenance to Gross Fixed Assets Ratio...(%)
Interest Expense 1o Loans Ratio. . (%)

19
21}
21

Leverage Ratios

Loans to Reserves Ratio or Debt-Equily Ratio, . (times)
Interest Coverage Ratio. . (times)

Debt Service Coverage Ratio. . .(times)

22

23

Tnvestment Kating
Earmarked Fund Investiments lo Earmarked Funds Ratio... (¥)

Interesl oo Investmenls Batio. . {%)

|

Liquidity Ratio
Current Assets to Current Lizbilities Ratio. . (times)

25

Asset Ratios
Fixed Assets to Total Assets Ratio. . (%)

26

27
28

29

Performance Ratios

Income per Employee. . (INR)
Expenditure per Employee. . (INR)
Income per Citizen. . .(INR)
Expenditure per Citizen. . .(INR)

J&K Municipal Accounting & Bodgeting Rules

Page 120 of 212



Name of the Municipality:
Form J&EK MAR-G1

Trial Balance As the end of Month Yeur

{Refer Bule 124(1]}

Account Code
Nao

Particalars

Debit (INR)

Credit (INR)

Tokal

JEK Municipal Accounting 8 Budgeting Rules
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Name of the Municipality:

Form J&K MAR-fiz
Consclidated DCB Statement for the month of
{Refer Ruls 124(2)]
; Inereasein | Decrease in : Claging
Type of Year-wise g:]z:];if for Demand demand gﬁll_mﬂ;j "5 | Balance at
Revenue ltem | Particulars timm:;nth during the  |during the mmj-::ﬁ * theend of
month month the month
1 2 3 4 5 & 7
Year <-5 and
earlier>
Year <-4
Year <-3>
Property Tax
Year <=2
Year z-1x
Current
Year
Total

Year <31

Others (Flease

specify) : Year <-2>
Year <-1>
Current
Year
Total
Total |

Municipal Commissioner/Executive Officer

1. Inthe stateroent of the month in which the revenue item secrues, The total amount acerued
shall he shovm.

2. Under others, different types of accruable ineomes shall he shown separately, and year-wise
treak-up for opening balance, demand and collection shall be shown,

3. The Statement shall be prepared by each department or seclion in respect of the revenve items
pertaining to that department/section, and sent to the Accounts Seetion

4. Property Tax shall be exclusive of cess,

5. The Statements received by various departments or sections shall he verified, and ronsolidated
by the Accountant, and sent to the Appropriate Authority.
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Name of the Municipality:
Form JEK MAR=64
Balance Sheel As AF Jas March
{Refer Bule 125010021}

Acoount
Cidag

Partivulars

Sehedule

Corrent

Yoar

Ma.

Amount [THNR)

Current  Year

Ameont (IR

Frevious Year
Amount {THE)

2

4

5

Sotrees of Funds

1

Ruserver and Surpl s

Muricigal (General) Fund

B-1

Farmarled Funds

Bz

Rasorves

Total Keserves end Sorplus

Ao

Grants, Contrtbutipns for
Specilie Purpose

B4

Laans

Bppend loans

Uniseo weed [onns

B-5

Total Loens

Totel Sowrces of Funds [A-44]

Anplicatian of Funds

BL

Fed Agsets mcluding Statwes B
Heritage Assals

Civoas Block

]

Lese - Avenrmiinled Tepresintian

Net Black

Coplial worl-in-progress

Teotal Fioced Assel

B

Irvestments

Tmvestment - General Fund

Eaz

Investment - DHlier Funds

B-13

Tota! Investmients

Ba

Current assets, inens & advances

Stoek in hizod [Inveniories)

Bag

Buncry Debtors (Reveivables)

Bas

Gross amoun! oulsianding

Less  Actumclated  provision

apgainst  bad  and  dsubtfal
reecivables

repinl eyenges

B-16

Czsh and Bank Balapces

Bay

Lowns, advaneces and deposits

Baf

Tolal of Current Assots

R4

Currant Linhilities
Provisinns

end,

Deposils rowoived

Treposit works

Cither hahilities
Crrr] it}

[Supdry

Provisions

Tot=l af Cureent Linbilitics

Mal Current Aszets (Bg-Bdq)

ther Assels

Miscetlaneous Expendilure  [to
the extent potwritten off)

Total Application of Funds
(B4 Ba+Bs+0+10)

Mites o tha Balanee Sheut Atached

JEK Mumieipal Accounting & Budgeting Rules
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Schedules to Tncome & Expendiiure Slatemeant and to Balance Sheot
Schedule B-1; Municipal (General) Fund:

fAmount in INR)

Ageount
Code

Particulars

Administrative
TFind

Basic Services
for Urban Paor
Fund

Water Supply
and Samitation
Fund

Solid  Waste
Manageinent
Fund

City

City  Transport| Development

Fund /Capital

Waorks Fund

Municipal
Servieos Fuod

Opening balance as per the last
account

Additions during the vear

Surplus for the year

Transters

Total

Deductions during the vear

Deficit for the vear

Transiers

{

Balance at the end of the current
vear

Schedule B-2: Earmarked Funds (Special Funds/Sinking Fund/Trust or Agency Fund)

(Amountin [INR)

General

Akt Particulars Special Fund 1 | Special Fund 2 |Special Fund g Speeial Fund Special Fund 5 Syl Funid Provident
Code o &4 f it
Account Code
{a) Opening Balance

{(b) Additions to the Special Fund

Transfer from Municipal Fund

Interest/Dividend carned on
Special Pund Investments

Profit on dispesdl of Special Fund
Investmants

Appreciation in Value of Special
Pund Ivestments

Other addition (Speeify nature)

Total (b)

Total(a + )

(&) Payments oot of Tunds

J&k Municipal Accounting & Budgeting Rules
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Schedules to [ncome & Expenditure Statement and to Balance Sheet

[T] Capital expenditiore on:

Fixed Asset

Others

[IT] Revenue Expenditure on:

Salary, Wages and allowances ste

Rent Other administralive

charges

[111] Other:

Loss on dispesal of Special Fund
Investments

Diminution in Value of Special
Fund Investments

Transterred to Municipal Fund

Tatal ()

Net Balance of Special Funds

fa+bB)-(e)

Schedule B-3: Reserves
{Amountin INR)
; Additions Deduetions | Balance at the
Aseount ; Q ; ; :
tnde Particulars hﬁﬁt:%g during  the|Tetal during  thefend of current
year vear year
L 2 3 4 5l3+4] & 7

Capital Contribotion

Capital Reserve

Borrowing Hedemplion Reserve

Special Funds (Utilised)

Statutory Reserve

General Kesarve

Revaluation Reserve

Total Reserve funds
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Schedules to Income & Expenditura Statement and to Balance Shest
Schadule B-4: Grants & Contribution for Speeific Purposes

[Amonnt in INR)

. Granhs from srants from Grants.  from Grantsfrom
Acconnt z : Other ] . Grants from
Particulars Central Slate Financial :
Code 4 Government SR Welfars Bodies
Government Government : Institutions
Agencies
ta) Opening Balance
(b} Additions to the Grants *
Grant received during the yvear
Interest/Dividend  earned on
Grant Investments
Frofit on disposal of Crantl
Investments

Apprecistion in Value of Grant
Investments

Other addition (Specify nature)

Tatallh)

Total{a+ k)

{£) Payments out of funds

Capital expenditure on  Fixed
Assets

Capital Expenditure on Other

Revenue Expenditurs an

Jalary, Wages, allowances ete.

Rent

Other:

Loss on disposal of CGrant
Inveslments

Diminution in Value of Grant
Investments

Grants Refunded

Other administrative charges

Total [cl

MNet balance &l the year end —{a +
b - (e}

JE&E Municipal Aceounting & Budgeting Rules
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Schedules to Income & Expenditure Statement and to Balance Sheet
Schedule B-5: Secured Loans

Arcount : Current Year i {
Gole | e Pl Vi (]_NR]& i
1 2 3 4
Loans {from Central Government
Loans from State Government
Loans from Govt. bodies & Associations
Loang from internzational agencies
Loans from banks & other financial institutions
Other Term Loans
Bonds & debentures
Other TLoans
Total Secured Loans
Notes: i
1. The nature of the Security shall be specified in each of these categories;
2. Partieulars ol any guarantees given shall be diselosad:
3. Terms of redemption (if any) of honds,/debentures issued shall be stated, together with the
earlipsl dele of redemplion;
4. Rate of interest and original amount of loan and outstanding can be provided for every Loan
under eacly ol these ealegories separately,
5. For loans disbursed directly to an executing agency, please specify the name of the Project for
which such loan is raised,
Schedule B-6; Unseeured Loans
ggiu"t Particulars g;f;cu;i {ml;i;mr Z::Ef (INR.; L
1 = 3 4
Loans from Central Government
== Loans from State Government
Loans from Govt. bodies & Associations
Loans from international agencies
Loans from banks & other financial instititions
Ctner Term Loans
Bonds & debentures
Other Lozans
Total UnSecured Loans
HNotes;

Rale of interest and original amount of loan and outstanding can be provided for every Loan under
each of these catepories separately.

Schedule B-7: Deposits Received

Account
Code

Particulars

Current

Year

Amount (TWR}

Pravious

Amount (INR)

Year

1

g

4

From Contractors

From Revanues

Trom staff

From Otherg

Total deposits received

JEI Municipal Aceounting & Budzeting Rules
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Schedules to Income & Expenditure Statement and to Balance Sheet
Schedule B-8: Deposits Works

Eﬁgﬁﬁgas the :?::2‘:"5 e Thilization izi:l?at:ding
Account . bepinning of | /expenditure |at the end of
Code Particulars t't'l.i::g g}'ear f;lrrentt L imﬂunl the  current
Amount r[;;;‘;“ (INR) year Amount
(INR) * (INR)
1 2 3 q 5 6
Civil Works
Electrical works
Oithers
‘Total of deposit works
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Schedules Lo Income & Expenditure Statement and to Balance Sheet
Seherduls B-g: Other Tiahilities [Sundry Craditors)

Apcount
Conde

Particulars

Current Year| Previous Year

Amount (INR)

Amount (INR)

3

4

Credifors

Employee Liabilities

Interest Accrued and Due

Recoveries Payable

Government Does Payable

Refunds Payable

Advance Collection of Revenues Others

Total Other lisbilities (Sundry Creditors

Schedule B-10: Provisions

Account
Code

Particulars

Current Year
Amount (INE)

Previous  Year
Amount (INE)

1

3

4

Provision for Exponses

Provision for Interest

Provision for Other Assiets

Total Provisions

J&E Municipal Accounting & Budgeting Hules
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Schedule B-a1: Fined Asseis

Sehediilos T Incotne i Expenditurs Starement and 1o Balunes Sleat

Groas Hock Accnmutated Depreclation Mer Blok
Ao il i Addrion  |Deduction | Costatthe Gipatiing Acil:!tinn nedlucﬁm:l. Toeaiat  {At theend :; B
Coda il duringthe |during the|end ofthe | ) - dhiring the |during the| theend of jol currenll,
© |the period |the perind | year the peried (the period | the year  [yroe o
| 1 2 3 4 5 [ [ [ I3 1L 14
i Land Euiddings
Infrashritciore Assels
Eoads and Endecs
SewernpEe tnd dainuge
Waler vays
Pubilic Lighting
UEEr Gssers
‘Plants & Machinery
Vehicles
Offiee & othier equipment

Furniture, fiemnes, At-dngs
and elaotiieal npplinees

i her fived aasecs

Additionzl disclosuresto the Sehedule:

L Valoe of Fxed assets unider dispuls orlitigation shall be provided. The stolus of the legal case as atthe epartlng dame of the Mnoineial
statements shall also be mentionad,

1, The details & velue of essets, which ore net ver physically Identifled / traped, shall be disclosed separately.

3: Details and valne of nseel2 nnder leases and hire purchase needs to be disclosed as A note.

Hote:

1. Additions include fixed assets co=ared cutof Esvmurited Fumds end Srants transferrad te Urban Lozal Body's fied blockas referred to in

Fehedule B-2 and B-4,

2. Grass Blok mesns cost of seguigition of fixed asset. Opentng Balance in Grods Block us un the fivst day of the year veprosents the elazing
balanie af the previous year. For instance, the opening halance s on s April 2021 shall heequal to the closing asset balance ay onge Muich 2026,

4 Land includes irens used as and for the purpoese of publicploees suclse parks, siuares, gavdens, Jakes, muscuma, libraries, godowns o,

4. Bufldings include nifice snd works buildimes, commersial bulldings, residential buildings, school and eollege buildings, hospital building,
public buikdings temporary structires ond sheds, ete.

5. Roads and hridees inelude roads and streets, pavenents, patluays, bridges, culverssand suliways.

. Sewerage and disinage inchide sevesaze lines, storm-water drufnspafines Lod ether similar draimage system

7. Willerworks inclode water starage tank, watsr wails, bore walls, Waler pumping station, Water transmission & Jiste hution seeteo, ete,

#. Mo depreciation ie ta be charzed on "Land,

JEK Municipal Arcounting & Budgating Rules
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Schedules to Income & Expenditure Stzlement and to Balance Sheet

Schedule B=12; Investments - General Funds

Aecount
Code.

Particulars

With wham

invested

Face
(TNR)

valie

(INR)

Previous
Carrying Cost
(INR)

Current  year|
Carrying Cost

year

=

3

5

Central Government Securities

Stale Govermmenl Securitics

Debentures and Bonds

Preference Shares

Equity Shares

Units of Mutunal Funds

Other Tnvastments

Total of Investments General

Fund

Schedule B-13: Investments - Other Funds

Account
Ceoda

Particulars

With whom
invested

Fage
(INR)

value

Currenl

(INR)

Previous
Carrying  Cost
{INR)

Vedr
Carmving  Cost

VEar

2

3

§

Central Governmenl Securities

State Government Securities

Tebentures and Bonds

Preference Shares

Equity Shares

Units of Mutual Funds

Other Investments

Total of Investments Other Funds

JEK Munivipal Accounting & Budgeting Rules
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Schedules to Income & Expenditurs Staternent and Lo Balance Sheet
Schedule B-15; Sundry Debtars (Receivables)

Apeount
Code

Particulars

Gross
Amounl
(INR)

PBrovision
Oulstanding

revenue (TNR)

{ur| Met

Aunount
{INR)

Previous year

(INR)

amotint

=

3

4

5(3-4)

6

Reveivables for Property Taxes

Less than 5 years

Mare than 5 years®

Sub- tokal

Less: State Government Cesses/Levies
in Taxes — Contrel Accounts

MNet Recevables of Properly Taxes

Heceivables for other Taxes Less than
q years

More than 3 vears®

Sub- total

Less: State Governmen! Cesses/Tevies
int Taxes — Control Accounts

et Boepivables of Other Taxes

Fecoivaples of Cess Ineome

Tess than 4 years

More than 3 years

Sub- total

Receivables for Fees and User Charges

Less Lthan 3 years

Sub- total

Receivables from Other Source

Less than 3 years

More than 4 years

Sub - total

Beceivables from Governmenl

Sub - tatal

Total of Sundry Debtors (Heceivables)

JH:K Municipal Accounting & Budpating Rules
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Schedules to Income & Fxpenditure Statement and to Balance Sheet

Schedule B-16: Prepaid Expenses

Areonnt
Cade

Particulare

Current Year

Frevious
Amount (INR)

Year

1

Armount (TNR)
3

Fi

Establishment

Admimistrative

Operations and Maintenanee

Total Prepaid expenses

Schedule B-17: Cash and Bank Balances

Account
Code

Particulars

Current Year
Amount (INR)

Previous

Amount (INR)

Year

1

2

3

4

Cash Balance with Bank - Municipal Funds

Mationalized Banks Ciner

Seheduled Banks Scheduled

Co-operative Banks

Fost Othee

Sub-total

Balanece with Banlc - Epecial Funds

Nationalized Banks

Olher Scheduled Banks

Scheduled Co-operative Banks

Post Ollice

Sub-total

Balance with Bank - Grant Funds

Nationalized Banls

Cther Scheduled Banks

Scheduled Co-operative Banks

| Post Office

sub-total

Total Cash and Bank halances

J&K Municipal Accounting & Budgeling Fules
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Schedules to Income & Expenditure Statement and to Balance Sheet
Schedule B-18: Loans, advances, and deposits

Account
Code

Particulars

(pening

Balance at the

beginning

the year (INR)

Paid during
the current

of vear (INR)

Recovered
during the

year ([INR)

Balance
outstanding at
the end of the
year {TINR)

'

3

6

Loans and advances to employees

Employee Provident Fund Loans

Loans to Others

Advance to Suppliers and Conlractors

Advance to Others

Deposit with External Agencies

Other Current Assels

Sub-Tolal

Less: Accumulated Provisions against

Loans, Advances and  deposits
[Schedule B-18 {a)]

Total Ludns, advances, and deposits

JEK Munitipal Accounting & Budgeting Rules
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Schedules to Income & Expenditure Statement and to Balance Sheet

Schedule B-18 (a}: Accumulated Provisions against Loans, Advances, and Deposits

Account T ] Current Year| Previous Year
Code Sl Amount (INR) | Amonnt (INR)
1 2 3 4
Loans Lo Others
Advances
Deposits
Tolal Accumulated Provision
sSchedule B-19: Other Assets
Aceount i Carrent Year| Previons Year
Cude Particulars Amount (INR) | Amonnt (INR)
i 2 3 4
Deposit Works
Other asset eomtrol accounts
Total Other Assets
Schedule B-20: Miscellaneous Expenditure (Lo the extent not written off)
Account - Current Year| Previous Year
Code Particulars Amount (INR) | Amount (INR)
1 2 3 4
Loan Issue Expenses

Deferred Diseount on Issue of Loans

Deferred Revenue Fxpenses

Olhers

Total Miscellanamis expenditure

J&K Municipzl Accounting & Budgeting Rules
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Schedules to Income & Expenditure Stalement and to Balance Sheet

Sehedule TE-1: Tax Bevenne

Account
Code

Particulars

Amount (INR)

Current Year| Previous Year

Ampunt (INR)

1

3

4

Property tax

Wiler lax

Sewerage Tax

Congervancy Tax

Cighting 1ax

Fdueation tax

Vehiele Tax

Tax on Auimals

Electricity Tax

Profassional Tax

Advertizement tax

Pilgrimage Tax

Octroi & Toll

Uess

Other taxes

Suh-total

[Schedule TE-1(a)]

lessTax  Remissisns and  Refupd

Suh-total

Total {ax revenue

Schedule [E-1 (a); Remission and Refund of laxes

Hecogunt
Code

Particulars

Amount (INR)

Current Yeur| Pravious Year

Anount [INR)

L

i

4

Properky taxes

Dctrol and toll

Cess Income

Advertisement tax

Cithers

TEVENILLES

Total refund =nd remission of tax

Schedule LE-2: Assigned Revenues and Compensalion:

Account
Code

Particulars

Amount (INR]

Current Year| Previous Yoar

Amount (INR)

1

2

3

4

Taxes and Dubies eollected by others

Compensation in liew of Taxes / duties

Compensations in lieu of Concessions

Total assigned revenues and
compensalion

JEE Mumicipal Accounting & Budgeting Rules

Page 138 of z12



Schedules to Income & Expenditure Statement and to Balance Sheel
Schedule 1E-3: Rental income from Municipal Properties:

Acoount
Code

Partieulars

Current Year

Amount [INE)

Previous
Amount {INR)

Year

1

2

3

4

Rent from Civie Amenities

Rent from Uhice Buildings

Rent from Guest Houses

Rent from lease of lands

Other rents

Sub-Tatal

Tess: Rent Remission and Refonds

Sub-total

Total Rental Income from Municipal
Properlics;

Schedule TE- 4: Fees and User Charges - Income head-wise

Aceount
Code

Parbienlars

Current Year

Amount (INR)

Frevious
Amount [TNR)

Year

2

3

4

Empanelment and Registration Charges

Licensing Fees

TFees for Grant of Permit

TFees [or Certilionte or Extract

Development Charges

Regularizalion Fees

Penaltiez and Fines

Otlier Fees

User Charges

Entry Fees

Service/Administrative
Charges

Charges  Other

Sub-Total

Less: Bent Eemission and Fefunds

Sub-total

Total income from Fees & User Charges

Schedule LE-5: Sale and Hire Charges

Accoonl
Cada

Partiewlars

Current Year

Amount (TNTt)

Frevious
Amount (TNR)

Year

1

=

3

d

Sale of Producls

Sale of Forms and Publications

Sale of stores and scrap

Sale of Others

Hire Charges for Velicles

Hira Charges for Equipment

Total Income from Sale and Hire charges

JEK Municipal Accounting & Budgeting Rules
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Schedules to Income & Expenditure Statement and to Balance Sheet
Schedule IE-6: Revenue Grants, Contributions and Subsidies:

Account
Code

Particulars

Curreil
Amount (INE)}

Year

Previous
Amount (INR)

Year

1

2

2

4

Revenue Grant

Re-imbursemen! of expenses

Contribution towards schemes

Total Revenue Grants, Contributions and

“18ubsidies

Schedulz 1E-7; Income from Investments - General Fund;

Acconnt
Code

Particulars

Current
Amount (INR)

Year

Previous
Amount [INR)

Year

1

2

3

4

Interest on [Investments

Lnvidend

[ocome from  projects taken

commersial basis:

upon

Profit in Sale of Investments

Others

Total Income from Investments

Account
Coda

srhedole TE- &: Tnierest Famed

Partieunlars

Currenl

Yeur

Previous
Amount (INR)

Yoar

1

2

Amount (INR)
&

4

Interest from Bank Accounts

Interest on Loans and  advances
Emplovees.

In

Tnterest on loans to others

Other Interest

Total - Interest Earned

Schedule TE- g: Other Incame

Account
Code

Particulars

Current
Amount (INE)

Year

Previous
Amount (INR)

Year

1

2

3

1

Deposits Forfeited

Lapsed Deposits

Insurance Claim Recovery

Profit on Disposal of Fixed assets

Recovery irom Employees

Unclaimed Relund, Liabilitics

Excess Provisions written back

Miscellanecus Income

Total Other Income

Schedule [E-10: Establishment Expenses:

Account

Code

Particulars

Current
Amount (INR)

Year

Previous
Amounl (INR)

Year

1

2

3

4

Salaries, Wages and Bonus Benefits and
Allowances.

Pension

Other Terminal and Retirement Benefits

"Total establishment expenses

JEK Muniripal Acconnting & Budgeting Rules
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Schedules to Income & Expenditure Statement and Lo Balance Sheel

Schedule [E-14: Programme Expenses:

Acconnt .
Code Particulars

Current
Amount (TNR)

Year| Previous

Amount (TNR)

Year

1 2

3

a

Election Expenses

Own Programmes

Share in Programmes of others

Total Programme Expenses

Schedule 1E-15: Revenue Grants, Contributions and Subsidies:

Arcount R
S Particulars

Current
Armount (INR)

Year| Previous

Amount (INR)

Year

1 2

3

4

Grants (specify details)

Contributions (specify details)

Subsidies [specify details)

Subsidies

Total Revenue Grants, Conlributions and

Schedule IE-16; Provisions and Write off:

Account

Cade Particulars

Current
Amount {TNR)

Year| Previous

Amount (INE)

Year

1 2

3

4

Provisions [ur doubtiud receivables

Prowvisien for other Assets

Revenues written oflf

Assets written off

Miscellaneous Expense written off

Total Provisions and Write off

Schedule [E-17: Miscellaneous Expenses:

Acconnt
Code

Partienlars

Current
Amount (INR)

Year| Pravious

Amount (INR)

Year

;| o™

3

4

Loss on disposal of Assets

Loss on dispusal of Investinents

Other Miscellaneous Expenses

Total Miscellaneous expenses

Srhedule IE28: Prior Period Items (Net):

Account

Code Particulars

Current

Year| Previous

Amount (INR)

Year

1 2

Arnount (INR)
3

&4

Income

Taxes Other - Revenues

Recovery of revenues written oft

Other income

Sub - Tolal Income (a)

Expenses

Refund of Taxes

Refund of Other Revenues

Other Expenses

Sub - Total Income {b)
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Mame of the Municipality:

Form Jisl M AR

Statemesit of Cash Flows As At 315t Mareh

5

{Refer Rule Statement of Cash Flows}

Partionlors

{(INE)

Previous Year Ampuant] Corront

Arvannt {TME)

Yea

1

2

a3

| Cash Mows from operating activities
Gross surplus/ (deficil) over expenditire
Adid:

Adjustrments for Depreciation

Interest & finance expenses

Tags:

Adjustments for Profil on disposal of assets
Dividend Tnoome

Investment incoms

Adjusted income over expendirre before elfecting changes in
emrrent assets and vurrent labilities and extra ordinary items

Changes In current assets and current Babilites

(Increase) / decreasein Sondry debtors

{Incredse) / decrease in Stock in hand

(Inerease] / decrease in prepaid expenses

{Ineresse] / decrease in other current assets

(Decraace)/ incraase in Deposits received

[Tecraaze) Tnerease in Meposts works

(Decrease)/ inerease inothercurrenl Halil s

{Decreasel/ indrease in provisions Extruordinury items {pleage
specify}

Mot coch genevated from [ {used  in) oporating activities
[A]

(B} Cashflows from investing activities
(Purchase) of fived assets & CWIP

(Increase) / Decrease in Special lunds/grants
{Increase)/Decrense i Barmarked funds
(Purchase]) of Investraents

Ard:

Proseecls from disposal of assels

Procesds from disposal of nvestmenis
Investment income recefved

Interest income received

Nel cash generated from/ (used in) {nvesting activities [1:]

[e] Cash faws from financing activities
Toans from hanks fothers receved
Less:

Loans pepaid during the period

Loane & advances to employees

Tarans to olhers
Finunee expenses

Wet cash generated [ron (used in) financing acthvities [

Nel Increase) (desrease) in cash and cash eqaivalens (A + B +

8]

Cash and cash equivalents at beginning of period

Canh and cash equivalents at ¢nd of period

Cnsh and Cash equivalems at the end of the vear comprises of
the following account balances at the end of the year:
Cash Bulanices

Faink Balamees

Schaduled eo-operative banks

Balunces with Post affices

Balaness with other banks

Total of the beeakup of eash and cash equivalents
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Marne of the Municipality:
Form JEK MAR-66
Receipts and Payments Statement for the period from __in
{Refer Rule 08(4) & 120(2)(D}

—
Current Corresponding Current Atk .
; i ponding
Acvount . Period Previous Account — Period : ;
Code Hewd etiAneourt Amount Period Amount|Code Fetiliotastann Amount Eﬁ?ﬁ:ﬁ ;}T..;?d
([NR) (INR) (INR]
1 2 3 4 5 6 7 8
Opening Balances

Cash balances including Timprest.

Balanees with Banks/ Treasulvi
{including halances in
designated bank accounts)

Operating Receipis Cparating Payments
Tax Revenue Establishment Expenses
Assigned Revenues and

Compensations. Administrative Expenses

Rental inenme from Munieipal
Properties.
Fees and User Charges

Sale and Hite Charges Reveoue
Grants,

Contributions and Subsidies
[neome from lnvestments

[nterest Earnad

Other Income

Operations and Maintenance.

Interes| wnid Finance Charges

Programine Expenses Revenue
Grants,

Contributions & subsidies
Purchase of Stores

Other Caollections on hehalf of
State and Central Govt.

Non-Uperating Keceipts-

Non-Operating Paymeints

Loans Received
Deposils Received

Other Payables
Refunds Payable

Crants and contribution for
specific purposes. Repayment of Loans
Sale procesds from Assels Refund of Deposits
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Current Corresponding Current i
g ; ; Corresponding
e"fcr.:;.?.mt Head of Aceonnt Perlod Pre_:ﬂws g Head of Acoount Period Pravious Period
Code Amount Period Amount| Code Amount Aot (INR]
(INR] (INER) (INR) '
1 2 g 4 5 fi 7 L]

Realization of Investment
Genaral Fund.

Realization of Investment -
Other Funds

Deposit works
Revenuve Collected in Advance

Loans and  Advances 1o
Employees (recovery)

Acquisition | Purchase of Fixed
Assets,

Capital Work - in - Progress
Deposit works

Investrents - Cenaral Fund

Imvestrients - Other Funds

Other Loans and  Advances Loane and  Advances to

(recovery] Employees.

Deposits with External Agencies oot :

Froveress) Prepaic Expenses

Other Receipts (specify) Other Loans and Advances
Deposits with External Agencies.
Other Payments {specify)
Closing Balances
Cash balances including Imprest,
Balanees with Banks/ Treasury|
{including belances in
designated bank accounts)

Grand Total Grand Tolal
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Budgel Variance Statement for the Quarter ended on_

Name of the Municipality:
Form J&K MAR-67

{Refer Rule 131(6)}

Sl. Ne.

Particulars

Budget
Code

Budget
Estimale [or
the current year
20 - (INR]

Progressive
Budget Estimate
Upto end of
(0771 o - RO
(INR]

Progressive
Actual Upte end
of Cudrter
e IR

Progressive
Variance at the
end of the
quarter (TNR]

Variance 26

Remarks

2

A
3

5

6

7[5-6)

Revenue Income
Heads as in JEK MAR-6g

Total

Revenue Expenditure
Heads as inJE&EK MAR-70

Total

Cupilal Receipts
Heads as in J&K MAR-71

Total

Capital Expenditure
Heads as in J&K MAR-72

Total

Extravrdinary Receipts
Heads as in J&K MAR-73

Total

Extraordinary Receipts
Heads as in J&EK MAR-74

Total
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Name of the Municipality:
Form J&K MAR-68
Budget Summary Statement
{Refer Rule 197010k

S1 No.

Particulars

Budget
Code

Revised
Estimate
for the
previous
YEar 20 =
(INR)

Agluals
for the
previous
year 20 z
(INER)

Budgel

for the
current

(INE)

Estimate

year 20 -

[

Aetnmals
upio
December
of the
current ye
20 -

(INR)

Budgel
Estimate
forthe
et year
20 -

(TNR)

Alloration

(Cuarter-2
(INR)

Quarter-3
[INR}

Quarter-4
(INR)

2

G

7

8

10

11

12

Opening Cash & Bank Balances

Cash & Bank balanees (Major code
47)

Revenue account

B

Revenue Receipls

Bz

Revenue Peyments

Cach Surplusy/(deficit) on Revenue
Aecgount

Capital account

Tt

Capital Recaipts

Ca2

Capital Payments

Cash Surplus/ (deficit) on Capital
Aceount

Extra — Ondinary Account

™

Txtra-Ordinary Receipts

Dz

Exma-Ordinary Payments

Cash Surplus/(deficit) on Extra-
ordinsry Account

Total Cash Surplus/ Delieit B+C+D)

Closing Balance (A+E)

Cash & Bank balances(Major cocdle

47)
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Wame of the Municipality:

Form J&K MAR-69
Estimate of Revenue Receipts
{Refer Rule 13702)(2)}
ﬂRﬁ?ﬁBEd' Actuals for l?lfdgﬂ Af:tu,HlS Budget A
Estimale Fstimate uplo v
sl Budget for the the for the Decermbet Estimate for
\I‘ Particulars T i pravious ; 7 the pext |Quarter1 |Quarter-2 |Quarler-3 |Quarter-4
No. Code previous enrrent of the _
, year 20:= year 20 - |(INR) (INR} (INR) (INR)
year 20 - (INR) }’E:'al' 20 - | currentye (INR)
(INR) = (INRE) |20 - (INR)
1 2 3 4 5 a i =] 2] 10 11 12
: Funetion: General
Administration-General (6o)
Grants received — SFC Salary
Grant 5
Granls received - Electricity
Grants
Function: General
o |Administration-Municipal Body
{01)
Grants received — S5EC Salary
Grants
Grants received - Elestricity
Grants
3 Funetion; General

Administration=-Estate (06)

Rent from Buildimgs-
Commercial Complex

Rent from Buildings — Others

Rent from Travellers Bungalow
& Guest Houses

Rent from Lease of Land -
Residential

Rent [rom Lease of Land —
Commercial
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Allocation

Budgat Actuals
Estimate upto
far the Diecamber
current of the
year 20 = year 20 = | cwrrentye

(INE} [INR) |20 = (INR]

! B 3 4 5 6 - 5 ] 10 11 12
Ground Bents on
Adverlisements

Other Rents

Fenalties & Fines-Others

Sale of Solid Waste, Debris and
' Sil

Sale p Compost Manure

Sale of Products-Others

Funetion: Genaral
Administration-Census (06)

Ra?'lsed Actuals for
Estimale
the

sl ; - Budget for the
MNo. Pasadema Code previous

Budget
Estimate for
thenext |Querter1 [Quarter-2 |Quarter-3 Crarter-4
year20- |(INR} (INR] (INR) (INR)
{(INR)

previous
Vear 20 -
(INR)

Grants received Census Grant
for Reimmbursement of Txpenses

Function: Planning &
Regulation-City and Tewn
Planming (11)

(zeneral Grants Received - SFC
Salary Grants

General Grants Recaived -
Eleetricity Grants

Fees relating to Building _I
Regulation (EC/BC/CC)

(93]

Development Charges-Building

Betterment Fees

Deavelopment Charges — Others

Penaltizz and Fines — Others
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sl
WNo.

Particulars

Budgel
Code

Revised
Estimate
for the
previous
YEAT 20 =
(INR)

Artuals for
the
previous
year 20 -
(INR)

Budget
Estimate
tor the
current
year 20 =

(INRE)

Actualy
upta
December
of the
current Yo
a0 = (INE)

Budgs:
Estimate for
the nest
year 2a-
{INR])

Allocation

Cruarter 1

(INR)

Quiarter-2
(INR)

Quarter-3
(THR)

Cuarier-4
(INR)

e

4

J

6

-
[

8

10

Function; Planning &
Regulation-Trade License
/Regulations (15)

Grants received - SFC Salary
Grants

]

Grants received - Electricity
Granls

Fees for Trade License

Fees relating to Building
Regulation (EC/BC/CC)

Fees for Empanelment /
Registration of Contractors,
Plumbers ete.

Fees Tor Other Licenses

Jatra or Urs Fees

Parking Fees

Funciion: Public Waorks —
General (20)

Grants received — SFC Salary
Grants

Grants received - Electrieity
Grants

Sale of Products/Municipal
Wastes

Sale of Tender Forms

Sale of Forms & Publications —
Cthers

Sale of Stores & Serap — Others

Infrastructure Cess
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: Bud - Allocation
RG?“E’Ed Actuals for e et i Budget
Estimate the Estimate upto Fstimate for
SL. Partieulars Budgel Bk I.'hu previous for thet Dm;’:;::ﬂ the nexl |Quarter1 |Quarcter-2 Quarter-3 |Quarter-4
No. Code previcus yeaP 20 - current 0 | year20- |(INR) fINR) (INK) {INR)
VEAT 20 - (INR) year 20 = | carrentye (INR)
{(INR) {INR) 20 = {INR}|
x 2 3 4 5 6 7 B g 10 11 12
TFunetion: Public Works —
§ |Ruads, Pavements, Footpaths
| and Roadside Drains (21)

Grants received — SBEC Salary

Grants
Grants received - Electricity
Grrants

Contributions towards Revenue
Txpenses of Schemes - Others

Transfer from Specific Grants
(Liability) in respect of Revenue
Expenditure incurrad

Road Cutting & Restoralion
Charges

Function; Health - Public

?  |riealth (31)

Granls reeeived — SFC Salary
Grants

Grants received - Electricity
Grants

Contributions towards Revenue
Expenses of Schemes - Others

Tranefer fram Specific Grants
{Lighility) in respect of
Revenue Expenditure incurred
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Allocation

Waste Management (41)

RE'}r‘LSEd Actuals for B‘?df{ﬂt Actiely Budgs:
Estimate e Estimates upto | Estimate for
b particulars Fuilget forthe | o ious bz e Dt‘?fmh“r thenest |Quarter1 |[Quarter-2 [Quarter-3 |Quarter-4
Na, Code previous A cusrent of the year 20~ |(INR) (INR} (INR) (INR)
Vear 20 - (INR) = | yearzo - cu.rrent__w (INR)
(INR) (INR) |zo - (INR)
L 2 3 4 5 ] 7 [i] g 10 11 12
Fezs for Birth / Death
Certificate
@ Function: Heallh-Hospital
Services (35)
Tncome trom Hospitals &
Digpensaries
o Funetion: Health-Barial and
Cramations (356)
User Charges - Others
function: Sanitation and Solid
12 | Waste Management- Solid

Grants rezeived - SFC Salary
Grants

Grants received - Electricity
Grants

Contributions towards Revenne
Expenses of Schemes - Others

Transfer from Speclfic Grants
{Liability) in respect of
Revenue Expenditure ineurred

SWh Fecs

Sale of Praduocts/Municipal
Wasles

Solid Waste Management Cess
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SL
M.

Farticulars

Budpet
Code

Revised
Estimate
for the
previous
Vear 20 -
(INR)

Actuals for
the
previous
year 20 -
(INR]

Budget
Estimate
for the
current
year 20 -

(INE)

Actuals
upio
December
of the
corrent ye
20 = (INE)

Budget
Estimate for
the next
year 20 -
[INR]

Allocation

Quarler 1
(INR}

Quarter-2
(TNR)

Quart
(INR)

Quarter-4
(INR)

er-3

2

4

5

4]

7
¢

8

10 L 12

13

Function: Sanitation and Solid
Waste Management-Slaughter
Houges (45)

Fees-Others

14

Function: Civie Amenities -
General (50)

Rentfrom Kalvan Mandapas
and Auditornims

Rent = Ground Rent from
Shandies, Jatra, Sante and
other Ground Rent

Rent from Civie Amenibics —
Others

15

TFuriction: Civic Amenitiss-
Water Supply (51)

Grants Reeeived — 5FC Salary

GIrants

Grants Received - Electricity
Grants

Cantributions towards Revenue
Fxpenzes of Schemes - Others

Transfer from Specific Grants
(Liability) in respect of
Revenue Expenditurs incurred

Water Supply and TTGD
Charges

Water Supply and UGD
Connection Charges
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Sl
Ne,

Particulars

Budgst
Code

Revised
Estimate
for the
previous
year 20 -
(TINR)

Actuals for
the
previaus
Year 20 -
[INR}

Budget
Estimate
[or the
currenl
YEar 20 -

(INR)

Actaals
upio
Dacember
af the
current y=
20 - (INRK)

Allocation

Budget
Esetimate for
the next
year 2q -
(INR)

Quarter 1
(INR)

Juarter-2
[INR)

(INR)

Quarter-3

(Juarier-4
(INR)

2

4

5

]

7

8

10

1

12

Regularisation Fees -
Unsuthorised Water Supply
and UGD Connections

16

Function: Civic Amenities-
Sewerage (52)

Grants received - SFC Salary
Grarnts

Grants received - Electricity
Granls

Contributions towards Revenue
Expenses of Schemes - Others

Transfer from Specific Grants
(Liability) in respect of
Revenue Expenditure incurred

Water Supply and LUGD
Charges

Water Supply and UGD
Connection Charges

Regularisation Fees -
Unauthorised Water Supply
and UGD Connections

LF

Function: Civic Amenities-
Municipal Markets (58)

Fees-Market Fees

Rent from Markels

Less: Rent Remigsions and
Eefund
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sl
No.,

Particulars

Budget
Code

Revised
Estimats
for Lhe
previous
Vear 20 =
(INR)

Actuals [or
the
previous
vear 20 =
{(INR]

Budget
Fatimate
for the
current
}rear o) =

(INR]

Actuals
upto
Decembe
of the
eurrent ye
20 = {INK)

Alleeation

Budgel
Estimate for
the next
year 20 -
(TNR)

(Juarteri
(INR)

Quarter-2
(TNR)

Quarter-3
(TNR)

Quarter-4
(TNR)

2

4

5

&

7

8

10

11

12

18

Funetion: Urban Forestry-
Parks, Gardens [61)

Hntry Fees

15

Funetion: Urban Forestry-
Urban Poverty Alleviation &
Social Welfare — Welfare of SC,
ST & OBCs (75)

Grants received — SFC Salary
Grants

Grants received - Electricity
Grants

Grants received - Unlied SFC
Grants

Grants received- SFC Other
Pun:mses

Grants received for
Reimbursement of Expensges -
Others

Contributions towards Revenue
Expenses of Schemes - Others

Transfer from Specific Grants
{Liability) in respect of Revenue
Expendilure incarred

/5T Development (18%)
Fund

Funetion: Urban Poverty
Alleviation & Social Welfare
—5lum Improvement (76)
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s1.
No,

Particulars

Budget
Code

Revised
Estimate
for the
previous
VEAT 20 -
(INR)

Actuals for
the
previous
year 20 -
(INE]

Budget
Estimate
for the
current
year 20 -

(INR)

Acituals
upto
December
of the
current ye
20 - (INR)

Budget
Estimate for
the next
Vear 20 -
(INR)

Allocation

Quarter 1
(TNR)

Chuarter-u
(TNR)

Cruarter-3
{INR)

Quarter-4
(INR)

2

4

5

]

=
b

4

10

11

12

Contributions towards Revenns
Lxpenses of Schemes - Others

Transfer from Specific Granis
(Liability) in respect of Revenue
Expenditure incurred

Slum Improvement Cess

Welfare I'unds-Others

21

Funetion: Other Services-
Educatinn (B2)

Contributions towards Revenue
Expenses of Schemes - Others

Transfer from Specific Grants
(Liability) in respect of Revenue
Expenditure incurred

Ineome from Edueational
Institutions

22

Funeciion: Revenues - General
(on]

General Grants received — SFC
Salary Gramts

General Grants received -
Electricity Grants

Other Taxes — Others

Stamp duty Surcharge Collected
by State Government
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Alloeation

Re?med Actuals for Blfdgm A“t_uﬂ]s Budget
Eslimate } Estimate upto i o
3l Budget for Lhe = for the Décemmbey [TraRIE or
No, | TArticulars Code ious | Previous vt S e the next [Quarter1 |Quarter-2 |Quarter-3 |Quarker-4
) = g year oo - = ' " yearzo- |(INR) (INR) (INR) {TNR)
Vear 20 - (INK) Year 20 - | currentyoe (INR)
{INR] . (INR) |20 - (INEF)
1 < 3 4 5 6 7 5 10 11 12

Taxes and Duties Collected by
Others

Fees for Cerlilicates and
Extracts-Others

Hire Charge for Vehicles

Hire Charges for Equipments

Granis received — SFC Salary
{rants

Grants received - Electrizity
Grants

Grants received — Untied SFC
Grants

Grants received- SFC Other
Purposes

Grants received for
Reimbursement of Expenses -
Others

Contributions lowards Revenue
Expenses of Schemes - Others

Interest from Tnvestments

Dividend [rom Investments

Interest o Bank Accounts

Interest on Loans & Advances
Lo Employees

Interest on Loans to Others

Interest-Others

Cess Income-Others
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Mllocation

Rn?mﬂd Acluals for Hu.“dEEt A=t g Budgel
Estimate Y Estimate npte Bstimate f
e Budget for the tae for the Decermibier | o ate [oF
Particulars = o DIEVIOUS e ELh;.' the next Cuarter 1 |Quarter-2 |Quarter-3 |Quarter-4
Crrle P veargp- | SWieH GHE | yearze- [(INR)  [(INR)  |(INR)  |(INR)
year 20 - - (TNR) Year 20 - | current ye (INR]
(INR) ‘ (TNR] s0 - (INR) d

4 5 & 5 ] [ 10 11 12

gl
No.

1 2

el

Income from Projects taken up
on commercial basis

Recoveries from Employees

Reeoveries-Bank Charges on
dishonour of cheques

Recoveries-Law Charges &
Court Casts

Recoveries from Contractors &
Suppliers

Recoveries-Cthers

Other Income = Others

Ianction: Revenues-Properly
| Taxes (91)

Grants rereived — SFC Salary
Grants

Grants received - Electricity
Grants

Property Tax

Penalties and Fines- Property
Tax

Fees {or Katha Extract

Fees for Katha Transter

Fees - Others

Cess Collection Charges

Serviee Charges in lien of
Property tax

Less: Remission & Refund -
Property Tax
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Sl
No.

Particulars

Budget
Code

Revised
Estimate
for the
previous
yearao-
{INE})

Actuals for
the
previous
year 20 =
(INR)

Budgel
Estimate
for the
ourrent
vear 20 -

(INR)

Actuals
upte
Diecembe
of the
current yo
20 - (INR]

Budget
Estimate for
the next
Year 20 -
(INR)

Allocation

COuarter 1
(TNR)

Quarter-2
(TNR)

Quarter-3
(INR}

(Juarter-4
(INR)

2

4

5

3]

7

B

10

11

12

Function: Revenues-
Advertisement Tax (g3)

Grants received - SFC Salary
Grants

Grants received - Electricity
Grrants

Ground Benls on
Advertisements

25

Funection: Revenues - Other
Taxes (g0)

UOther Taxes-Others

Lezs: Remission & Refund -
Other Taxes

[Any others (please specify)]

TOTAL

Notes:

1) The above format is illustrative,

2) Any other account code as my be necessary from the Chart of Accaunts may be added.
3} The aceount heads and eodes not relevant to the Municipality may be omitted.
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Name of the Municipality:
Form J&K MAR-70
Eetimate of Revenue Paymenls
{Refer Rule 137{=2)(k)}

Alloeation
; Budget Budgel
R.'emad Actsl Estimate | Actuals uply| Estimate
5l Budget Fefmatedor | darihe forthe |Deecember of forthe
N‘ Partieulars Cg dg the previous | previous | "~ " . Sk ] AR Quarter 1 |Quarter-2 | Quarter-3 | Quarter-4
@ e year 50 - year 20 - curren 1 gurrent y Ly (INR) (INR) (INR} (INR)
(INR) (INR) yearad = |20 - (INR) 20 -
; ok iy (INR) (INR}
1 2 3 4 5 & 7 8 g n 11 12

Funetion: General
Administration-General (o)

Pay, Allowances and Benefits

Wapes

Contrbuotions

Terminal and Retirement
Benefits

Pension

Rent, Rates & Taxes and
Insurance

Books, Periodicals, Frinting,
Stationery & Photocopying
Expenses

Travelling & Conveyance

Advertisement and Publicity

Office Expenses

Other General Expenses

Repairs & Maintenance —
Buildings

Repairs & Maintenance —
Other Fixed Assels
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Alloeation

y Budget Budget
Es{%ev::ll.zdfur ':;r:;_!: Esbhmate | Actuals upio| Estimate
o forthe |December off for the

51, ; . Budgst Fina R : 2 ,
N Particulars Code the previous | previous ourrent |thecutrest ve| seut year Quarter 1 Qu_ar!er—g Quarter-3 Quarter 4
year 2o - yearsa .| - . INR! (TNR) (TNR) (INR) {TNR)
(INR) (INR) vearzn - |eo = [ ) 20 -
(INR) (INR)
! 2 3 4 5 6 7 [ g 10 11 12

Interest o1 Loans fram
Cenlral Government
Interest on Loans from Stake
Government

Inlerest on Loans from
Government Bodios &
Asgociations

Interest on Loans from
International Agencies
Interest on Loans from Banks
& Other Finaneial
Institulions

Bunk Charges

Other Finance Charpes
Eleetion Expenses
Programme Expenses
Share in Programmes of
Others

Grants

Contributions

Subsidies

Funchion: Ceneral

2 | Administration-Municipal

Eady (01)
Pay, Allowances and Benefits

Whages

Contribulions

Terminal and Rerirement
Benefits
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al.
No.

Particulars

Budget
Code

Revised
Estimate for
the previous

¥Rar 20 -
(TNR)

Actuals
for the
previous
VEar 20 -
(INE)

Budpget
Estimate
forthe
current
Year 20 -
(INR)

Actuals upto
December of
the current v=
20 - (INR]

Alloeation

Budger
Estimale
for the
nexk year
20 -
(INR)

Quarter 1
(INR)

Quarter-2
(INR)

Cuarter-3
{INR)

Quarter-4
(INR)

2

f

]

10

11

Pansion

Hent, Rates 8 Taxes and
Insurance

Books, Parindicals, Printing,
Stationery & Photocopying
Expenses

Travelling & Conveyance

Couneil related Expenses

Prafessional Fees, Other Fees
and Chargss

Advertisement and Publicity

Otfice Expenses

Other General Expenses

Funection: Ceneral
Administration - Estale (06)

Pay, Allowanees and Benefits

Wages

Rent, Rates & Taxes and
Insurance

Function: General
Administration - Census (0g)

Human Resoures Expenses

(21)

Pay, Allowances and Benefils

Wages
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51,

No.

Particulars

Budget
Code

Revised
Estimate for
the previcus

year 20 -
(INR)

Actuals
for the
previous
year 20 -
(INR}

Budget
Estimale
tor the
carrent
yearzgo -
(INR)

Actuals uplo
December of
the current ve

2o - (INR]

Budeel
Estimate
for the
next year
20 -
(INR/

Allocahion

Cluarier 1
(INR)

Cuarter-2 [Quarter-3 | Quarter-4
(INR] (INR)

(INR)

2

3

G

]

10

El

Other General Expenses

Funeclion: Planning &
Regulation - City and Town
Planning (11)

Pay, Allowances and Benefits

Wages

Other General Expenses

Funeticn: Planning &
Regulation - Trade License /
Regulations [15)

Pay, Allowances and Benefits

Wages

Olher General Expenses

Funetion: Public Works —
Raads, Pavements, Footpaths
and Roadside Drains (21)

Pay, Allawanees and Benefils

Wages

Other General Expenses

Power & Fuel

Pepairs & Mainlenance -
Infrastructure Assets

Repairs & Maintenanee -
Other Fixed Assets
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|5l
[Mo.

Particulars

Budget
Code

Revised
Estimate for
the previous

year 20 -
(INR)

Actuals
for the
previous
year 20 -
(INR)

Budget
Estimate
for the
current
year 2¢ -
(INER)

Actuals upio
December of
the current »e
20 - (INE}

Allpeation

Budget
Estimate
for the
next year
20 -
(INR]

Quarter
{(INR}

Quarter-2
(INR)

(INR})

Quarter-3

Quarter-¢4
(INR)

=2

&}

10

Il

12

Other Operating Expenses

Culsoureed Operating
Expenses

Gencral Stores

Public Works related Stores

Funetion: Public Works —
Bridges, Flyovers and
Subways (22)

Pay, Allowanees and Benefits

Wages

(ither General Expenses

Power & Fuel

Repairs & Maintenance -
Infrastructure Assets

Repairs & Maintenance -
Other Fixed Assets

Other Operating Expenses

Outsourced Operating
Expenses

General Stores

Public Works related Stores

Function: Public Works -
Street Liphting (24)

Pay, Allowznces and Benofits

JEK Municipal Accounting & Budgeting Bules
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Allocation

Drains, Culverts and
Causeways (25)

e p— Budget Budget
EstRi.:;i:&fur ?;‘:‘iﬁf BEitimate | Actuals unio| Estimate
A ; ; 3 & the
3,1 Particulars Dtisget the previous | previous faFioe | ocRniee o o Quarter 1 |Quarter-2 |Quarter-3 |Quarier-4
Na. Code current | the current ve| next year .
Year 20 - VOAr 20 - : ) (INR) (INR) (INR) [INR)
(INR) (INR) year 20 = |20 - (INE) 20 -
. (INR] (INR)
1 2 3 4 5 2] 7 8 0 10 i1 12
Wages
Other General Expenses
Power & Fuel
Repairs & Maintenance -
Infrastructure Assets
Repairs & Maintenance —
Other Fived Assels
Other Operating Expenses
Outsourced Operating
Bxpenses
General Stores
Public Works related Stores
Finetion: Public Works —
= Storm Water Drains,, Open

Py, Allowances and Benefits

Wages

Other General Expenses

Power & Fuel

Repairs & Maintenance -
Infrastricture Assats

Repairs & Maintenance —
Other Fixed Assets

Other Operating Expenses

JER Municipal Accounting & Budgeting Rules
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Alloeation

Budget Budget

Reviced Aehuals Estimate | Actuals upio| Estimate

Estimate for for the

S 1 i - - L ¥ y
1 et I{udg&t teeiim | resien for the Decer'l_ber. of| [or the | T T e T m—
No. Code current |the current ve| next year 2 :
Vear 20 - year 2o - | ; (MNR) {INE}) (INR) (IMR)
| (INR) (INR) | ¥R2r20 =20 - (INR) 20-
" {INR) (INR}
1 a 2] g 5 6 7 & 9 10 11 12
Outsourced Operating
Expenses
General Stores
—

Public Works related Stores

Function: Public Worls -
Traffic Signals (26)

Pay, Allowances and Benefits

11

Wages

Other General Expenses
Power & Fuel

Repairs & Maintenane -
Infrastructure Assets
Repairs & Maintenance —
Crther Fixed Assets

Other Operating Expenses

CQulsoureed Operating
Expenses
General Stores

Public Works related Stores

Funetion: Health - Public
Health (31)

Pay, Allowances and Beriefils

12

Wages
Other General Expenses
Frogramme Expenses
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Particulars

Budget
Code

Revised
Estimate for
the previous

yedr 20 -
(INR}

Actuals
forthe
previous
year 20 =
(INE)

Budget
Estimate
for the
current
year 2o -
(INR)

Actuals upta
Decamber of
the current ve
oo - (TNR)

Allocetion

Budget
Estimate
for the
next year
20 -

(INR}

Quarter1
{INR)

CQuarter-2
{INR)

{INR)

Quarter-3

Quarter-4
(MR}

el

B

]

8

10

12

Share in Programmes of
Others

Grants

Contributicns

Revenue Expenditure out of
Welfare Funds

Revenue Expenditure out of
Other Earmarked Funds

13

Function: Health — Hospital
Services [35)

Pay, Allowances and Benelils

Whnpee

Other General Hxpenzes

Frogramme Fxypenses

Share in Programmes of
Others

(rants

Contribntions

Suhsidies

Revenue Expenditure out of
Welfare Funds

Revenue Expenditure out of
(ther Farmarked Funds

14

Function: Health - Burial and
Cremations (36)

Pay, Allowances and Benefits
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sl
No,

Particulars

Budget
Cocle

Revised
Estimale for
the previous

year 20 =
(INR)

Actuals
for the
Previous
year a0 -
(INE}

Budget
Estimate
for the
current
VEAT 20 -
{INR)

Actuals upio
December of
the current ve
o - {(INR]

Allocation

Budgel
Estimate
tor the
next vesr
20~
(INR]

Quarier i

(INR]

Quarter-2
(INR)

(INR}

Cuerler-3

Quarter-4
(INR)

2

1]

]

10

11

Wapes

Other General Expenses

Funection: Health - Vital
Statistics (37)

Fay, Allowaneces and Benefits

Wages

Other General Expenges

16

Function: Sanitation and
Solid Waste Management -
Sulid Waste Management
(41)

Pay, Allowances and Benefits

Wages

Uther General Expenses

Power & Fuel

Repairs & Maintenance —
Other Fixed Assets

Other Operating Expenses

Outsourced Operating
Expenses

Greneral Stores

Public Works related Stores

iz

Funclion: Sanitation and
Solid Waste Management -

Slaughter Houses (45}
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sl
M,

Farticulars

Budget
Code

Revised
Estimate for
the previous

¥Year 20 -

(INR)

Actuals
for the
previous
VEHE 20 -
(INR}

Budget
Estimate
for the
current
year2p =
(INR)

Actuals upmo
December of
the current ve
20 = (INR)

Allocation

Budget
Fstimare
for the
ITEXL year
20-
(TNR)

Quarter 1
(INR)

(Quarter-2
{(INR)

Cuarter-4
(INR)

Quarter-4
(TNR]

2

b

5

e}

12

Pay, Allowances and Benefits

Wages

Other General Expenses

Other Operating Expenses

18

Funetion: Civic Amenities -
Water Supply (51)

Pay, Allowanees and Benefils

Wages

Other General Expenscs

Power & I'uel

Bulk Purchazes

Repairs & Mainlenance -
Infrastruelure Assets

~Other Operating Expenses

Qutsourced Operating
Expenses

General Stores

Public Works related Stores

19

Funection: Civic Amenities —
Sewerage (52)

Pay, Allowances and Benefits

Whages

JeE Municipal Aceounting % Budgeting Rules

Page 169 of 212




Allocation

Budget Budget

4 |l (= i x
Revised Actuals Estimate | Actuals upro| Estimate

Estimate for {or the

¥ : ; 4 s of
Sl Particulirs Dudgat the previcus | previous £ l_ fis Dn?cem her’ __' e Quarter 1 [Quarter-2 |Charter-3 | fuarter-4
No. Code current | the current ve| next vear .
year 20 - year 20 - Vi en = |86 - N L (INR) {INE) (INE) (INR)
UINR) UNRY  “emy | (INR)
1 2 3 4 5 [3 7 B o 10 11 12
Other General Expenses
Power 8 Fuel
Repairs & Maintenance -
Infrastructure Assets

—Other Operating Expenses

Outsourced Operating
Expenses

General Stores
Public Works related Stores

Function: Civic Amenities -

=8 Municipal Markets (58)

Pay, Allowanees and
Henefits'

Wages

Other General Expenses

Function: Urban Forestry -

= Parks, Gardens (61)

Pay, Allowances and Benefits

Wagpes

Other General Expenses
Funetion: Urban Poverty
Alleviation & Social Welfare
— Weltare of SC, ST 8 OBCs
(75)

22
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51
No.

Particulars

Budget
Code

Revised
Estimate for
the previous

Yyear 20 -
[INR)

Actuals
for the
previous
YEaL 20 -
(INR)

Budzel
Eslimate
for the
current
year 2o -
{INR)

Actuals upro
December of
the current ye
20 = {INH:‘

next vear

Allaration

Budget
Fatimate

for the
Quarter:

oL |(INR)

[INR)

(INR)

Quarter-2

Quarter-3
(INR)

Quarter-4
{INR}

2

6

|

B g

10

pb E

iz

Pay, allowances and Benefils

Wages

Other General Expenses

Revenue Expenditure nut of
Welfare Funds

23

Funetion; Urban Poverty
Alleviation & Social Welfare
~ Slum [mprovements [76)

Pay, Allowances and Benefits

Wages

Other General Expenses

Programme Expenses

Share in Programmes of
Others

(srants

Conltributions

Subsidies

Revenue Expenditure out of
Other Earmarked Funds

24

Funetion: Urban Poverly
Alleviation & Social Welfare
— Urban Poverty Alleviation
(78)

Pay, Allowanees and Benefits

Wages
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sl
No.

Particulars

Budgel
Code

Rewvized
Estimate for
the previous

year oo -
(INR)

Arctuals
for the
previous
Vear 80 -
{INE)

Budgel
Estimate
for the
current
vear 20 -
(INE)

Actuals upto
December of
the current ve
20 - (TNR)

next year

Allogation

Budgel
Estimate
tor Lhe

20 -
(TNR)

Quarteri
(INR)

{(INR)

Quarter-2

(INR)

Quarter-4

CJuarter-4
(INR])

2

f

H

10

11

Other General Expenses

FProgrammes Expenses

Share in Programmes of
Others

Grants

Contmbutions

Subsidies

Revenue Expenditure out of
Welfare Punds

Revenue Expenditure out of
Other Earmarked Funds

25

Function; Other Services -
Edueation (82)

Pay, Allowances and Benefits

Wages

Other General Expenses

Revenue Expenditure out of
Wellare Funds

Revenue Expenditure out of
Other Earmarked Funds

26

Funelion: Revenues -
Property Taxzs (1)

Pay, Allowances and Benefits

Wages

Relund of Incomes
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Alloeation
; Budget Budget
ngﬁﬂm ‘;::ﬁ: Estimate | Actuals upio| Bstimate
; S 3 ' ; - for .
4l Particulars Budget the previous | previous for the Pe”e’“'f“‘ _)f SEANS (Juarter1 |Quarter-2 [Quarter-3 [Quarter-4
No, Code current |the currenl ve| nest year ; INR
year 20 - vear 20 - \ = {INR] (INR) (INR) [(INR)
(INK) 0T il Lol Rt L I
e : (INR) {INR)
1 2 3 4 5 [ ] 8 g 1n 11 12
. Function: Revenues -
* |Advertiserment Tax (93)
Pay, Allowances and Benefits
| [Wages
Refund of Incomes
28 Function: Hevenues - Other
Taxes (gg)
Pay, Allowsnces and Benefits
Wages
Prior Period Item - Refund of
Incomes
Nates:

1) The above format is illustrative.
2) Any other account code as my be necessary from the Chart of Accounts may be added,
3) The account heads and codes not relevant to the Municipality may be omitted.
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Name of the Municipality:
Form J&K MAR-71

Estimate of Capital Receipts

{Refer Rule 137(2)(c)}

Actuals Allocation
Revised Actnals Fu_dget upto ‘E.u dget
i Estimate Estimaie
Estimate for| [orthe December ;
Particulars BudgeL the nrevinus it for the ot ha for the : . .
Code ot o P current - HEx Vear CQuarter 1 [Quarter-2 (Quarter-3 |Quarter-4
YEAT 20 - | yearao- | current ve _ |(INR) (INR) (INR) (INR)
year 20 - 20
(INR) (INR) | Ry o< (INR)
: (IHR]
2 3 4 5 b 7 3 =] 10 11 12

Function: General Administration =
Genaral (on)

Secured Loans

Secured Toans from Central
Government

Secured Loans from State
Government

Secured Loans from Government
Bodies & Associations

Secered Loans from International
Agenies

Secured Loans from HUDCO

Secuired Loans from KUIDFC

Secured Loans from Olher Banks &
Finaneial

Secured Bonds & Debentures -
Cithers

Seeured Lozans — Others

Unsecured Loans

Unsecured Loans from Ceniral
Governnient

Unseecured Loans from State
Government

JEE Municipal Accounting & Budgeting Rules
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Allocation

Acluals

Revised Actuals LI:EdEE:e upto EE riig:;
Estimate for| forthe | oo | Dacember i
e ; Budget iy : for the £ th for the —
5L No. | Particulars Code the previons | previous et ofthe | . year Quarter 1 |Quarter-2 |Quarter-3 |Quarter-4
i VEHD 20 = Year 20 - . cutrent ye St - {INE) {INR) [INR) (INE)
NR {_'\T Ly : e i
UNR) | (NR} | "nm) cm | ONR
1 2 3 4 5 7] 7 H 9 10 11 12

Unsecured Loans from Government
Bodies & Associations

Unsecured Loans from Banks &
Finanetal Institutions = Others
Uinsecured Loans from HUDCO
Unsecured Loans — KOTDFRC
Unsecured Loans from Banks &
Financial Institations-Others
Unsecurad Bonds & Debentures-

Others
Unsecetred Loans — Others
Sale of Fixed Assets®

Fixed Assets under disposal

4 Function: General Administration —
Estate (06)

Szeured Loans (25)°

Unsecured Loans (36)

Sale of Fixed Azzels®

Function; General Administration —

3 |Census (09)

Grants (34)%

Secured Loans (35)*

Unsecured Loans (36)°

Sale of Fixed Assets*

Function: Planning & Regulation -
4 |City and Town Planning (11}

Deferred Income in respect of Assels
ereated put of Grants & Contributions
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] Allaeation

Avrtuals

Reviser] Actuals Ei;'jr?::ﬂ upto Ei::liff:tte
: Estimate for| for the December .
LN : Budget ; : for the o for the
5l Na. | Partiealars Code the previous| previous etqptaiik of the next vear | Quarter 1 [Quarter-2 |Quarter-3 |Quarter-4
: Vear20- | Vear2o- —— currant ve 2n- |(NR) (INR) (IMR) (INR)
(INR) (INR) " 21 = >
1 2 3 4 5 6 7 B 9 10 1L 12

Secuired Loans [35)%

Unsecured Loans (36)*

Sale of Fixed Assets”

Function: Public Works — Roads,

5 |Pavements, Footpaths and Roadside
Drains (21)

Deferred Income in respect of Assets
created out of Grants &Contributions

Secured Loans (35)°

Unsecured Loans [36)%

Sale of Fixed Assels™

Function: Public Works — Bridges,
Flyovers and Subways (22)

Deterred Income in respect of Assets
crealed out of Grants &

Contributions
Secured Loans [35)

Unsecured Loans (36)%
Sale of Fixed Aszets®

: Funclion: Public Works - Street
Lighting (24)

Deterred Income in respect of Assets |
created out of Grante & Contribulions

Szcured Loans (a5)°

Unsecured Loans (367

Sale of Fixed Assets®
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Kol Allocation
Jwetiaals
i Budget g Budget
s P.‘E“wd. {u(.tllﬂl.‘; Estimate s Estimate
Estimate for| for the Dacember
e Budget 5 ; for the for the
81 No. | Particulars ) the previous | previous of the Quarter 1 |Quarter-2 [Quarter-3 [Quarter-4
Code eurrent : TExt year | < -
YEEF 20 - ytEa;r 20 - VHiF 20 = Current ye Bk (INE] (INR) (INR) (IMR]
(INR) NR) = = ary -
(INR} (INR) (INR)
1 2 3 4 B 5 7 3 o 10 11 12

Function: Public Works — Storm
8  |water Drains, Open Drains, Culverts
and Causeways (25)

Deferred Income in respect of Assets
created out of Grants & Contributions

Secured Loans (3507
Unsecured Loans [36)°
Sale of Fixed Assets*

9 | Function: Health - Public Health (31)

Deferred Income in respect of Assets
created out of Grants & Contvihotions

Secured Loans (35)7

Unseeured Loans (36)°

Sale of Fixed Asgets”

Function: Health - Hospilal Services

(35)

Deferred Income in respect of Assets
ereated out of Grants & Contribulions

10

Secured Loans (35)°

i_ Unsecured Loans (36)°

Sale of Fixed Assels™

Funclion: Sanitation and Solid Waste
1| Management - Solid Waste
Management (41}
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A f Allocation
Crnals
dzet
Revised Actuals Eiﬁiﬁttc o EB;'tli.n;E;Lt:
Budeet Estimate for| for the v t!;e December fir the
Sl Na. | Particulars ruﬂge the previous | previous it ol the next vear Quarter 1 |Quarter-a |Quarter-3 {uarter-4
i year 20- | year20- e currentye| 7, 7 | (INR) (INR) (INR) (INR)
(INR) aNR) | YR | 20= s
et (INR) =
1 2 3 4 5 & 7 8 g 10 11 12

Deferred Income in respect of Assets
created out of Grants 8 Contributions

Secured Toans (3507
Unsecured Loans (36)"
Sale of Fixed Assats™

Function: Civic Amenities -Water
Supply (51)

-
=

Deferred Income in respect of Assets
created out of Grants &

Contributions

Secured Loans (35)*

Unsecured Loans (36)°

Sale of Fixed Assels®

Function: Civic Amenities -Sewerage
i ()

Deferred Income in respect of Assets
created out of Grants & Contributions

secured Loans (357"

Unseeured Loans (36)~

Tunetion: Urban Forestry - Parks,
4 Gardens [61)

Deferred Income in respect of Assets
ereated out of Grants &Contributions

Secured Loans (35)°

Unsecured Loans (36)°

Sale of I'ixed Assels”

J&K Municipal Aceounting & Budgeting Rules Page 178 of 212



Alloeation

Budgel Axtunlg Budget |

Reviged. | Actuile Estimate | "P® | gegmare
B Estimata for| for the forthe |2ecember forthad
Sl No. | Particulars Ca:lg the previous| previous st ol the next year [Quarter 1 |Quarter-a |Quarter-y Cuarter-4
year2n - | vear2o- current ye 5 - {TMR} (INR) (INR) INR)

Year o -
(INR) UNR) | " INR) (INR)

20 -

(INR)

1 > 3 4 5 G ] 8 g 10 11 12

Funetion: Urban Poverty Alleviation
15| and Social Welfare — Welfare of SC,
ST & DBCs (75)

Deferred Income in respect of Assets
created out of Grants & Contributions

Secured Loans (35)7

Unsecured Loans {36)"

Sale of Fixed Asserz®

Function: Urban Poverty Alleviation
16} and Social Welfare — Shym
Improvenients (78)

Deferred [ncome in respect of Assets
created out of Grants & Cantributions

Secured voans (45)"

Unsecured Loans (36)°

Sale of Fixed Assets®

Function: Urban Porverty Alleviation
17| and Social Welfare - Urban Poverly
Alleviation (78)

Deferred Ineome in respect of
Assets created out of Grants
&Contributions

Secured Loans (357

Unsecured Loans (367

Sale of Fiwved Assers”

Funetion: Other Services — Bducation
(82) |

14
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eapiats Aloeation
Revised Actuals B 1{dg¢t upto qﬁu_dgci_
, Estimate Estimate
Buidcel Estimate for| for the for the | Pecember Bt
8l Neo. |Parteulars Cb dé & the previous| previous Gt af the T‘IE’H.‘-t :uear Quarter 1 |Quarter-2 |Quarter-g [Quarter-4
& YOAr 20- f year20:=- | oo o |Clrrent ye on- |(INR) (INR) {INR) (INR)
(INR) (INR) YIE;‘JR |lomes
- j LLNRJ Lo
1 a 3 4 5 B 7 8 g 10 11 12
Deferred Income in respect of Assets
created out of Grants & Contributions
Sceured Loans (35"
Unsecured Loans (36)°
Sale of Fixed Assets®
*( Speeify sub-minor heads and
codes)
(Any others-Please specify)
TOTAL
Nates:

1) The above format is illustrative.

2) Any other account code as my be ne CESSATY
3) The account heads and

J&K Wunicipal Accounting & Budgeting Rules

from the Chart of Accounts may be added.
codes not relevant to the Municipality may be omitted.

Pige 180 of 210




Name of the Municipality:
Form J&K MAR-72
Estimate of Capital Paymente
{Refer Rule 137(2)(d)}

Revised [ . o | Budget Hﬁm:us Budget Alloeation
Estimate ' Estimate i Estimate
B t for th for'the forthe Lescmbne for the
Sl Na, Particulars gdfﬂ relw,'ue previous gt of the fext year [QUarter 1 |Quarter-2 [ Quarter-3 [Quarter-4
P | gemnan | vear2o- vearzg - | OTTentyel T ANR)  JANR) |(NR) |OINR)
avg) | O gy G | oo
1 2 3 4 5 6 = & a 10 il 12

Function: General
1 |Administretion —General (Dn)

Land-Cthers

Buildings-Class T

Buildings-Class 11

Heavy Vehicles

Light Vehicles

Yehicles-Dthers

Other Fixed Assels-Others

Cffice Equipment

Offics Furniture

Fixfures & Fittings

CWIP —Bulldings-Class |

CWIP—Buildings-Class 11 2

CWIP-Other Fixed Assots

Function: Planning &
2 |Regulation - City and Town
Planning (11)

Land-Grounds

Other Fixed Aszete

Function: Public Works —
 |Roads, Pavements, Faotpaths
4 | and Roadside Drains (21)
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Allotation

r BT
_Rehst.d AT Euldget vt :.r_u-l:]g.et
Estimate for the | £eUmate Decembey| ESlimate
i o or Lhe i for the
5l No. Particulars Bém(‘?:i [Diit?: previous ::ilf:-ri::i ofthe T':_:il-.}'":_'[' Quarter1 [Quarter-2 Quarter-3 |Quarler-4
¥ eer a0 | Fear20. year20 - |Orrentye| VU OSTIANRY  IaGNR) [(INR)  |(INR)
) - ]’ T - - -
oy | R Ty | 2 | ove
3 2 3 4 5 & 7 8 4] n 11 12
Roade, Pavements and
Footpaths
Roadside Draine

Other Fixed Assets-Others

CWIP - Roads , Pavemnents and
Footpaths

CWIP- Roadside Draing

Funetion: Public Works —
4 | Bridges, Flyovers and Subways
25

Flyovers, Bridges and Subways

Other Fixed Assets-Olhers

CWIP - Flyovers, Bridges f
Subways

Function: Public Waorks —
Street Lighting (24)

h

Street Lighting, Traffic Lights
ete

Other Fixed Assels-Olhers

CWIP - Street Lighting, Trailic
Lights ete

Function: Public Works —
Storm Waler Drains, Cpen
Dirains, Culverts and
Caugeways (25)

Storm Waler Drains, Open
Drains, Culverts and
Causeways

Cther Fixed Assets—Others

JEE Municipal Accaunting & Budgeting Rules
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51 Ma.

Partieulars

Budgpt
Code

Revised
Estimate
for the
previous
vear 20 -
(INR)

Actuals

previous
year 20 -

for the

¥

(INR)

Estimate

current

Budget

for tha

gdr 20 -
(INR)

LLLUETS

upto

Decermber

of the

carrenl ve

[ )

Tudget

Alloeation

Estimate
turthe
nevtyear
20 -
[INER)

{Juarter-a
{TNR)

Cuarter 1
(INR)

CQuarter-3
(INR)

Cuarter-4
(INR)

2

1

5

B

7

H

10

11

CWIP - Storm Water Drains,
Open Drains, Culverts and
Causeways

Function: Health — Public
Health (1]

Butldings-Class [

Buildings-Class I1

Plant & Machinery

Other Fixed Assets-Others

Funetion: Sanitation and Solid
Waste Management — Solid
Wasle Management (41)

Tlant g Machinery

Other Fixed Assets-Otheors

Functivn: Civic Amenities -
Waler Supply (51)

Water Supply Source and
Transmission systems

Walter Diistribution systes,

Water Distribution systems
(Mini Water Supply)

Plant and Machinery relaled to
Water Supply

Water works - Olhers

CWIP - Water Supnly Source
and Transmission systems

L

CWIF - Water Distribuation
svstems

JER Municipal Accounting & Budgeting Rules

Fage 183 of 212




Revised Actuals | Budget .ﬁw:ﬁr Budget Allocation
Estimate ﬂ.op.ﬁ%m Estimate uunn,M_E.y ar Estimate
51 Na, Particulars m_m_ n_%mﬁ Mo_” 5.._ previous MMWMWMW afthe :MMM EM._. Quarter 1 (Quarter-2 |Quarter-3 |Quarter-4
968 | TYETIONS | vemrpo- | Curent [ o v BERtYE (INR)  |ONR)  |(INR)  |(INR)
year 20 - (INR} yedrao - 50 - 20 -
(INR) ¥ (INR) (INK] (INR)
1 2 3 1 5 5 7 8 9 10 11 12
CWIP- Water Distribution
systems (Mini Water Supply)

CWIP - — Plant and Machinery
related to Water supply.

CWIP - Water worles - Others

Function: Civic Amenities -
Sewerage (52)

10

Underground Drainage lines

Sewerage related Plant and
Machinery including STPs
Sewerage related Assets -
Others |

CWIP - Underground Drainage
lines

CWIP - Sewage relaled Plant
and Machinery inclu ding §TPs

CWIP - Sewerage related
Assets— Others

Funetion: Urban Forestry -
Parks, Gardens (61)

Land-Parks & Gardens

Civil Structures —Others

Funetion; Urban Poverty
Alleviation and Social Welfare
—Wellare of S, ST & OBCs
(75)

Land-Others
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R T | B0 | ST i Al
Estimate Estimats Estimate
Budget for the inr the forthe (December far the ;
Sl Ne, Particulars Coda .0' previous Wﬁ‘r of the Rl N Cuarter 1 | Quarter-2 Quarter-3 | Quarter-4
2 PEEVIOUS | yoar zg - | twwrer carentye " YU ONR) [ONR) |(INR) (INR)
year 20 - (INR) | ¥ear20 - e 20 -
(INR) {INR) (INE) [INE) |
1 2 3 4 5 b 7 g 9 10 11 12
Buildings-Class T
Buildings-Class 11
CWIP - Buildings—Class [
CWIP- Buildings-Class 1T =
Roads, Pavemerts and
Fogtpaths
Roadside Drains
Function: Urban Poverty
13 | Alleviation and Social Welfare

— Slum Improvements (76}

Land-Others
Buildings-Class |
Buildings-Class 11
Roads, Pavements ani
Footpaths ) 4
Roadside Drains
CWIP - Buildings—<Jass 1
CWIP- BuildingsClass 11
14 Function: Urban Forestry -
Education (fz2)
Buildings-Class 1
Buildings-Class 11
Other Fixed Assets-Others
(Any others-Please
t,_ specify)

TOTAL

Notes:
1) The above format is illustrative.
2) Any other secount code as my be necessary from the Chart of Accounts may be added.
3) Theaccount heads and codes not relevant to the Municipality may be omitted.
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JEH M

Name of the Municipality:
Form J&K MAR-77
Estimate of Hxtraordinary Receipts
1Refer Rule 157(2)(e)}

81 Mo,

Particalars

Budget
Code

Revised
Estimatea
for the
pProvions

Year 2o -
{(INR)

Actuals
for the
previoug
YEAF 20 -
{INR]

Budget Ar
Estimate for
the current

year 2o -
(INE)

December of
the current

L

Allocation

tals upto Budgst

Estimate for
the nextvear

20- (INR) (VR

he2o -
(INR)

Quarter 1

Quarter-z
(INR)

Quarter-g
(INR)

Quarier-g
[INR)

2

4

5

6

7 8 q

10

11

12

Transfers received in Welfare
funds

Weltare Funds-Others

Transters recerved in Sinking
Fumds

Sinking funds for Loan
Repaymenl

Sirking funds for Aszet
Replacemenl

Transfer received in Other
Larmarked Funds

Other Earmarked Funds-
Others

Grants and Contributions
received for Specifie Purposes

Grants & Contributiong jgr
Specitic Purposes from
Central Governmen:-
Schemes / Programmes

Grants & Contributions far
Specilic Purposes from
Central Government-Centra)
Finance Com mission Grant

nnigipal Accounting & Budgeting Rules
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Allacation

Revised
Estimate
Budget ior the

Actuals Budget Actuals upto Budget [

forthe | Estimate for December of :
Eatimate for Quarter1 |Quarter-2 | Quarter-3 Cuarter-4

5] Mo Particulars oo | Previous | the current | the eureont
s vearao. | vearzo- | yearao. | yeso . ”;fj“_?fh?;i“ (INR)  |ONR)  |(NR) © |(NR)
o _-' ‘I... I ._R .I
(INR) (INR) (INR) (INR)
1 b} ] 4 5 (i) i 3 o] 10 11 12

Grants & Conrributions for
Specific Purposes from
Central Government -MP
Local Area Development
Scheme (MPLADS)

Grants & Contributions for
Specific Purposes from
Central Government - in King

Grants & Contributions for
Sperific Purposes from
Central Government- Others

Grants & Contrihutions lor
Specific Purposes from
State Government - Schemes
/ Progranumes

Grants & Contributions for
Specific Purposes from
State Government-State
Finance Commission Grant

Grants & Contributions for
Specific Purposes from
State Government-MT.A Loca)
Area Development Scheme

1 {MLALADS)
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] [_ Allocation

Revised »n ;
Estimate Actuals E_hndﬂcl. Actuals uplul Budget
T for the forthe | Estimate for December of Estimate for
51 No. Partienlars é"ﬂ fe . St previous | the current the current L}:e R Quarter 1 |Ouarter-2 Quarter-3 |Quarter-4
& 5;::;';' year20- | yearso- yeao - 1% aNgy [ANR) J(NR)  [(ONR)  [(NR)
- INK) SRR,
(INR) INR) (INE) ( i
3 5 3 p) 5 & 7 8 0 10 11 iz

Grants & Contributions for
Specific Purposes from
State Government - in Kind

Grants & Contributions for
Specific Purposes fram
State Government-Others

Granls & Contributions for
Specific Purposes -  from
Other Government Agencies-
Others

Grants & Contributions for
Specific Purposes - from
Finanoal [ostity lions-Others

Grants & Cantributions for
Specific Purposes - from
Welfare Bodies-Others

Grants & Conlributions for
Specific Purposes - from
International Organisations-
(rthers

Grants & Contributions for
Specific Purposes - from
Others-Others Deposits

5 |EMD from Contractors 7
3 Suppliers
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Suppliers

Reviier Allocation
EST o | Actuals Budget Actualz upin Budget
Bud [ E‘fe for the | Estimate for | December of Estimahﬁ: for
81, Mo Particulars E:Eer url e previous | thecurrent | the currea e pet v Quarter 1 | Quarter-s Quarter3 Cuarter-4
== vearn. | ¥ear20- | year20- s (AR -'m};a} (NR)  |(INR)  |UNR)  |(NR)
. | (INR IN INR, '
(INR) (INR) (INR) (INR}
: 2 3 4 5 & 7 3 10 11 12
Security Depusits / Relention
Muoney from Contractors and

| Deposits — Revennes - Renp

Deposit

Deposits-Revenyes- Others

Depesits from Staff —Others

Deposit works given (o (he

Munieipality ~-Others

Deposiis from Others —
Others

=

Eecoveries

Recoveries Pavahble - General
Provident Fund (GPF)

Recoveries Payable —
Employees’ Insuranee

Recoveries Payable -
Employses- Tax Deducted

Recoveries Payahls -
Employees-Others

Recoveries Payvable - Tax
UE&dquE_f}‘- Contractars

Recoveries Payahie - Tax
Deducted - Qthers

Recoveries Payahle - Other
deductions from Contractors

Recoveries Payable — Otherc

TEK Municipal Accouns ing & Budgeting Rulss
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[ Allocation

Revised I T
Estimate | Actuals Budget Actoals u plo| o dget
Budget sy forthe | Estimate for Dacernber of Estimate for
51 Na. Particularg Cdé"' = .E:' previous | thecurrent | the ourreat thia st vasr Quarter1 |Quarter-2 Quarter-3 |Quarter—y
i Sear | #e8rzn. | yesraa. yezu - T TaNm) [ONRY [ONR)  |GNR) - ((oeR)
< NR IN [INR]
(INR) (INR) (INR) [INR)
= L 3 4 5 & ' 7 8 g 10 11 12
State Government Dues
Payable -Cesses Payahle
State Govermment Dues

Payable -— Attachment of
Properties

State Government Dues
Payable - Others

Total

6 |Sale Procesds of Investments

Investments In Central
Governmeant Securities -
General

Tnvestments in Central
Government Securities -
Specific Grants
Investments in Centtal
Government Secaritios -
Earmarked

Investments in State
Governmenlt Securities —
Genergl

Investments in State
Government Seourities -
Sperific Grants

Investments in State
Government Securilies -
Earmarked Funds

Investments in Debentures
|_ and Bonds - Genera]
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' o Allocation
[ RE}%EJ_ r Actuals Budget Actuals upto
Ertimate - . f el Budget
Budget e thia tor the | Estimate for | Decern ar o Estimate for
Sl No, Particulars Code st previous | thecarrent | the our et the next vegy] @HATEr 1 |Quarter-g Quarter-3 | Quarter-4
- }';‘:a:'::;m vear20- | yearzq- yeao . |1 (m’é{, (NR)  J(INR)  |(INR]  |(INR)
- tr- . s 4 i l i
(INR) (INR) (INR) (INE)
I 2 3 4 5 5 7 E] 0 10 11 1o
Investments in Debentures
and Bonds - Specific Grants
Investments in Debentures
and Bonds - Earmarked
Funds —i
Investments in Equity Sharcs -
b Genera)
Investments in Rquily Shares ]
Specific Grants
Itvestments in Equity Shares -
Barmarked Funds
Other Investments — General

Other Investments - Specific
L Grants

Other Investments -
Earmarked Funds

Total

Recovery af Loams &
Advances to Employees

s

Advaneces- Festival Advance

Advances- Vehicle Adwvance
Advances- House Building
Advanee

Advances- Trave] / Transfer
Advance

Advances o Emplovees -
L Others :
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Alloeation

Revised _ ==
r 2 Actuals Budget Aotuals upto
Budsit E; Lu?ha = forthe | Estimate for | December of P&hﬂi‘;i%:tfnr-
il Ne, Particulars {;L'l cdgj i previous | thecurrent | (he corre nt S — Quarter1 |Quarter-a Quarter-3 | Quarter-4
0 Egzrl;{;is year2o- | yearso- ¥E 20 - o [INHR] (TNR) (INR) (INR) (INR)
2 g INR
(INR) (INR} (INR) (INR)
L 2 3 1 5 & = 5 g 0 11 1z
8 |Recovery of Loans to Others

Leans to Others- Ashraya
Scheme

Loans to Others-Swarms
Jayanli Shahar Rozzar

| Yoiana
Loans to Others-Other
Schames
Loans to Others — Others
L Any Others (Please Specify)*
[ Total

Noies:
1) The above format is illustrative.

2} Any other account code as my be necessary from the Chart of Aecounts may be added,
3) The account heads and co des naot relevant to the My nicipality may be omitted,
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Mame of the Municipality;
Form JEK MAR-74
Estimate of Extraordinary Paymenis
{Hefer Rule v37(2)(0)}

Spevific Purposes utilised

Havised Budget Alloeation
Estimate | , 405 for the | Estimate for Actu.}ls uptc: i?Ud'E’Et .
31, : Budget for the - Decetiber of the | Estimate for ;
5 Particulars J previgus vear| the current Quarter 1 [Quarter- | Quarter- | Chesrter-4
B Code | previows | ;. (INR) carzo- | CUTTeItye2n: |HENEXUYRAr|qypy o (INR) |3 (INR) |(INR)
year2o - | = 4 (INR)_ (IR a0 - (INE) |* 3L
(INR)

1 2 3 i 5 6 7 8 4 10 11 12
1 | Transier to Weltare funds

§C/5T Development Fund

Welfare Funds-Others

Transter To Sinking Funds

Binking funds for Loan

Repayinent—Others

Sinking funds for Asset

Replacement--Others

Transfer To Other Barmarked

Funds—

Transfer Lo Earmarked Fands —

{thers

Total
4 Grants &, Contributions for

Grants & Contribations for
Specific Purposes from Cenlral
Government- Schemes /
Programmes

Grants & Contributions for
Spetific Purposes from Central
Government-Central Finance
Comrmission Grant

Grants & Contributions for
Specific Purposes from Central
Covernment -MP Lacal Area
Development Scheme (MPLADS)
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Allsealion

Revized
; Budget
Estimate : Aptuals upto Budget
Avtuals [orthe | Estimate for = ol
1 1 ECRITIOET 6] ety t fb 3 .
DS(.] ; Partieulars Béji:t ﬁ::v,ti"‘ previous vezr| thecurrent Dfiilf_i‘::ﬂ:hc tjfli;:;teyﬂal:—' Quarter 1 |[Quarter- | Quarter- | Quarter-4
=0 Previous [ - . = Ly ” L¥E VR N INR INR
year 20 - | 202 (INR) ye;{fngcs' (INR) 20 - (INR) |(INR) 2 (INR) |3 (INR) [(INR)
{INR) ]
1 B 3 4 5 3] 4 8 0 10 11 12

Grants & Contributions for
Specific Purposes from Central
Government — in Kind
Grants & Contribulions for
Specific Purposes from Central
Government- Oihers

Grants & Contributions for
Specific Purposes from Stale
Government - Schemes /
Programmes

GGrants & Contributinns for
Specific Purposes from State
Governiment-State Finance
Commizsion Grani

Grants & Contribubions for
Specific Purposes from State
Governmenl-MLA Local Arez
Development Schemes
(MLALADS)

Granis & Contributions for
Speacific Purpoges from State
Government - in Kind

Graots & Contributions far
Specific Purposes from State
Gaovern ment-( l]_111g-5

Grants & Contributions for
Specific Purpases - from Other
Government Agencles-Others

Grrants & Contributions for
Speeific Purposes - from Fingneial
Institutions-Others
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Allaration

Revised Budget
Estimate Actuals upto Budget ]
. Actuals for the | Estimate for S e ;
Pl "Gl | s | T vus| e | 7T S O] EEAEDT ey st Quater Qe
vear 2g - | 20=UNR) yearso: (INR) a0 -(INR) |(DVRD 2 (INR) [3 (INR) [(INE)
{INR) (IR
1 2 3 4 5 b g [ 9 10 11 iz
Grants & Contributions for
Specific Purposes - from Wellae
Bodies- Others
Grants & Contributions for
Specific Purposes from
International Organisations-
Others
Grants & Contributions for
Specifie Purposes - from Olliers-
Dithers
3 |Repayment of Secured Loans

Secured Loans from Central
Government-Others

Seenred Luans from State
Government-Others

Seenred Loans from Government
Bodies & Associations —

Secured Loans from International
Apeneies - Others

Secured Loans from HUDCO

Secured Loans (rom KUIDFC

Secured Loans from Ranks &
Finam_ﬂ_a._llt_lst'tmtiuns - Others

Secured Bonds & Dabentures.
Others

Secured Loans = Others

Repayment of Unsecured Loans

Unsecurad Loans from Central
Government-Cihers

Unsecured Loans from State
Government-Others

JER Municipal Aceaunting & Budgeting Rules
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Fevised Alloeation

P Burdget ;
Estimate ; ol i Actuals uptoe Rudget

3 A - | Actuals forthe| Estimate for N : e

:33' Particulars Béﬁg:t nﬁfﬁiﬁs previous year| the corrent liiT1:1]iE; e;ﬁhe fiil.:i];:l[t'ii Quarier 1 (Quarter- |Quarter- | Quarter-4

DD, jabyy e - ey ' " i =1t ey P : R
year 2o - 20 - (INR) yh{i;;i‘;_ (INR) 20 - (INR) {INR) 2 (INR) [3(INR) |[(INR)
(INR)

1 2 3 4 5 6 7 8 9 10 11 12

Ungecured Loans from
Government Bodies &
Associalions — |

Unsecured Loans from
International Agencies - Others

Unsecured Loans from Banks &
Finaneial Institutions - Dthers

Unseeured Bonds & Debenlunes-
Others

Unsecured Loans — Others

5 | Refund of Deposits

EMD fram Contractors / Suppliers

Security Depesils / Retention
Morney from Cuntractors and
Supplicrs

Deposits — Revenues - Rent
Deposit

Deposits-Revenues- Others

Deposits [Tont Staff -Others

Deposit works given to the
Munieipality -Others

Deposits from Others - Others

i |Remittance of Recoverios

Recoveries Payable —- General
Provident Fund {GPF)

Recoverics Payable — Employees’

Insurance

Recoverics Payable - Employees-
Tax Dedueted

Recuvertes Payable - —Emplovees-
Others
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;ﬂ;j-;ﬁ:i Aetials s i} Budgﬂl:fo Actials upto Budpet [ Fesaton
© [ Actuale for the| Estimate for 5 5
[f.lg Particulars B(l‘,f gjt p?:;;];:q previous year| the cuzrent ]::::(;T::Eifﬁﬂzf‘:lta Tii“ﬁ;i;:;; QU?EITEI‘ 1 |Quarter- |Quarter- L‘L.lu'm'Ler-.:;
sereo | 20z (TNR) year 20 - (INR) 20 - (INK) (INE) 2 (INR) |3(INR) |(INR)
(INR) {TNR}
! 2 3 4 5 6 7 ] g 10 1 12
Recoverizg Pavable - Tax
Deduoeted - Contractors
Recoveries Payable - Tax
Deducted - Others
Recoveries Payvable - Other
deductions from Contraclors
Recoveries Payable — Others
- |Remittance of Slale Governmeant
4

Dires
State Government Dues Payable -
Cesses Pavable

State Government Dues Payvable —
Altachment of Properiies

state Gevernment Dues Pavablz -
Others

B |Investments

Investments in Central
Governmenl Securities - General

Investments in Centra)
Government Securities - Specific

|Grants T
Investments in Cenlral

Covernment Securities -
| Earmarked

Investments in State Government
Securities - General

Investments in State Government
Securities - Specific Grants
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sl
Wea.

Particulars

Budget
Code

Revised
Eshimate
{or the
pravious
yeur 2o - |

(ITNR)

Actnals for the

previous year
20 - (INR)

Budget
Estimate for
the current
¥ear 20 -
{INE)

Actuals upto
Decemler of the
currenl ye 20 -
(TNR)

Allaeation

Budget
Estimate for
the next y=ar

20 - (INR)

Cluarter 1
(TME}

Quarter-
2 (INR)

Cluarter-
3 (INR)

Quarter-4
(TR}

2

4

3]

i

| 1o

11

Investments in State Government
Secuorities - Earmarked Funds

Investments in Debentures and
Bonds - General

[nvestreents in Debentures and
Bonds - Specific Grants

Investments in Debentures and
Bonds - Earmarked Funds

Investments in Equity Shares -
General

Investments in Equity Shares -
Specific Grants

Investments in Equity Shares-
Earmarked Funds

Other Investments - Genera)

Mher Investments - Specilic
Grants

Other investments - Earmarked
Funds

Tatal

Ul

Loans & Advances to Emplovees

Arhvances- Festival Advanes

Advances- Vehicle Advance

Advances- House Building
Advence

Advances- Travel / Transfer
Advance

Advances to Employees - Others

—

1

Loans to Others

JEK Municipal Aceonnting & Budgeting Bules
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Allocation

Ravised |
y Bueget
Estimate i Avtnals upta Bt:dget
il : Actugls for the| Estimate for g ; a
51 Particulars Budget for _lhc previous year| the exirvent December of the | Estimate far Sunrteer [Quartr |Quartes fomansrd
Noi Code | previous 20 - (INR) Sy cortent ye 20 - | the next vear (INR) 2 (INR) |3 (INR) |(INR)
Yearon = | UEAE = [I}'IR.)_ [IKER) a0 - (INR) |[* 3L
{INE)
1 2 3 4 5 G s 8 0 10 1 12
Loans to Others—Swarna Jayanti
Shahari Rozgar Yojana
Leans ta Others- Cther Schemes
Loans to Othars— Others
LAy olhers-Please specily)
Total
MNoles:

1) The ebove format ia illusirative,
2} Any other account code 83 may be recessary from the Chart of Accounts miay he added,
2] The aecount heads and codes not relevant to the Municipality may be omilled,
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Name of the Municipality;
Form J&K MAR-75
Re-Appropriation of Budget

{Refer Rule 140(1)}

, Heads under which additional B : Amrl,nlj,m o Rensons 100 Hee,ldﬁ _under Tﬂ':d-: ; Artual Amount of
Nameot | ; expenditu |additional : savings are anticipated di L B
tha vt allotments are required and the reupto  |allotment exceeding the ssd the present ex?ien iture up |savings P marks

‘ i : r ; ti Lpate
present sanciioned grants . it allntment R e ey o date antielp
L 2 3 4 5 6 7 8 9

Chief Acsounts Officer Municipal Commissioner/Executive Officer

Notes:

1.This statement shall be prepared in duplicate.

2. Re-appropriations already sanctioned shall be indieated by + and — entries in columns 2 to 6 iuoting the No and Date of sanction.
3 In columnz 2 and 6 details under major, minor and detailed heads must be given as in the printed Budget Estimates.

4. The prescribed minimum closing balance is maintained.
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Name of the Municipality:
Form J&K MAR-7G

Document Control Register

{Befer Rule 152027}
Kind of Dorument
Receipt Issue To whom issued
Signature of
Fram No. of ; No. of person
Date Whaom Sfir:::j;; Books No. |Pages  In ;?]u&f’l;;;m ?;ggf; Books No. | Pages  in|Designation recelving
Received the boalk the book torms or
books
1 2 3 4 5 6 7 8 g 10 11
Balanee Return of hooks and forms Initials
Initials of Lhe
. No. of i No. of = Remarks
No, of Z ) :
:ﬂ 4 Dooks No. | Pages  in|Clerk Sithories Date NuEn tex Books No, [Pages  in|PE5SO0 Clerk Sl
Orms d Dfficer of Farms o returting  the d Officer |
Lthe book the hook i
12 13 14 15 16 1 18 19 20 21 22 23 24

Iote: For each entry made; record the Nume,

person checking the entry.

JEK Municipal Accounting & Budgeting Rules
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2K MAR-77

{Refer Rule 147}

(UND)
UOHBSTIN) [RlueuL ja38ie],

14

13

12

11

{a+L)rn

IOrml-

Neme of the Municipality;

FRIIN0E
() woag 1diaosy (enjay

Database on Finances of PRIs/ULBs - Format 1
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Name of the Municipality:
Form J&K MAR-78
Database on Finances of PRIs/ULBs - Format 2: Profile of Income [Fom own sources
{Refer Rule 147}

Income from
Corporation Tax/property tax Whater Tax Hars/Bazars/Cattle lngiﬂzmigf.sﬁf;:? Total Income
Fairs/Slaughtrer house i A
C.ndﬂ MName of
Noof ULs
ILEs = & = e = £ " =} ® = ®
v 5l 2| Bl a2z &|lule|ls|e|lel2|5|2lc|B|%|s
Bl g | B = | BElE|g| 8| &|E8|2|E|B|§ |8 ElRP|E|E|E
B = = £ = = = = = = & &= = = . i 7 = =
8| 8| % 8|8 |(° 8|38 |* 8|8 |8 55|
1 2 3 4 5 5] 7 a 9 10 11 12 13 14 15 16 17 18 19 20 21 22

JE&K Munivipal Aceaunting & Budgeting Rules
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Name of the Municipality;
Form JE&K MAR-79

Database on Finanges of PRIs/ULBs - Farmat 3: Details of Revenue & Expendilure
{Refer Rula 147}

Code Mg, of [Name of| Own Tax|Own Mon) Other Btate  Govt.|Central Govt, | Total E;j;f*ﬂlture “E;T;I:LE:: Total
ULBs ULB revenie Taxrevenue |Revenue Grants Grant TRevenue Siiine Siraine Expenditure
1 3 4 5 f 7 A 9 10 i1

J&K Municipal Accounting & Budgeting Rulss
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Database on Finances of PRIs/ULBs - Format 4: Financial Progress of Programme/Scheme

Nane of the Municipality:

Form J&K MAR-80

{Refer Hule 147}

Receipls
: Name of Opening : Closing Balance-
Code No, | Nameof | = i % o | Tacgetof | Tunds % of : .
of ULB | ULR bdl?“:‘: e ‘:’fﬂ?‘f ) [Central | States o RXpERdIS | ity evion| Otfised | Gilization | S8 W’g‘ﬂ?f‘i""“"ﬁ"
Eram ms SLAD E]]HI'E Shal'l.'-.' e
i 23 4 5 & 7 ] 9 10 11 12 15
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Name of the Municipality:

Form J&K MAR-81
Database on Finanees of PRIs/ULBs - Format 5: Exnenditure Profils
{Refor Rule 147

-

Sulnidis Terminal Expenditure Expenditure | Expenditure
Code No, of Natise 6l ULB ';Jt‘hﬁl." 7 T Benefits  to|on Obligatory| Other Maintenanee | Total on  centrally State|Total
ULB i Employees | /Core Functions ol Assets Hxpenditure |Sponsored  [Sponsored  |Expenditure

Expenses ;

Rs. Functiony Schemes
1 2 3 4 ] b 7 8 9 11
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Name of the Munieipality:
Torm J&K MAR-82

Database on Finanees of PRIs/ULBs - Format & Physical Progress of Funds allotied by CFC/SFC

{Refer Rule 147}

Code No, of
ULE

Nameof ULB

Details of works executed (Each worl to be Hsted separately)

MName of Work

Target

% of
Completion

Reasong for Shortfall in
tompletion of Target
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Mame of the Municipality:

Form J&K MAR-87
Database on Finances of PRIs/ULBs - Formal 7: Physical Progress of Programmes /Schemes

{Refer Rule 147}
Coda No, of | Nameof | Annual Completion % of Balance work | Reasans for Shortfall in
LULB ULRB Target Status Completion if Any completion of targets
L 2 3 4 5 6 7
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Database on Finances of PRIs/U

Name of the Municipality:
Form JEK MAR-84

{Reter Rule 147}

LBz - Formal 8: Share of Revenue Transtor to PRIs /ULBs 1 State Revenue

- o e v Lu ot . . . —
Actoals Previous Year 20 Budget Estm; aJe; Current Year Revised Eu.m:zztes Current Yeay Actuals Current Year20
Each Tier
] Rev. g %, \ G ; 5 :
of ULBs EJECE of Devalution | Col.3 as % E:P of Devolution [Col, 6 as % ﬁo i Devolution |Col, g as % g:: o Devolution |Col, 12 as
State Govt, |5 °% ULER |ofCol 2 State Gowt. |59 ULBs [of Col5 State G, | P10 ULBs |of Col. 8 State Gavt. |5 oD ULB: | % of Col, 11
1 14 a 4 5 & 7 8 Ly 10 11 12 13
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Annexure-11; Usefnl Life of assets

Type of Assels Life of the Asset
Land
Land with Structures 20/ 30 yrs. (for structyre)
Landfil] sites — Dumping ground 20 vrs. (for structure)
Building
Class I structure 30 yIs.
Class 11 structure 20 yTs, :
Water Supply & Drainage System ;
Pipelines 10yTs. 5
Pumps & Motors 10 Y15, {
Water Reservoir 40 VTS, |
Drainage & sewerage Network 10 YTA. |
Roads Network |
Mashe 10 yTs. '
~ Concrete 10 VTS, f
Bitumen 10 VTR,
Others 10 yTs.
~ Roadover Bridges (ROB) ' 10318,
HRoad under Bridges (RUB) 10 VT&.
Subways, Catiseways, Culverts 10yTE. !
Fquipment |
Office equipment 10 y15. i
Plant & Machinery 10 VIS5,
Computers 3 TS
Street Lighting System toyrs.
Furniture
Office 20 yrs.
School & Hospitals 10 yT5.
Park 10 yTS.
Road 10 yI5.
Vehicles il
HeavyVehicless 10 YIS
Light Vehicles 10 Y18,
Earth Moving Vehicles 10 VIS,
Carts 5yrs,
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Annexure-I11

Additional matters to be reported on by the financial statement

1. Whether all sums due to and received by the Municipality have been
brought to account and have been appropriately classified;

2, Whether all grants sanctioned or received by the Municipality during
the year has been accounted properly and where any deduction is made
out of such grants towards any dues of the Municipality whether such
deductions have been properly accounted;

3. Whether grants have been utilized for the purposcs for which they were sanctioned;
Whether any Earmarked Funds have been created as per the provision
of any statute and, if so, whether such Earmarked Funds have been

utilised for the purposes for which they were created;

o

Whether the Municipality is maintaining proper records showing full particulars

of projects and works in progress during the year, including location, guantitative

details as applicable, details of periodic inspection of the same, and details of
payments and budgeted and actual expenditure and limelines;

6. Whether in case of leasshold property given by the Municipality, whether lease
rentals are collected regularly by the Municipality and that the lease agreements
are renewed after their expiry

7. Whether physical verification has been conducted by the Munieipality at
reasonable intervals in respeel of stores and whether material discrepancies
therein have been properly dealt with in the books of account;

8.  Whether any material discrepancies have been noticed on physical verification of
stores as compared to stores records, and if so, whether the same have been
properly dealt with in the books of account;

. Whether the parties to whom loans or advances have been given bwv the
Municipality are repaying the principal amounts a5 stipulated and are also regular
in payment of the interest and if not, whether reasonable steps have been taken by
the Municipality for recovery of the principal and interest;

10,  Whether advances given to municipal emplovees and interest thereon are being
regularly recovered;

11.  Whether there exists an adequate internal control procedure for the purchase of
stores, ineluding ecomponents, plant and machinery, equipment and other assets

12, Whether the Municipality is regular in depositing statutory dues including tax

deducted at souree, Goods and Service Tax, works contract tax, eess payable to the

Government ete,, and if not, the nature and cause of such delay and the amount

JEK Municipal Accounting & Budgebing Rules Page 211 of 212



12

14.

15.

16.

not deposited;

Whether the Municipality is regular in remittance of pension and leave
encashment contributions or any other amonnts which the Municipality is liable to
remil lowards the retirement dues of its employees. including employees on
deputation;

Whether any personal expenses have been charged to the Municipalily's accounts;
if so, the details thereof;

Whether the Bank Reconciliation statements have been properly prepared for all
the bank accounts of the Municipality during the year under audit at regular
intervals;

Whether the vear-end and reconciliation procedures prescribed have been carried
our properly,



